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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 137/2024

In the matter of :-

Vijay Chandel

................. Applicant

Versus

State of Himachal Pradesh & Ors.

............. Respondents

Response on behalf of HP State Pollution Control

Board i.e. Respondent No.5 in compliance to order

dated 10-12-2024

Most Respectfully Sheweth:

1. That the present Original Application has been registered on the complaint of
Shri Vijay Chandel alleging that five to six JCB machines and a dozen of
tippers has been engaged in illegal mining/excavation of soil/earth & uprooting
of trees due to which Sheetalpur Road has been damaged causing inconvenience
to the commuters and leaving them prone to mishaps/accidents. It is further
alleged that the aforesaid illegally mined/excavated soil/earth has been sold to
railways and it is prayed that the matter may be enquired into and accordingly

recovery shall be made from the accused i.e. Sh. Gurdayal S/o Chhaju Ram,
Village Kalyanpur, Post Office Haripur, Sandoli, District Solan, H.P.

2. That the Hon’ble National Green Tribunal vide order dated 19-04-2024

constituted a Joint Committee comprising of representatives of Director,
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Geological Wing, Department of Industries, State of Himachal Pradesh,
Member Secretary, Himachal Pradesh State Pollution Control Board
(HPSPCB), Deputy Commissioner, Solan, Himachal Pradesh and DFO, Solan,

Himachal Pradesh to visit site and verify the factual position.

_ That in compliance to order dated 19-4-2024 the Joint Committee visited the

site on 03-05-2024 and submitted the final report before the Hon’ble NGT on
dated 08-08-2024 (copy annexed as Annexure-R-5/1). After considering the
report, the Hon’ble NGT vide order dated 16-08-2024 impleaded following as
respondents 7 to 49. The respondents no 9 to 49 were found engaged in illegal
mining activities in that area in the recent past and the environment
compensation of Rs. 1,08,00,000/- (one crore and eight lakh rupees) has been
imposed as per the notification issued by Department of Environment, Science
& Technology No. STE-E(5)-2021 dated 18-08-2022 notifiedin light of O.A.
No. 360/2015 titled NGT Bar Association V/s Verinder Singh dated 19-02-

2020.

7 Divisional Railway Manager, Northern Railway, Divisional Headquarter,
Chandigarh.

8. Divisional Engineer and In charge of Chandigarh Baddi Rail Line Project,
Northern Railway, Chandigarh.

9. Man Singh S/o Sh. Karam Chand, V.P.O - Haripur Sandholi, TehBaddi,
Distt- Solan (H.P)

10. Parveen Kumar S/o Tarsheem Lal Vill- Sheetalpar, P.O. Haripur Sandholi,
Teh-Baddi.

11. Amar Singh, S/o Krishan Dayal, Village- Baddi, Ward No.- 1, Tehsil- Baddi.

12. Rajesh Mehta S/o Vidhi Chand, Village- kotian, P.O.- Mandhala, Tehsil-
Baddi.

13. Manjeet S/o Pal Chand, Village Kenduwal, P.O. -Bhud, Tehsil- Baddi.

14. Rajesh Mehta S/o Mandhala, Tehsil- Baddi.

15. Manjeet S/o Pal Chand, Village Kenduwal, P.O.-Bhud, Tehsil- Baddi.

16. Kuldeep Singh, S/o Hansraj, Village Kalyanpur, P. O.- Haripur Sandholi,
Tehsil- Baddi.

17. Chaman Lal S/o Shyam, Village-Malpur, P.O- Bhud, TehsilBaddi.

18. Gurmeet Chaudhary S/o Gurudayal Singh, V.P.O.- Haripur Sandholi,
Tehsil- Baddi.

19. Manjeet S/o Pal Chand, Village- Kenduwal, P.O.-Bhud, Tehsil-Baddi

20. Suleman S/o Rajwali, Village- Sheetalpur, P.O.- Haripur Sandholi Tehsil-
Baddi.
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21. Manjeet S/o Pal Chand, Village- Kenduwal, P.O.-Bhud. Tehsil- Baddi 450

22. Bhupender S/o Dalip Chand, Village- Balbirpur P.OLodhimajra, Tehsil-
Baddi

23. Manohar Lal S/o Karam Chand, Village- Bagheri, P.O.- Kali Bedi, Tehsil-
Nalagarh

24. Manjeet S/o Pal Chand, Village- kenduwal, P.O. -Bhud, Tehsil- Baddi

25. Sh. TalibHussan r/o KholBeli, P.O. Manpura, Tehsil Nalagarh, District
Solan (H.P.)

26. Hans Raj S/o Sh. Nek Ram r/o No. 2, Baddi, District Solan (H.P.)

27. Kasam S/o Sh. Kishan Lal C/o Niramal Singh r/o Dasomajra, P.O. Bhud,
Tehsil Baddi, District Solan (HP.)

28. Arjun S/o Sh. Mandaver r/o Kishanpura, Tehsil Baddi, District Solan (HP.)

29. Ashani Kumar S/o Sh. Vijay Kumar VPO Bhud, Tehsil Baddi, District Solan
(H.P.)

30. Jasnt Singh S/o Sh. Ramnath r/o Kotala, P.O. Barotiwala, Tehsil Baddi,
District Solan (H.P.)

31. Jitender Singh S/o Sh. Gurnam Singh r/o Paploha, Tehsil Kalka, Distt.
Panchkula (HR)

32. Manish Kumar S/o Sh. Hemraj r/o Tagara, Tehsil Kalka, District Panchkula
(HR)

33. Sohan Lal S/o Sh. Somnath r/o Kenduwal, P.O. Bhud, Tehsil Baddi, District
Solan (H.P.)

34. Suleman S/o Rajbalidlam r/o Seetalpur, Tehsil Baddi, District Solan (HP.)

35. Sukh  Ram S/O Balak Ram R/O Ladeal Po  Haripur
SnadoliTeh. BaddiDisttSolan HP

36. Gurmel S/O Fakir Chand R/O DarbasKokghraTeh. BaddiDisttSolan HP

37. Rakesh Kumar S/O Ram Savroop R/O Ganeshpur Moriya CrpePinjaurDistt

Panchkula HR
38. Amra S/0 Sita Ram R/O KhokhraT, heBaddiDisttSolan HP
39. Nishar Ahmad S/0 Liyak Ali R/O

ChiterkutTangdaarThe T angdaar DisttKupbada JK

40. Avtar S/O Pratap Chand R/O HandaKhundi Po  Manpura
The.BaddiDisttSolan HP

41. Sohan Lal S/O Kenduala Po Bhud The. BaddiDisttSolan HP

42. Nishar Ahmad S/O Liyakat Ali R/O Chiterkot Po T, angdhar The. Karana
DisttKupara J&K

43. Sohal Lal S/O SomNath R/O Kenduala Po Bhud Tehsil Baddi DisttSolan HP

44. Shyam Lal S/O Ram Singh R/O Kenduala Po Bhud Tehsil BaddiDisttSolan
HP

45. Davinder S/O Mehar Chand R/O Talada Po Kamai Devi Distt Hoshiyarpur
PB

46. Dinesh Kumar S/o Sh. Rambilas r/o KherKhera, P.O. Asnaer, Distt.
Jhivaada RJ

47. Nihal Singh S/o Sh. Dev Singh r/o Khokhara, P.O. Nankpur, Tehsil Kalka,
District Panchkula (HR)

48. Manish Kumar S/o Des Raj r/o Kalyanpur, Tehsil Baddi, District Solan

(HP.)
49. Naresh Kumar S/o Sh. Gang Singh r/o Kenduala, P.O. Bhud, Tehsil Baddi,

District Solan (H.P.)”
4. The thereafter matter was listed on 24.10.2024 before the Hon’ble NGT and

directions were issued to the Railway Authorities that no mineral of whatever kind
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shall be utilised unless concerneci Regional Officer, Pollution Control Board and
concerned District Magistrate are satisfied that mineral has been procured by\
complying with all Environmental Laws in respect of requisite consent, clearance
and No Objection Certificate as the case may be from the concerned component
authorities and matter was further listed before the Hon’ble NGT on 10.12.2024.
That in pursuant to order dated 24.10.2024 the Deputy Chief Engineer Railway
submitted letter dated 25.11.2024 (copy annexed as Annexure-R-5/2) vide which
they have solicited the permission for procurement of earth/soil previously and
same was found to be unsatisfactory. Further, the matter was bought into the
consideration of Deputy Commissioner Solan vide letter dated 16.12.2024 (copy
annexed as Annexure-R-5/3) and also the direction were issued to the Deputy
Chief Engineer Railway to submit their future plan, source of soil/muck and
approval from the competent authority. It is also pertinent to mention here that the
railway authorities has failed to produce the W-form (issued by Mining
Department of Himachal Pradesh) and eRawaana form (issued by mining
Department of Haryana) against which they have procured the clay/soil from the
approved site to the construction of project.

That the matter was further listed on 10.12.2024 and wherein the reply was sought
from the respondent Board as well as State, Director Geological wing, Deputy
Commissioner Solan, DFO Solan. Accordingly, the Committee was constituted by
Deputy Commissioner, Solan under the Chairmanship of ADC Solan vide letter no.
Acctts (LFA) O.A. 137/2024 (NGT)-1019 dated 16-12-2024 (Copy Annexed as
Annexure-R-5/4). The site was inspected on 26-12-2024 by the Committee
members and joint report was prepared (copy annexed as Annexure-R-5/5).
Further it was established that the excavation has been carried out from the

roadside hill slope from road leading from Sheetalpur to Dasomajra and it was
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decided by the committee that NOC can only be given for future construction
activity.

That in compliance to the directions issued by the committee, the Railway
department has submitted the detail vide letter dated 31-12-2024 (Annexure-R-
5/6) wherein they have submitted the detail of using of all minor minerals about
17000 MT (10 mm, 20 mm & washed sand) from M/s Manpura Stone Crusher
which is having valid Environmental Clearance from the competent authority,
Permanent Registration for operation of Stone Crusher issued by the State
Geologist and consent under Air and Water Acts. The State Board vide letter dated
04-01-2025 reported the same to Deputy Commissioner, Solan (Annexure-R-5/7).
Thereafter the permission has been issued by the Deputy Commissioner, Solan
vide létter dated 10-01-2025 (Annexure-R-5/8) for use of mineral in the project.

That the response of the Board are hereby submitted for kind perusal and

4o

Member Secretary
HP State Pollution Control Board,
Shimla, Himachal Pradesh

consideration of the Hon'ble Tribunal.

Dated:-/5701/2025
Place:- Shimla
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, ANNEXVRE-R-S7/)
Report of the Joint Committee in the matter of O.A. No. 137/2024 titled “Vijay Chandel

v/s State of H.P. &ors.” in compliance of {kie'Hon’ble NGT order dated 19-04-2024.
1. Backgrbund:

The matter preliminary based on the complaint filed by Shri Vijay Chandel and same has
been and registered as O.A. No, 137/2024. Wherein it was alleged that five to six JCB
machines and a dozen of tippers were engaged in illegal mining/excavation of soil/earth &
uprooting of trees due to which Sheetalpur Road has been damaged causing inconvenience to
the commuters and leaving them prone to mishaps/accidents. It is further alleged that the
aforesaid illegally mined/excavaied soil/em:ti;{ hés been sold to railways and it is prayéd that
the matter may be enquired into and accordingly recovc;,ry shall be made from the accused i.e.

Sh. Gurdayal S/o Chhaju Ram, Village Kalyanpur, Post Office Haripur, Sandoli, District
Solan, H.P. " )

Further, The Hon’ble National Green_Tribﬁnal Constituted a Joint Committee vide Order
dated 19-04-2024 with the following directions:

“..4. In view of the averments in the application, Hon’ble Nation Green Tribunal considered
it appropriate to have response of (1) State of Himachal Pradesh through the Chief
Secretary, State of Himachal Pradesh, (2) Director, Geological Wing, Department of
Industries, State of Himachal Pradesh, (3) Deputy Commissioner, Solan, (4) Divisional
Forest Officer, Solan, (5) Himachal Pradesh State Pollution Control Board (HPSPCB) cm\d

" (6) Sh. Gurdayal S/o Chhaju Ram, Village Kalyanpur, Post Office Hdripur, Sandoli, District
Solan. Accordingly notices have been issued to all the 6 respondents requiring them to file
their reply/response within two months on 27-04-2024.

“_...6.0 In view of the averments made in the application, we also consider it appropriate that
a Joint Committee be constituted fo verify the factual position and take appropriate remedial
action. Accordingly, we constitute a Joint Committee comprising of representatives of
Director, Geological Wing, Department of Industries, State of Himachal Pradesh, Member
Secretary, Himachal Pradesh State Pollution Control Board (HPSPCB), Deputy
Commissioner, Solan, Himachal Pradesh and DFO, Solan, Himachal Pradech and divect the
same to meet within one week, undertake visits to the site, look into the grievances of the
applicant, associate the applicant and representative of the concerned project proponent,
verify the factual position and take appropriate remediql action. The Himach

. al Pradesh Siaie
Pollution Control Board (HPSPCB) will be the nodgy agency for coordination and

compliance....”
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In compliance to the directions passed by Hon’ble National Green Tribunal this report is
f the Joint Committee filed by
mail dated 20-05-2024

e-line for three

being submitted in continuation of the progress report ©
Himachal Pradesh State Pollution Control Board (HPSPCB) vide e-

and supplementary report, whercin a prayer was made for extension of tim

weeks.
2. Compliance of the Orders of Hon’ble National Green Tribunal:

2.1. Joint Inspection Report and site visit:

In compliance to the orders of Hon’ble National Green Tribunal, a Joint Committee visited

the site under reference on 03-05-2024 along with other officials of District Administration,
Mining Department and State Pollution Control Board (SPCB). As pe
Hon’ble Court Sh. Vijay Chandel (applicant) along with Sh. Gurdayal (project proponent)

r' the directions of

also accompanied the Joint Inspection Committee. ,

During the joint inspection applicant Sh. Vijay Chandel was requested by the SDM to apprise
the Joint Committee regarding the matter. Sh. Vijay Chandel apprised that Sh. Gurdayal was
engaged in the excavation from the roadside hillslope from road leading from Sheetalpur to
Dashomajra and soil has been used in the construction of Railway Project i.e. Chandigarh-
Baddi Rail Line Project and Sh. Gurdayal apprised the committee members that he has
obtained permission from the Mining Department he had not carried out the any excavation

. between Sheetalpur-Dashomajra road.

As per report received from the Executive Engineer, HPPWD Nalagarh, they have shown the
inability to ascertain the quantity of the excavated earth as the original/ advance X-Section of
natural surface level are not known at this stage. Hence meeting was convened on
4.06-2024 under the Chairmanship of SDM Nalagarh to decide further course of action.
During the meeting it was decided that the Joint Committee shall visit the site to ascertain the
approximate reference points from where excavation had been done.

The Joint Committee again visited the site on 26-06-2024 and after deciding the approximate
reference points from where the mining activates might had been carried out were marked by
the HPPWD authorities. Accordingly 14 numbers of areas were marked. '
As per the report submitted by the HPPWD Department that approximately 12,031.760 Cum
(210.195 sqm) soil/ muck has been excavated {rom the Sheetalpur to Dashomajra road (Copy

attuched as Appexure 1)
The report submitted by the HPPWD was forwarded to the DFO, Nalagarh for calculation of

Net Present Value of the damage being done due to excavation in Sheetalpur to Dashomajra

454
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Road. According] \
s i fg y the Forest Department has subnnitted that Rs 1,20,795/- is the Net Present
V) of the mining affected area (copy attached as Annexure 2).

The report submi
mitted by the HP‘PWD was also forwarded to the Mining officer, Solan for the

calculation nvi )
: of Environmental Compensation alongwith the 16 number of cases which were

earlier
reported by them (Copy attached as Annexure 3). Accordingly the Mining Officer,

pecific Gravity of soil as 1.8 the total quantity of soil/

Solan taking into consideration of S
d on

muck was 21,660 MT and has calculated the Environmental Compensating base
methodology prescribed in the notification issued by Department of Environment, Science &

Technology No. STE-E(5)-2021 dated 18-08-2022 notified in light of O.A, NO 360/2015

titled NGT Bar Association V/s Verinder Singh dated 19-02-2020. Total Environmental

ty carried out in the concerned area

Compensation applicable due to the illegal mining activi
is amounting to Rs 1,11,06,616/- (Copy gttached as Annexure 4). v ,
The Police Department has submitted the cumulative detail of the penalty on an account of
illegal mining activity of Rs 2,94,000/- were earlier

reported by them (copy attached as Annexure 5). The
o 41 individuals to deposit the Environmental Com

imposed on 25 individuals which

Sub Divisional Magistrate has issued

the notices t pensation. The Detail of
nmental Compensation being raised is as under:

Enviro
Table A: Violation observed by Olo District Mining Officer, Solan
~Sr. No. Name & Addre‘ss‘ Environment
Compensation
T [Man Singh S/o Sh. Karam Chand, V.P.O — Haripur Sandholi, Teh 2.00,000/-
| Baddi, Distt- Solan (H.P)
5 | Parveen Kumar S/0 Tarsheem Lal Vill- Sheetalpar, P.O. Haripur 2,00,000/-
Sandholi, Teh-Baddi. ' ‘ v ‘
3 Amar Singh, S/o Krishan Dayal, Village- Baddi, Ward No.- 1, 2.00,000/-
Tehsil- Baddi. s
4 | Rajesh Mehta S/o Vidhi Chand, Village- kotian, P.O.- Mandhala, 3,00,000/-
Tehsil- Baddi. : ‘
5 Manjeet S/o Pal Chand, Village Kenduwal, P.O-- Bhud, Tehsil- 3,00,000/-
, Baddi. : u ‘ ,
6 Rajesh Mehta S/o Mandhala, Tehsil- Baddi. e 3,00,000/-
7 | Manjeet S/0 Pal Chand, Village Kenduwal, P.O.- Bhud, Tehsil- 3,00,000/-
Baddi. ‘
8 | Kuldeep Singh, S/0 Tanstaj, Village Kalyanpur, P.O~ Haripur 3,00,000/-
| Sandholi, Tehsil- Baddi. ‘
™G | Chaman Lal S/o Shyam, Village-Malpur, P.O- Bhud, Tehsil- 2,00,000/-
Baddi. . ;
10 | Gurmeet Chaudiary 575 Oumdayal Singh, V.P.O.- Haripur | 400,000/
Sandholi , Tehsil- Baddi. o _ ‘
11| Manjeet S/0 Pal Chand, Village- Kenduwal, P.O.- Bhud, Tehsil- 3,00,000/-
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able A: Violation observed by O/o District Mining Officer, Solan

456

Tangdaar Dictt Kupbada JK

Sr. No.. Name & Address “Environment
Compensation
Baddi : :
12 | Suleman S/o Rajwali, Village- Sheetalpur, P.O- Haripur Sandholi 2,00,000/-
, Tehsil- Baddi.
13 Igiaég eet S/o Pal Chand, Village- Kenduwal, P.O.- Bhud, Tebsil- 2,00,000/-
addi
14 | Bhupender S/o Dalip Chand, -Village- Balbupar . PO-|  3,00,000"
Lodhimajra, Tehsil- Baddi ‘ ; ‘
15 [ Manohar Lal S/o Karam Chand, Village- Bagheri, P.O.- Kali Bedi, 2,00,000/-
| Tehsil- Malagarh
16 | Manjeet S/o Pal Chand, Village- kenduwal, P.O.- Bhud, Tehsil- 400,000/~
; Baddi
‘Total 7 43,00,000/-
Table B: Violation observed by 0/ SHO, Baddi_ ‘
Sr. No. Name & Address Environment
Compensation
1 Sh. Talib Hussan r/o Khol Beli, P.O. Manpura, Tehsil Nalagarh, 2,00,000/-
District Solan (H.P.)
2 Hans Raj S/o Sh. Nek Ram r/o No. 2, Baddi, District Solan (H.P) 2,00,000/-
3 ‘Kasam S/o Sh. Kishan Lal C/o Niramal Singh r/o Dasomajra, P.O. | 500,000/
Bhud, Tehsil Baddi, District Solan (H.P) ‘ T
4 Arjun S/o Sh. Mandaver To Kishanpura, Tehsil Baddi, District
,, 2,00,000/-
Solan(H.P) ‘ :
5 | Ashani Kumar S/o Sh. Vijay Kumar VPO Bhud, Tehsil Baddi, 3.00.000/-
District Solan (H.P.) T
6 Jasnt Singh S/o Sh. Ramnath t/o Kotala, P.O. Barotiwala, Tehsil 4.00.000/
Baddi, District Solan (HP.) St
7 Jitender Singh S/o Sh. Gurnam Singh r/o Paploha, Tehsil Kalka, 5 00.000/
Distt. Panchkula (HR) : ‘ ,00,000/-
8 Manish Kumar S/o Sh. Hemraj r/o Tagara, Tehsil Kalka, District 2 00.000/
Panchkula (HR) ,00,000/-
0 | Sohan Lal S/0 Sh. Somnath t/o Kenduwal, P.O. Bhud, Tehsil 5 00.000/
Baddi, District Solan (H.P.) 2,00,0007=
10| Suleman S/o Rajbali Alam r/o Seetalpur, Tehsil Baddi, District 5 a0 ‘
Solan (H.P.) 2,00,000/-
11 | Sukh Ram S/O Balak Ram R/O Ladeal Po Haripur Snadoli Teh. 4.00.000/
Baddi Distt Solan HP ,00,000/-
12 | Gurmel S/O Fakir Chand R/O Darbas Kokghra Teh. Baddi Distt )
Solan HP | ,00,000/-
13 | Rakesh Kumar 8/0 Ram Savroop R/0 Ganeshpur Moriya Crpe 4.00.000/
Pinjaur Distt Panchkula HR | Sadiaa
14 | Amra S/O Sita Ram R/O Khokhra The Baddi Distt Solan HF 2,00,660/-
15 | Nishar Ahmad S/O Liyak Ali R/O Chiterkut Tangdaar The.
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'l’:nhlt;lii Viol

Yiolation ohserved by Ofo SIIC .
Bgsa il o Y > {} Baddl
Name &m‘l = Environment
16 A?lar o) Pﬁm - - . Compensation
) iy C}f : 1 . ; T ‘
- E‘i‘gd",DiSlt Soiaizx irlglj'md R/O IInnda Khundi Po Manpura The. 4.00.000/-
Sohan Lal $/0 1, P e -
18 | Nishar At O Kenduala Po Bhud The, Baddi Dist Sofan 119 2,00,000/-
| R Ahmad STO Tiyakat AT 100 Chiterol P Tl i 360507
T T Soha ot Kupara Jak Soneriy e 4,00,000/-
Ohal Lal S/0 Som N — > : :
- Distt Solan Hp ath R/O Kenduala Po Bhud Tghsxl Baddi ' 2.00,000/-
Shyam Lal §/0 Ram & , :
- : m Sing - ‘ehsi i
i i)z‘six Solan Hp mg,hé R/O Kenduala Po Bhud Tehsil Baddi 2.00,000/-
g?*"’"}@f S/O Mehar Chand R/0 Talada Po Kamai Dovi Distt 4.00.000/
5 Thyapur PR i
Dfnesh I.(umar Sfo Sh. Rambilas r/o Kher Khera, P.O, Asnacr, 4.00.000/
Distt, Jhivaada RJ o THTATTE
23 | Nihal Singh S/o Sh. Dev §; : cpur,
: ' ’ ingh r/o Khokhara, P.O. Nankpur, .
’ Tehs.xl Kalka, District Panchkula (HR) ooy
24 | Manish Kumar S/o Des Raj r/o Kalyanpur, Tehsil Baddi, District 2.00,000/-
Solan(HP) o
25 'Nare§h Kumar /0 Sh. Gang Singh r/o Kenduala, P.O. Bhud, 2.00.000/-
| Tehsil Baddi, Distict Solan (HLP.) s
0 ’ 65,00,000/-
Grand Total of Table A and B 1,08,00,000/-

The Construction Wing of Northern Railway has submitted the bills for which payment by

contractor had been made to 11 numbers of suppliers. As per the information received from

Mining Officer, Solan no penmission for carrying out mining activity has been accorded to

them,

The Construction Wing of Northern Railway was again asked to submit the Detailed Project

Report and document verifying the legality of source (Copy attached as Annexure-6).

Despite of numerous requested the Railway Department has not submitted the requisite

information. Based on limited information available with Joint Committee, the legality of the

source can’t be verified which has been used for construction purpose.

3. Conclusions and remedial measures:

During the course of the investigation being made by the Joint Committee it has been

established that excavation from the roadside hill slope from road leading from Sheetalpur to

Dashomajra hae been done, but the information received from the applicant is not sufficicnt

for holding that Sh. Gurdayal was engaged in illegal mining activity at the said site.
Meanwhile, Sh Gurdayal had also submitted an affidavit on 17-05-2024 that he had not

carried out any mining-activity-in this-area, -
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There 18 not adequate evi
e .
s ijactqi C;meﬂﬁé to conclusively ascertain that the material has been used for
L. andi R spe
digarh-Baddi Rail Line Project. As the location is approachable

{rom the Sheetalpur to ;
N P Dashomajra road and there might be possibility that material has been
used for this project.

The Mining and Police Department had observed 41 number of violations of iflegal mining in
and around Sheetalpur ares and accordingly Environmental Compensation amounting 10
1,08.00,0007- hias been raised against the defaulters.

The Joint Committee also carried out the plantation drive in Sheetalpur Dasomajra road.
sitached as Annexure-7).

in view of the above, the following remedial measures have peen proposed by the Joint

During the drive approximately 100 sapling were planted (Copy

Committce:
i, The Construction Wing, Northern Railway, Chandigarh should b
the legality of the source being used by their contractor and payment iS released

accordingly. They should ensure that the contractor has proper min
five State. They may take the help of

 mandated to check

ing form or any

other requisite permission accorded by the respec

mining department 10 ascertain the legality of the source. In case of illegality the

amount shall be recovered from the contractor/ supplier as the case may be.

i Making the Mining Check Post operational in the area.

iii. Deploying 2 Mining Guard along with a Police Deparunent representative for

continvous 24/7 surveillance.

tv. Installing CCTV cameras with connectivity to both the Police Department and the
Mining Check Post.

y. Effective coordination with all stakeholders is maintained to raise awareness and
encourage public participation, facilitating the prompt identification of illegal mining

activities in the area.

The Joint Committee will abide by further directions of the Hon'bie National Green Tribunal

&P

. i}s& s ES i;h 2/ X; :

- irvinder, Shﬁt&& Smt (5% dri;a Er Aﬁ;:y Gupta, Sh ﬁi%}g ;
ining Officer, Sherma, ACF,  Sharm: ko . Digygnstiu Singal,

Mt : , o, ACF,  AEE,HPSPCB SDOM. Natiss

Selan Nal Soli \‘ AR bh{ﬁf Natuearh

Page s cf
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i Himachal Pradesh

oo ,, Public Works Department Amexyie- |
ﬁ ~o. PW/NLD/ DB/NGT/2022-23- A5 30 - 3 :l : Dated: 63/07 /205
[o
bﬁz’kbhay Gupta,

Nodal Officer-cum-Assistant Environmental Engineer,
H.P. State Pollution Control Board,

Regional Office “Himuda Complex” Phase-1

Baddi Tehsil Baddi, Distt. Solan (H.P.)

Mail id :- pcbrobaddi@gmail.eom

Subject: - 0.A. No. 137/2024 titled Vijay Chandel v/s State of H.P.
& ors. Before Hon'ble NGT.

Reference: - Your office letter No. HPPCB/RO Baddi/MF 202/Court
Casc (OA No. 137/2024)/2024- 1216-20 dated 26/06/2024.

In context to the letter under reference the quantity of"
scnvated earth from fourteen major spots between Sheetalpur to Dasomajra as
dentificd by the committee on the basis of reference points fixed during
mspection on dated 26/06/2024 is calculated and submitted for favor of further

necessary action at your end please.

DA - Abstract of quantity, a\
And X-Secrtion. g, N
Executive Engincer,
Nalagarh Division,
ﬂ!PPWD Nalagarh. -

“opy to The Sub Divisional Magistrate for information and necessary action
Ploease,
— Sd —
Executive Engineer,
Nalagarh Division,
FIPP WD Nualagarh.
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ABSTRACT OF QUANTITIES

aae of works- QuA N0, 13772024 tided Vigay Chandel vis State of TP, & ors. Before Hou'ble N¢ I

¥ 14 oy
CNGT.
(siii- Approaimare Eacavated Quantaty of carth work on Baddi Sitalpur Nanowal Road Km. 17904 ¢, 5300, Portion Sheetalpur to Dasomajra

Classificat

460

R R B (i | onofseil |Quantity [Cutting)
] RD Lengthin Areain Quantity in e bl Remarks
b o . in %
L N, metre Sqm Cum.
!’; ‘)“1 PW
T 95w 0 | 1500 2000 | 30.000 100% 30.000 The quai\tity ol excavated earth bas beor,
T R 1960 w 27030 \ 70.00 11.A78 l{ 796,250 1O0%% 796230 C()lCtﬂLllCd as per ;xppmximutc TCTLR' RUUREIR
LAl 0wnto | 5000 8125 | 406250 100% 406,250 legided by the representatives ol th
P4 | 220010 2240 b 40.00 8250 | 330.000 100% 330.000 committee e, Vehsildar Baddi. 1
s b ongnw2nrs b 7s00 11734 1300781 100% 1300.781  INulagarh. Assistant Unvironmentad Ui cacr |
g T = ¥ - = R, - 3
@ 6 \g AtT\’:ﬁ‘m 2,4?% 1\1 \3.\3() , 7’.3(30 112.500 100% 112,500 Pollzion Control Board Baddi, FL HPPY D t'
el 2L 10 i{b : . = 6-"5‘218 m()‘:' CEARAL, \\\m carh and Mining Oniicer Solan 1o d m
~g - 3 q Y o]
|3 127590 to 27625 45.00 2361 106.250 100% 106250 Is1yn Nalagarh. in the meeting held in his
19 1 2840 10 2/865 25.00 12.500 312,500 {00% 312.500 ( harber on dated 2406:2024 Jdurine it
d CRLCL Lt ERS N
L 10 1 A/685 10 4/740 55.00 34.283 1885.583 100% 1885583 1. cneetion on dated 26A06/7004
s ated 2Oy [
L1 L 4870 10 41940 70.00 54.328 31802969 100% 3802.909 : )
L 121 51601050180 | 20.00 11.556 231101 100% 231111
P13 vio0wsm0 L 3000 1 10156 304.688 100% 304.088
{141 50105300 | 81.00 21.938 1776.938 100% 1776.938
R |Total B 12031.760 _12031.760
E:x? J/ﬂ mf"ff ‘l ?
/, Yo s . 1;/ CL\}/" 3 ’ l‘-
Riirveyor, junior Engineer, Assistant Engineer, Executie Engineer,
-/ Nalaparh Division, Baddi Sub Division, Baddi Sub Division, Nalazarh Division,
HPPWD Nalagarh. HPPWD Baddi. HPPWD Baddi.

HPPWD Nalagarh.
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. Annexure-2
HP Fores Dcparimcnt
Nalagarh Foregt Division
Dated: 1 il ol

To
Er, Abhay Gupta
Nodal Officer ~Cum Assistant Engineer
HPSPCR, Baddi, Solan
Subject: OA No 1372024 Vijay Chande| vy State of H.P & ors before Hon'ble NGT.-
Sir,
Kindly refer to‘ your Office letter no HPSPCB/RO Baddi/MF202/Court case
(OA No 137/2024)2024/ 1412-13 dateq 06-07-2024 on subject cited above.
As per discussion during meeting held on dated 24-06-2024 under the
chairmanship of Sub Divisional Officer.Cjvi] Nalagarh with direction to calculate the Net

present value and Compensatory afforestation as per FCA 1980 , It is submitted that as per

Van (Sanrakshan Evam Samvardhan) Adhiniyam 2023 (Principal Act FCA 1980) section

1A. (i) The foilowing iand shail be covered under the provisioas of this Act, namely:—

that has been declared or notified asaforest in accordance with the provisions

{b) the

(a) the land
of the Indian Forest Act, 1927 or under any other law for the time being in force;

land that is not covered under clause (a), but has been recorded in Government record as

forest, as on or after the 25th October, 1980 and as per the report of revenue Deprt the

mining effected area along the Sheetalpur —Dasomajra road is a non-forest land (vested 1o

Himachal Pradesh Govt. under the Himachal Pradesh Village Common Lands Vesting and
Utilization Act, 1974) and so does nol attract the provision FCA-1980.
Although the land in question does not fall under provision FCA-1980. however

') y > s ani.ﬂl”‘v’ ‘)l‘ [:l\ “i Onm ‘nl, *:( >St ¢ C“EI ¢ t‘.,
as o app!‘(}VLd hy ‘hb h Vi g Wes 4“}(! <y

Ch GOl vide File No.5-3/2011-FC(Vol-1) dated 06.01.2022 for 0.02109 ha area (Area
ange, D=L

Calculated by HPPWD) Is as unaer.
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Keeping in view the Forest type of Adjoining Forest land and Ocular estimation of

Division Area in Dens‘,i‘&& Eco- (féteg\ofy | Area Net

. Sq.M

“Nalagarh 7210195 Open

i . {Less
- then 0.3)

‘ Class

- pensity the Net Present value is calculated as below:

Panel NPV as per Para 1.16 of CHAPTER-1
' GENERAL CLARIFICATIONS AND COURT ORDE
(page No. 40) of CONSOLIDATED GUIDELINES AND
| CLARIFICATIONS issued by GOI on Dec 2023 unde

r VAN

(SANRAKSHAN EVAM SAMVARDHAN) ADHINIYAM,

1980 and VAN (SANRAKSHAN EVAM 8§

AMVARDHAN)

Total
(Ha). Present Amoant
value per (Rs.)
Ha. (Rs) :
i Tropical Dry | 002102 9.57.780 72013253
Deciduous :
Forest

" Maximum  100662.67
R, ' 5 Times of
NPV

i

' RULES, 2023

| ; Total !

' 1,20,795.00

Compensatory Afforestation: (Twice the area Diverted)

: Csmpensatory afforestation (1100 plants/Hac.) with RCC Fence Post and 4-strand

| Barbed wire fencing

. - Cost R
' S.N | Particulars including soil | Qty. in Rate | Yearof including €
6. | & Moisture conservation. | ha in Rs. | executio Cesclation@ . ™
! (per (mof - 10% per ar
hay | work  Amount  vear K
|| Servey ,Demarcation and n 202425
. Fencing | 004204 438001 W22 1841352 20254872
PLANTING | 004204 60100 2024-25  2526.604 27792644
‘ ‘ * - 1.7516
iﬁ I Total | 4804.75 l‘()
! faintenance e e ; ;
1* year 10.04204 12100 2025-26 | 508.684 6104208
- 2" year 0.04204 8200 | 2026-27 | 344728 R4
E ‘ 3::) year 0.04204 4200 & 2027-28 176,568 247.1952
{2 4Vyear 0.04204 4200 | 202829 | 176.56K 264.852
* S year | .04204 | 200 202930 170,568 282.5088
{ 6th year | 0.04204 | 4200 2030311 176,568 300.1636,
| = o | 0.04204 | 4200 203132 176568 317.8224
Lo B e o 4200 | 2032-33 176.568 335.4792

m; g!!g }'E&f

1 0.04204 |

462
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463

@th; year 0.04204 | 4200 (203334 176,568 353136
Loyt ! # ST
, s 10" vear Ci 0.04204@ 4200+ 303435 o 176.568 370.792%
Total ~ - 3530.5192

%‘%

3 | Soil conservation works 0 0 ; 0
Removal of invasive 7 :
4 speci . 0 0 { O
papepes o ~ i

| Total | . o

N ~ Grand Total | |
A ey = Lo 8,335

T

g s i Y (O

T'Nurser | TNEBf Rate i
B . Ycost Area Plants/ Total per -
Plants ‘
7 ha 4 plant

00420 | i S
4} 1100 46| 2 1063612

SRR

Cost of trees for ‘ g

C maintenance @ 70% of 32 23, - | b 744.5284
original planted plants 7 i ’
Total B&C ‘ 1808.1404

D Contingence 5% over the C A. Scheme 507.17

Total (A+B+C) ‘ N P TN N

| Total (A+B+C+D) 4 B ] 10,651

! artmental charges @ 17.5% . 1863.85
Total amount for 0.04204 CA Scheme i ; ; 12 ,5] 4

Submitted for further n/a

Deputy C@Sémaizsr Forest
Forest Division Nalagarh

(A+B+C+D+E) SR U . S A S
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g H.P. Staic Pollution Control Board,

“ Regional Office *“Himuda Complex” Phase-1, Baddi

it

b o Tehsil BaddiDistt. Sclan (HP) Phone-01795-245374
i e-mail:pebrobaddil@gmail.com

No. HPPCB/RO Baddi/MF 202/Court Case (OA Nu. 137/2024)/2024 \U\\L\~\S Dated:- O (r‘ﬂ J\cg\\{

To

Th?‘{@zg Officer,
ijc an, Distt Solan

“H.P. {miningofficersolan@gmail.com)

Subject; O.A. No. 13772024 titled Vijay Chandel v/s State of H.P. &ors. before
Hon'ble NGT.

Sir, '
This is in continuation to this office letter no. 1289 dated 29.6.24 vide which

you were requested to calculate the Environmental Compensation for the 16 cases which

were detected and reported by your good office. The report in this context is still pending.

Additionally, the Executive Engineer HPPWD Division Nalagarh vide letter

na. 2530-31 dated 3-7-24 has provided the approximate quantity of earth excavated between
Sheetalpuf & Daso Majra road.

Hence, you are again requested to calculate Environmental Compensation for
the 16 cases and along with the report of HPPWD through hard copy and e-mail to
pcbrobaddil@gmail.com by 2:00 PM on July 07, 2024. Failure to do so will result in the

matter being reported in the final report. Should any adverse orders be passed by the Hon'ble
NGT, you will be held liable.

Yours faithiully,

/ A7
_ (Er. Ab@%ﬁ.
Nodal Officer-cum-Assistant Environmental Engincer.

HPSPCB Baddi.
Copy to: %j/

The Sub Divisional Magistrate for information please.

{Er. _Abhk) Gupta),

Nodal Officer-cum-Assistant Environmental Engineer,
HPSPCB Baddi.

Annexure-3

464
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Annexure-4

g ey L '1 ;},
No Udyog/ SLN/ MM/ Court Case/OA Mo, 137/2024- 4 Ly 7
Olo the Distt. Mining officer, Solan
Distt. Solan, H.P.

t, 2024
Dated Solan. the Og Augus ;

o~
-

P " The Sub-Divisional Officer (C).
Mt Nalagarh, Tehsil Nalagarh.
District Solan(H.P.)

O.A. No. 137/2024 filed as Vijay Chandel Vis St‘}!e ol Himachat
Pradesh & ors. before Hon'ble National Green Tribunal.

To

In reference to office letter No. HPPCB/RO Baddi/ MF 202fCourl Caseg

(QA No. 137/2024-1167-69 dated 29.06.2024, addressed to this office and copy endorsed
to your office and further subsequent reminder dated 06.07.2024 wherein this office has
been asked to calculate environment compensation for 16 cases detected by this office and
illegal extraction and removal of soil as per report of Executive Engineer, HPPWD Division
Natagarh as per the notification No. STE-E (5)-2/2021 dted 18.08.2022 issued by the
Szpaniment of Science and Technelogy.

“In this regard it is intimated that Environment compensation as per the
above staled notification has been calculated for above 16 cases detected by this office and
iilegal exlraclion and disposal of soil as per irx{ormatiorx provided by Nodal Officer-cum-
Assistant Engineer, Himachal Pradesh State Pollution Control Board Baddi and as per
repert of Executive Engineer. HPPWD Division Nalagarh. The details’ of the calculated

Envirenment compensation is enclosed herewith for further necessary action in the matter.

*

Encls 1 As above Yours faithiully.
(Harvinder Sjhgh)
Mining Officer, Solan

' District Salan
Erdur Mo As above Dated HP,

Copy forvarded ta-

1T The Geologist (Zone-l) Himachal Pradesh for information
PEase.

2 The Nodal Officer-cum-Assistant Evironmenl £ ;
ihe- D ‘ enl Engiiieer, Himuchal o : Sta
Failution animiﬂﬁoard, Badc{i wrl office letter NQ Qﬂéﬁgggsi%gﬁig}?f%%&Sta%
141'4-15 dated 06.07 2024 for information and furlber necessary seti 0.2024 and
please 3A1Y action in the mattar

and necessary action

{
(Harvinder Singh)
M‘ming Officer, Solan
District Solan, H.p.
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en. Baddis District-5

Detnils of chatlan in sheetalp i o s Y
e ’ o 'l'v;nwﬂnufm T ppvironment ‘f‘fm*”"‘"
USONo. | Nane & Sdddvess Challan | DS vehicle compensating (if any)
i t \ N i (As per
+ i pprn.uh -1) .
! . o Lo : e T 4 130,000
T Ao singh S Sh o Tozopes | 1e0e2023 brglor =
Chind, \ PO = Haripur AV
Sandhali. Teh - Baddi, — 1
LD Sodan (1LY : sl Shoo00
s Parveen Kumar S aooony7 | 18092023 I'racior 2.00.000
‘ Tarsheem Lat Vill- A
| Sheetalpar, PO 1 aripur
: Sandholi. Teh- Paddic . I ST s N Ty
3 Amar Singh, S0 Krishan 0095331 | 06,11 2023 | Tractor T 2.00.000
 Dayal. Village- Raddi. W ard 11P93 0399
: | No.- 1. Tehsil- Buddi
3 Rajosh Mehta S'o Vidhi FA50009 | 12.10.2023 | Tipper 7300000 |
Chand. Village- kotian. HR 68C
P.0 .- Manghala, Tehsil- 4455
! _Baddi. —
S| Manjeer S Pal Chand. | 0205776 21 112023 | Tipper 3,00.000
Village- kenduwal. P.O.- ANF
Bhud, Tehsil- Baddi. ‘
0. Rajesh Mehia Séa 0395332 | 21.11.2023 | Tipper 3.00.000
: Mandhata, Tehsil- Baddi, . L HP93 3757,
57 Manjeer So Pal Chand, oy 105422003 | Tipper | 300.000 ";
, Village- kenduwal, P.O.- HPIZH
‘ f3hud. Tchsil- Baddi. : 6972
.8 Kuldeep Singh. S/o Hansraj, 0795334 05.12.2023 Tippcf 3.00.008
Village-Kalyanpur. P.O.- 1P12Q
Haripur Sandhoti. Tehsil- 1588
Lo Baddi.
9. Chaman | al S/o Shyam. 0203779 16.01.2024 1 Tracy s
Village-Malpur, P.O- Bhud, 202 111!!?;1:}’:2 200
Tehsil- Baddi. L 2187
1, Gurmueet Chaudhary 5/0 OrEca L onno. R
Gurudayal Singh, V.20 Al 1{\;\}{1‘\\1‘41(} Hau.an
Haripur Sandboli . Tehsil- '
Baddi.
11 Munjeet ‘7/0 Pal € hand. TRURY/ G h1 ey TEEs B i
: Village- Mnduss gl 1.0 - 00010 h”?‘” 1.00.000
| Bhad, Tehsil: daddi Al !
12 “Suleman S/o Rdmah L T I VAR e | *
Village- Sheetalpar 2.0, : A - Practor 200000 i
Haripur Sandholi | Tehil- ' AY - ‘
Baddi, t
13, “adanject S pral Chand, wousTRG L I i
Village- cenduswal, 1.0 RUNTRO O IRO12020 | Pravior S0 e }
S, Tehsil- ekl P 121 =000 T
e S138 | %

466
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ot . e 300,000
13 T ihupender Sfo Dafip Chind. | 0236761 05.03.2024 ;lxlrl:f’er 3
Villases Batbippur , 1.0- & e
) l:ﬂiﬁﬁ;ﬁﬁiﬁi, Jehsils Bag Nk : 7‘8,1 AR »2“ 0; a0
15« Munohar Lal S/ Karam 01295792 | 06:05.2024 melt)f
Chand. Village- Bagherd, AVF
P.0.- Kali Bedi, Tehsil-
16. ,thﬁ%%a Pal Chand, 01903568 | 16.05.2024 mjain 400,000

| Village- kenduwal, PO .-

B3hud. Tchsil- Baddi

SR

The total 16 vehicle constituting 07 no’s of Tractor, 07 no’s of Tipper and 02 na's Poklain is mentioned as
above and the report is submitted for further necessary action.

Lo Bithneg
AR SR L LY

y

doee, o
CONERGN ] o

SOLAN (1.P)
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© S No, | Numeof the party antity in ST Total E.C Caleplated Remarks
¢ . party Quantity
| H (Specific Gravity of * us per the approach - 2
i % . soil has been taken
) into seconnt @ LB}
As per Lener of Execative Engineer Nalogarh .
HPPWD Conveyed vide No,
PW/NLDIDBANGTA2022-23-2530-31 Dated-
03.07.2024, The total Quantity of Soll Excavated
illegally on Baddi Sitalpur Nanowal Road Km.
1/900 to 5/300, Portion Sketalpur 1o Dasomajra ix
i 13631780 - : 21660 MT 11105818
Husteation 3
D  DYRF 15t vear nd 3rd 4ih Sihy Tomit
moderate $4,15,000 37.07.500 2330314 23.66.596 22.10.204 20.66.794 19.32.348 1.11.06.616
;‘?‘?V’
bty

SCLANH L
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POLLUTION @&},
e Merar [Souoy

fAwRr:- T AXAT O.A. NO. 137/2024)/2024- TITLED AIDII YT ST asder

A Aol A RAIG

<ft aror Sit,

22

NO 2270/5A DT 2/8/24

mmgl'mﬁﬁﬁammmmﬂwmmbmm

fordcat & 5 St WA Wst A arreepan 3 aisht ors
aﬁumaaﬂﬁHﬁﬁsﬁmmsﬂﬂagzqﬂm
nﬁz‘lamzﬁ:ra}magﬁmmgﬂﬂﬂg:

16 2 31 3 IMIe1qR oY 3t et 05 aretor wEfieT e 3 dad o SIwm:

JIACTOT 65,000/~ BURY AT <HY o7 J)

drctal (S -

3ol O JAecst A fordger 3 b yfert grr
3t AIRT-2 U2 wfeT 13 3 sr9e oY Siredt

; 8131 3t e 2023-24 3t et 25 TreTreT IS RiOT v
b AT (DY D et A1 I 2,04,000-/- FTY WReT D1 318 & e fstias 03.10.2023 B

et AfAr

| Sr.No. | CI IALLAN | VEHICE NAME & ADRSS OF OFENDER | FINE
NO.
i b 02835874 PB 12 AG 3104 | TALIB HUSSAN R/O KHOL BELI PO 5000/-
MANPURA TEH NALAGARH DISS
I SOLAN
> 0182446 PBI2AF5128/ | HANS RAJ S/O NEK RAM R/O NO 2 5000-/-
! TRACTOR BADDI DISTT SOLAN HP
E) 0209904 HP121-6252 / KASAM S/O KISHAN LAL C/O NIRAMAL | 5000-/-
, TRACTOR SINGH R/O DASOMAJRA PO BHUD THE.
,‘ BADDI DISTT. SOLAN HP
4 | 0209906 HR46C8345/TIP | ARJUN S/O MANDAVER R/O 25000-/-
PER KISHANPURA THE. BADDI DISTT
SOLAN HP
5 170200907 [ 1IRSSBII74/TIP | ASHANI KUMAR S/O VJAY KUMAR 25000-/-
f PER VPO BHUD THE. BADDI DISTT SOLAN
HP
& 0209908 HPI2A1249/TIP | JASNT SINGH S/O RAMNATH R/O 15000-/-
PER KOTALA PO BAROTIALA THE. BADDI
DISTT SOLAN HP
7 0209909 HR49G4901/TR | JITENDER SINGH S/O GURAM SINGH 5000-/-
ACTOR R/O PAPLOHA TEH KALKA DISTT
PANCHKULA
] 0209910 PBI1AB- MANISH KUMAR S/0 HEM RAJ R/O 5000-/-
' 2061/TRACTOR | TAGARA THE. KALKA DISTT
PANCHKULA HR
9 0182450 A/F/ TRACTOR | SOHAN LAL S/O SOMNATH 5000-/-
R/OKENDUALA PO BHUD TEH. BADDI
49 DISTT SOLAN HP
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10 0200918 ATTTRACTOR [ SULEMAN S/0 RATBAL L AT AM 1201 i
,’ SEEATPUR TEEEBADIDE D151 500 A
Y 0200910 TR SURTERAM SO AT A 1AM 1)
| FADEAT PO HARIFUIR SHADO 1
1 BADDEDISTE SOLAN L
R 020002 | HRAOHOVO2 TR | GURMEL S/O FAKIR CHAND 100 Lo
{ ACTOR DARBAS KOKGHRA TEH BADDEDIST |
SOLAN 1P
I 13 0200922 HROSG RAKESH KUMAR S/0 RAM SAV OO S
V20 TIPPIR RO GANESHIPUR MORIY A Cle |
| PINJAUR DISTT PANCIKUTA 111 |
{ 14 0210527 AZTRACTOR [ AMRA S/O SITA RAM /O KHOK A | 5000
THEBADDI DISTT SOLAN 111
‘ 15 0219532 PBIOHBSO3S/TT [ NISHAR AHMAD S/0 LIYAK AL /O 4000
! PPER CHITERKUT TANGDAAR 1111
| TANGDAAR DISTT KUPBADA 1K :
‘ 16 0219533 He2p- AVIARS/O PRATAP CHAND 12/0) 25000
8323/ TIPPER HANDA KIHUNDI PO MANIPURA 111
’ BADDIDISTT SOLAN 111
17 0219534 PBI2AE7I39/TR | SOHAN LAL S/O KENDUALA PO BHUD 4400
ACTOR THE BADDEDISTT SOLAN 11! i
18 0219537 PBIOGESI09/ | NISHAR AHMAD S/0 LIVAKA T ALLIIO | 25000
TIPPER CHITERKOT PO TANGDUHAR 111 }
KARANA DISTT KUPARA 1& K !
19 0219538 PBI2AE7139/ | SOHAL LAL S$/0 SOM NATI 12/0) | ason
TRACTOR KENDUALA PO BHUD TSI 1BADD]
DISTT SOLAN 1P
20 0219549 [ AI/TRACTOR | SHYAM LAL S/O RAM SINGI R/O) 5000/
KENDUALA PO BIHUD TEHSIEL BADDI
DISTT SOLAN 11P i
21 10209133 [ PBIOHATISA/TI | DAVINDER /0 MEHAR CHAND 12/0) L 25000
PPER TALADA PO KAMAI DIVEDIS T
HOSHIYARPUR P13 |
22 0209134 PBIOHGO8S4/TI | DINESIH KUMAR S/O RAMBILAS /O 25000
PPER KHER KHERA PO ASNALR DIST] ?
JHIVAADA R) 1
23 | 0202882 HR49J8652/TRA | NHIAL SINGH $/0 DIV SINGIT /0 ' So0n
CTOR KHOKHARA PO NANKPUR 11 K AT KA
DISTT PANCHKULA 1R
04 0209147 AF/TRACTOR | MANISH KUMAR S/0 DES RAJ R/ L s000
KALYANPUR THE BADDI DISTT SOLAN |
HP |
25 | 0200148 [ HPI2F7701/TRA | NARESH KUMAR /O GANG SINGIT R/O) g 5000
CTOR KENDUALA PO BHUD TEHSIL BADDI
DISTT SOLAN 1P |

3IeT: 13U Srotrar oY ar I Aftrer 3

)
Lg}p‘b( ’W@ ll@pébéﬁ

ufspley SNATION, BADD:
“pot1cE DISTT. BADD]
T AT AN (H DA
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HP. STATE POLLUTION CONTROL BOARD, Annexiire-6
Regional Gifice “HIMUDA COMPLEX” Phase-1, Baddi
Tehsit Baddi.fiiste. Solan (HP} Phone-01795-245374 -
%o, HPPCB/RG BaddiCourt Case (OA No. 137/26241/2024 S Dated:- o | sy
0
5 1}53,% iy CiL
Kear Railwa
: ’Jr"‘x.’; 1“‘3.\ ':.‘
Subject: O.A. No. 137/2024 tirled Vijay Chandel v/s State of FHLP. & ors. before
Hon'ble NGT.

This is in continuation 15 this office ietter No. 1254-36 dated 26-06-2024

submit the supporting documents which verifies the legality of
the source and Detailed Proisct Regort But vou have only submitted the bills which were

]

being raised by vour contract Of alongwith some parmission which have been obtained by
Them

i pon ~cmmz.u~; the su’bmitted dccur'zen*s it has been observed that

rifice. vou i'"fve ﬁazisd 1o pro cie the requ151te details, preventmg
:O.Tux‘:‘t'&f‘ from zzzza;;zir;g the report. The Hon'ble National Green Tribunal took
cognizance of this oo 31-07-2624, and the case is now listed for 16-08-2024.

You sre hersby again requested to submit the Detailed Project Repori

slorgwith supporiing documents verifving the legality of the source of muck/soil used for
g laving of Railway line i the length faliing within Himachal Pradesh by 08-08-2024
130 AM. both as 2 hard copy and vie email to + pebrobaddil @gmail.com.

B

s

in the even Lhﬁf}’ of non-submission of report if any adverse orders passed by
sh
1

T. the responsibili ali lie upon vour office.

Yours f a‘ thfully.

»"3«.

éﬁ‘
(Ex. mﬂ*%é» G mz:ﬁ%}
Mocal Officer-cum-Assistant Environmental Engineer.
H&PC B Baddi.

e %

Cam 1o
I The Member Secretary. HPSPCE for information please.
2. The Sub Divisional Magisuraie for information please.

: (Er. Abhay Gupra).
Assiszant Env -mmeq al Engineer, HPSPCB, Baddi.
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Annexure-7

Plantation Photographs
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n Photographs

Plantatio
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Annexure-~R~-5/2.
39-HET ARG
forsfor-n, aég
P & T No. - 0172-2732613
FaT WY
Mobile No- +91.9779230217
NORTHERN RAILWAY Email:- dycec2cdg@igmail.com
No. 74-A/CS/C-11/CDG Dated: 2511{.2&24
Regional Officer,
Himachal Pradesh Pollution Control Board,
Baddi

Sub: Issuance of consent/clearance & NOC to execute the work by procuring the soil and

other mineral for construction of Chandigarh-Baddi new Broad Gauge Railway line
project.

Ref: Principal Bench, New Delhi, NGT orders dated: 24.10.2024.

With reference to the above subject, it is to inform you that the work of construction of

Chandigarh-Baddi new Broad Gau
project of Govt. of India (Railwa
basis. The construction work for this
materials being procured after

authorities.

ge Rail Line project is in progress. It is a jointly funded
¥} and State of Himachal Pradesh on 50::50 cost sharing
project is already in progress using all the raw
obtaining mandatory permissions from concerned

Detailed statement showing the permissions obtained for procurement of earth is as

under { Copies Attached).
Date of Mining Mining Authority issuing Agency to
Permit Permits Permits Permits whom permits
Obtained Obtained issued
(MT) {Cum)
16.12.2022 14782 9204 Mining officer, Panchkula | M/s SCL
; Director of Industries, | Sh, Gurdyal
13.01.2023 49992 31128 H.P. Shimla Singh
20.01.2023 26730 16644 Mining officer, Panchkula | M/s SCL
03.03.2023 5940 3699 Mining officer, Panchkula | Rajinder Kumar
28.03.2023 48460 30174 Mining officer, Panchkula | M/s SCL
31.03.2023 2864 1783 Mining officer, Panchkula | Sai Carriage
‘ Cont.
03.04.2023 29273 18227 Mining officer, Panchkula | Sai Carriage
Cont.
04.05.2023 24502 15257 Mining officer, Panchkula | M/s SCL ,
11.05.2023 5940 3699 Mining officer, Panchkula | Rajinder Kumar
12.05.2023 | . 11640 7248 Mining officer, Panchkula | M/s Neel Kanth
31.05.2023 23814 14828 Mining officer, Panchkula | M/s SCL
03.07.2023 58212 36247 Mining officer, Panchkula | M/s Neel Kanth
11.10.2023 7457 4643 Mining officer, Panchkula | M/s Neel Kanth
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| 09.07.2024 | 27000 | 16812 | Miningofficer, Solan | M/sSCL

Hon'ble NGT, taking the cognizance of the complaint made by Sh. Vijay Chandel s/o
Sh. Dasaundi Ram, for alleged illegal mining along Baddi-Sheetalpur road, on 24.10.2024
(Copy attached) passed an order stating that:

“However, since ex-facie we are satisfied that in the present case, Railway Authorities in
execution of project in question have utilized mineral procured without complying with
Environmental Laws, we hereby direct that in execution of project in question, no mineral of
whatever kind shall be utilized by Railway Authorities unless concerned Regional Officer,
Pollution Control Board and concerned District Magistrate are satisfied that mineral has been
procured by complying with all Environmental Laws in respect of requisite consent, Clearance
and No Objection Certificate, as the case may be, from concerned competent Authorities”.

Therefore, it is requested that in compliance to the directions of Hon'ble NGT, the

consent/clearance and NOC as the case may kindly be issued at the earliest, so that the
execution of work is not stalled on this account.

DA/- As above C&‘ ‘,&w"f
g

m“‘il; i
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Form PIM-4
for excavation of ordinary clay of earth

% &i Whgf’gas QMIS!ShISmt M/s Singla Construction Limited, sco 22, 23 First floor sector-28C
‘Sba;! *garh applied for the grant of permit of 14782 MT of ordinary clay mineral from the land of
m;/ ;Zi K:;gmira Singh S/o Sh. Som Singh Village Nawanagar, Nanakpur, Panchkula bearing Khasra
His,‘n %; . t!:tal 13 kanal 3 Marla upto a depth of 4.5 Feet in revenue estate of Village Gorakhnath,
o u l-mfier Sub rule 31 and 31 (7) of the State Mining Rule 2012. The applicant has paid

¢vande Rayalty & STP fées total amounting to Rs. 66117/~ vide -GRN NO. 97279804 Dated 16.12.2022
and Security amount of Rs, already paid GRN NO. Dated & TCS Rs. 1310 vide challan No 70234, BSR
cude*%zaﬁll date 16.12.2022.

’?’he namkﬁfqn is hereby granted for disposal of 14782 MT ordinary clay from land having
area/dimension (365x198x4.5 Ft ) for a Period starting from 16.12.2022 to 31.12.2022 subject

to the condition given below: (
1. The permit holder shall transport/disposed of mineral covered by tarpaulin from the site of

¢xcavation only by issuing a Mineral Transit pass Day Light with sprinkling of water in the way of
vehicles & non compliance of said condition necessary action as par rules may be taken against you,

2z, ’i%‘ize holder of the permit shall keep the Government indemnified from third party claims relating
the extraction of brick earth from the land for which consumption permit is given,

3. The holder of the permit shall excavate the ordinary clay/earth in such a manner that the same
shall not disturb or damage any road, public ways, buildings, premises of public grounds.

4. ’fi}at the holder of the permit shall not fell any tree standing on the land without obtaining prior
;@emissmn in writing from the competent authority in the Forest Department or Collector of the
district concerned, as the case may be. In case such permission has been granted, he shall abide by

the terms and conditions stipulated in such permission.
That the permit holder shall not carry on surface operations in any area prohibited by any

5.
aﬁnmarityl without obtaining prior permission in writing from the concerned authority,
6. :{the permit holder shall not enter and work in any reserved, demarcated or protected Forest
o~ without obtaining prior written permission of the Forest Department.
7.  The permit holder shall repot immediately all accidents to the Deputy Commissioner and the officer

in-Charge, concerned.
The depth of the pit below surface shall not exceed 4.5 Feet from the adjoining ground level and in

8 any case where sand deposits are found the depth of the pit below surface shall not exceed three fit,
The permit holders shall not excavate any other mineral than that of ordinary clay/ earth found in
ﬂ.éﬂ, m,g, Any breach in this regard will entail m:rmesdxate suspension of the working by the Officer
in-Charge and followed by termination '?f permit along with for feature of security amount, after
a Smdias opportunity show cause. In ca:sa any mineral is‘ii!agaily disposed off, the officer in charge
shall also recover amount of penalty in accordance with the provisions of mines and mineral
(Development & Regulation) Act 1957 a;ﬂd rules framed there under.

10. 7 'i‘fie Permit holder shall transports/disposed of the ordinary day/dearth from the site of the

| excavation, only by issuing a Mineral Transit Pass.




11, The permit holder shail

1.

13

31
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restore and rehabilitate the ared of excavation s:ﬁith in §§:&n days from the
) oo -0 renort » or in charge.
date of expiry of the permit and shall submit compliance re;mri E& :he:f ;éf o zﬁm paymentof
;n case of any default in due observance of the terms and mﬁém:&sg ffr;f f:r by sxzy oHicer full
) it ¢ : it may be cancelled by the Directo

the installment on due date, the permit may - R iod of the
suthorized by him in this behalf by giving one nwmi} s notice where the ;mzizzgda Pj: ielye
ﬁemﬁi is more than sixty days. In other cases the period of permit is less than

L dave s ; ine decision on cancellation of permit.
b days shall be given before taking decision on ,

e amount of security deposit shall entail no interest, The security amount shall be refunded
within a period of three months in case the same is not forfeited or required to be detained for any
dther purpose under this permit.

14, Any sum due from the permit holder on account of royalty and interest thereon shall be recovered

from him/them as an arrear of land Revenue.

Note:- The above permission is granted subject to following conditions:-

L

i}éﬁﬁd of permit will be upto 16.12.2022 to 31.12.2022 starting from the date on which the
gssemissisa is granted by the District Magistrate.

You are directed to obtain the prior permission from District Magistrate Panchkula regarding
execution of above stated work in view of guidelines pertaining for containment of Covid-19.

3

ou are also directed to maintain Social distance as per guidelines issued by Ministry of Home
Affairs Govt. of India during Excavation, loading and unloading of ordinary clay. ’

The GPS Coordinates of the site is 30.850816 & 76.850808.

‘Kﬁ‘mmaﬂ&ﬁﬁi%mmgﬁmmetmmtﬂmm

%mmmﬁﬁﬁg%&ﬁﬁwﬁﬁmmﬁmmm%mmwmﬁm

e S o it v e g ol 4 R )
I e inbuarsy mﬁmgﬁmﬁm&mmwiam

%\?::vﬁ;cer

Mines & Geology Deptt,

Endstt. No, STP/PKI/ 2,00 Fanchlula

Dated: | L)) M 3ers
A copy is forwarded to the follow
‘ : e totiowing mati
1 Sub Divisional Magistrate , ﬁnﬁ&iéﬁ%&ﬁtmﬁ Pesde.
2. Police Station/Chowld Kaika, '
Field Checking Teans Distt, Panchkula wi i
y . & & - h . :
of the permit is violated by the apg:ﬁ{:m:g fireeton to ensure that no térms and condition




ﬁgmh Shimln- 171009, the

Order
whereas, Sh. Gurdayai Singh
i P.O. & Tehsil Baddi. Distt. Solan, H P. has requested to accord
0 10 sxgéti the raw material generated during the plot developmient for
§§M of land over Khasra No, 466, 468 and 469 measuring 13-17
f@@g in mauza Khol, Tehsil Baddi, Distt. Solan H.P
Whereas, the proposal was sent fo Mining Officer,
the m§ inspection to verify genuineness of activities and
v of the o ial generated during the above said activity through
wotion Comumittee as per the provisions contained in the Rule-33 of
Pradesh Minor Minerals [Concession) and Minerals [Prevention of
Transporwation and Storage} Rules, 2015, The said Comumitiee

870 Sh. Chhaju Ram,

1 of nseable minor mineral i.e sand and soil which was stacked at

Wél@ ittee, you are hereby authorized to issue permission to sell the

il is exhiyusted, w?ﬁ:ia hever is earlier in favour of Sh. Gurdayal ﬁiﬁgh ’w!& S%‘z
Village Kalyanpur P.O. & Tehsil Baddi, Distt. Solan, H.P. under Rule-

%

BRLHEOry ”“’”‘3”“'”‘*%{&{ clearance /NOC, if any required %’rﬁﬂz the concerned
ed by the project proponent,

ssian holder shall use the above mentioned material which

| fassessed the stock to the tune of 49992 M.T (Sand 29995 M.T &

liensure that prior to issuance of permission against this order all

gencies  wor( the above project  activities are

P




§%§§§?‘¥§§@i§®ﬁ v
® ol under Rﬁ?ﬁ*&

1e shall be withdrawn iwﬁig ¥

Guard file.

i}szmr af z;ze:m 5@}%@%
Himachal F‘mm

[
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: m&u@mmmmiz&zk
{Up 1o depth of A5 maters)

sﬁ?;g:ﬁ:;&p Plied for the Brant of permit of 26730 MTof ordinary clay mineral from the and of
179,180,190 1 o/ ° Kuldeep Singh, Vill-fohtusway District Panchkula bearing Khasra No. 176, 177,

g %33132:1%18&,13?.1&9,19&.191,1&2;199 total 24 kanat upto a depth of 4.5 Feet in revenue
0 1?5»177;1?9,1&&.182.1%,136,13?,189,19&,19.1,192,199 24 Kanal Vill-
of the State Mining Rule 2012. The applicant
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£3.01.2023 and Security amounr of Rs. already paid GRN NO, 98006930 Dateq 05.01.20234 TCS Rs,
2360 vide challan No 70979, Bsp code-510308 date 13.01.2023.

'i‘h;v permission is hereby granted for disposal of 26730 MT ordinary clay from land having

~ area/dimension (660x198x4.5 Ft ) for a Peripd starting from 20,01.2023 to 20.03.2023 subject
to the condition Biven below:

1 Thé? permit holder shal) transport /disposed of mineral covered by tarpaulin from the site of

excavation only by issuing a Mineral Transit pass Day Light with sprinkling of water in the way of

V&h;‘cies & non compliance of said condition fecessary action as par rules may be taken against you,

3.  The holder of the permit shall excavate the ordinary clay/earth in such a manner that the same
shali not disturb or damage any road, public ways, buildings, premises of public grounds,

4. Thatf% the holder of the permit shall not fel] any tree standing on the land without obtaining prior
perniission in writing from the competent authority in the Forest Department or Collector of the
distriet concerned, as the case may be, In case such permission has been granted, he shall abide by
the térms and conditions stipulated in such permission.

5  That {tim permit holder shall not carry on surface operations in any area prohibited by any
authority, without obtaining prior permission in writing from the concerned authority.

6. The permit holder shall not enter and work in any reserved, demarcated or protected Forest

™ withm.ft obtaining prior written permission of the Forest Department,
‘ 7. The permit holder shall repot immediately all accidents to the Deputy Commissioner and the officer

in-Charge, concerned.
8. The depth of the pit below surface shall not exceed 4.5 Feet from the adjoining ground level and in
~ any case where sand deposits are found the depth of the pit below surface shall not exceed three fit.
9. The permit holders shall not excavate any other mineral than that of ordinary clay/ earth found in
the area. Any breach in this regard will entail immediate suspension of the working by the Officer
in~i2ha:§e and followed by termination of permit along with for feature of Security amount, after

shall also recover amount of penalty in accordance
(Development & Regulation) Act 1957 and rules framed there under.
10. The Permit holder shall transports/disposed of the ordinary clay/dearth from the site of the

excavation, only by issuing a Mineral Transit Pass,
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11, The permit holder shall restore ang rehabilitate th o

date of €Xpiry of the permit and shall submit compliance report to the
12 |
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ten days shall he Biven before taking decision on cance

13, The amount of secyrj ty deposit shall enrajj no inte
within a period of three months in cage the same is n

other purpose under this permit,

14, Any sum due from the permit holder on account of

from him/them as anarrear of land Revenue,

Notei- The above penmission is granted subject to following tonditions:-

royalty and interest thereon shall be recovered

1. Period of permit will be upto 20.01.2023 10 20,032

023 starting from the date an which the
permission is granteq by the District Magistrate,

containment of Covid-19,

4, The GPS Coordinates of the site is 30.9000655 & 76.804423,

e ;ss%s&zﬁmﬁ;ﬁm%mammmmm@m&zwmémmgﬁmm

) ma@m%@éwm#rmmmmnﬁm&MWamﬁmmﬁs
) %ﬁz‘ss%e@ﬁﬂﬁawmgﬁa@smﬁsﬁwzﬁmgmmwmfxuﬁmmmﬁm

kﬁ”iﬂg Officer

Mines & Geology Deptt.
Panchkula

Sndsét. No.STP/PKI/ )2 | Dated: 2.0 -0}~20 q

A copy i A to th for infarmation please,
A copy is forwarded to the following
1 Sub Divisional Magistrate, Panchkula/ Kalka.
; ice Station /Chowki Kalka. —
g }{;Z};geéi?i?né Team Distt. Panchleula with direction to ensure that no terms anéi i{sndltjﬁn
. of the permit is violated by the applicant, éﬁﬂ)@m

Hining Officer
& Geology Deptt
Mnes Pﬁc&ku\a
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: 361 emo No: STE/PKI/ (37 %
PAN N, {:{)ﬁgkas:;’ " STP/Permit No. 648 Deted: )52 - e

Whereas M/s/Sh/Sm R _ Panchkula applied for
the grant of , afinder Kumar $/o Jeet Ram, vill-Sukhomajri, Pa
m:f:i”;i:;ge g;;? ol 5940 MT of ordinary clay nfinjm! from the land of Sh/Smt Sikrit Kapil $/1:¥fﬂ1it
estate ﬁfVill‘ap ~M*Lehrommi bearing Khasra No. 26 total 8 kanal upto a depth of 3 .E‘eet in revenue
The applic gi hronadi, Distt Panchiula under sub rule 31 and 31 (7) of the State Mining Rule 2012.
99 935;}6‘33? as paid advance Royalty & STP fees total amounting to Rs. 2?3§§;‘1 vide vabf NO.
03.03.2 aved 03.03.2023 and Security amount of Rs. 13068 vide -GRN NO 99935506 Dated

03,2023 & TCS Rs. 550 vide challan No 70979, BSR code-05100117 date 03.03.2023.

ara permission is hereby granted for disposal of 5948 MT ordinary clay from land having
area/dimension (220x198x3 1) for a Period starting from 03.03.2023 to 31.03.2023 subject to
_ the condition given below:

1. The permit holder shall transport/disposed of mineral covered by tarpaulin from the site ol
excavation only by issuing a Mineral Transit pass Day Light with sprinkling of water in the way of
vehicles & non compliance of said condition necessary action as par rules may be taken against you,

2. The holder of the permit shall keep the Government indemnified from third party claims relating

the extraction of brick earth from the land for which consamption permit is given,

The holder of the permit shall excavate the ordinary tlay/earth in such a manner that the same

shall not disturb or damage any road, public ways, buildings, premises of public grounds.

4, That the holder of the permit shall not fell any tree standing on the land without obtaining prior
permission in writing from the competent authority in the Forest Department or Collector of the
district congerned, as the case iay be. In case such permission has been granted, he shall abide by
the terms and conditions stipulated in such permission.

5. That the permit holder shall not carry on surface operations in any area prohibited by any

authority, without obtaining prior permission in writing from the concerned authority,

The permit holder shall not enter and work in any reserved, demarcated or protected

e

6.
Forest without obtaining prior written permission of the Forest Department.

7. The permit holder shall repot immediately all accidents to the Deputy Commissioner and the officer
in-Charge, concerned.

8  The depth of the pit below surface shall not exceed 3 Feet from the adjoining ground level and in

any case where sand deposits are found the depth of the pit below surface shali not exceed three fir,
9, The permit holders shall not excavate any other mineral than that of ordinary clay/ earth found in

the area. Any breach in this regard will entail immediate suspension of the working by the Officer
1n-Charge and followed by termination of permit along with for feature of security amount, after

; ause. In case any mineral is illegally disposed T
ffording opportunity show cause an ‘ isposed off, the officer in ch
sah?ﬂ ais% ﬁ::avet amount 0f penalty ln accordance with the provisions 0; mines and mint:;
(Development & Regulation) Act 1957 and rules framed there under.
The Permit holder shall transports/disposed of the ordinary clay/dearth from the site of the

Mineral Transit Pass.

r by issuing 3
avation, only by issu e ,
11 g’?a(; permig holder shall restore and rehabilitate the area of excavation with in fifteen days from the

date of expiry of the permit and shall submit compliance report 1o the officer in charge

10.
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13,

14.

Note:-

1.

(1

{2

Endstt. No. STP/PKl/ L4 f%

T 484

‘ cer o phi it orin tﬁi
In case of any default in due observance of the terms and conditions of this permit or in paym 4
the installment on due date, the

permit may be cancelled by the Director or by any fii?iiﬁéé
d by him in this behalf by giving one month's notice where the remz?fi;::géz siotie of
Permit is more than sixty days. In other cases the period of permit . ,less than 51 !
ten days shall pe given before taking decision on cancellation of ;;ermfﬁ t shall be refunded
The amount of security deposit shall entail no interest. The security amoun detained for any }
within a period of three months in case the same is not forfeited or required to be ‘
other Purpose under thig permit,
Any sum dye from the

covered
permit holder on account of royalty and interest thereon shall be re

from him/them as an arrear of land Revenue,

The above Permission

is granted subject to following conditions:-
Period of permit will be upto 03,03
Permission is granted by the District

2023 to 31.03.2023 starting from the date on which the
Magistrate,

You are directed 1o vbtain

the prior permission fro
execution of above stated w

™ District Magistrate Panchkula regarding
ork in view of guidelines

pertaining for contatnment of Covid-19,
You are alsp directed to

maintain Social distance 25 per guidelines issued by Ministry of Home
Affairs Govt. of India during Excavation, loading and unloading of ordinary clay.

The GpPs Coordinates of the site s 30.53'31.628 & 7648'42.157.

Mining Officer
Mines & Geology Deper.

\ Panchkuly
Dated: @3? ﬁ?;) 26272

ion please, L
copy i arded to the following for information p t
? msliisgfzirsiiaaf Magistrate , Panchkula/ Kalka.

rion/Chowki Kalka. ‘
i ?ﬁ’li?ﬁig:?k‘;gg 'r;m Distt. ?ané?ﬂi’fﬂi with direction to ensure that ng terms and condition
: ?&ihe permit is violated by the applicant.

‘ fﬁf Officer
Mines g G&uhg Depte
Panchiulg
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T

CAF Pin: 5036609682 STP/Permit No, 676 Memo No. STP/PK/ <51/
PAN No: AAXF)7100K Dated R/ 3 a8 £2

Whereas M/s/Sh/Smt M/s Singla Construction Limited, sco 22, 23 First Ooor sector-28C

Chandigarh. applied for the grant of permit of $846MT of ordinary clay mineral from the land of $h/Smt
Lalit Mohan Kapil $/0 Sh. Krishan Dev Kapil Village Lahrondi, Kalka, Panchkula bearing Khasra No.
26 total 5 Acre 4 Ranal upto a depth of 445 Feet in revenue estate of Village Village Labroadi Nalks,
Distt Panchkula under sub rule 31 and 31 (7] of the State Mining Rule 2012, The applicant has paid
advance Raoyalty & STP fees total amounting to Rs 427888/- vide -GRN NO. 10545085 Dated
20.03.2023 and Security amount of Rs. alveady paid vide -GRN NO Dated & TCS Rs. 8540 vide challan
No 70979, BSR code-05103087 date 20.03.2023.

1.

3i

4

1°i
i1

The permission is hereby granted for disposal of 48468MT ordinary clay from land having
area/dimension (1210x198%4.45 Ft) for a Perfod starting from 28.03.2023 10 10.05.202%
subject to the condition given below:

The permit holder shall transport/disposed of mineral coversd by tarpaulin from the site of
excavation only by issuing a Mineral Transit pass Day Light with sprinkling of water in the way of
vehicles & non compliance of said condition necessary action as par rules may ba taken against you,

The holder of the permit shall keep the Government indemnified from third party claims relating
the extraction of brick earth from the land for which consumption permit is given,

The holder of the permit shall excavate the ordinary clay/earth in such a manner that the same
shall not disturb or damage any road, public ways, buildings, premises of public grounds.

That the holder of the permit shall not fell any tree standing on the land without obtaining prior
permission in writing from the competent authority in the Forest Department or Collector of the

district concerned, as the case may be. In case such permission has been grantsd, he shall abide by
the terms and conditions stipulated in such permission.

That the permit holder shall not carry on surface operations in any area prohibited by any
authority, without obtaining prier permission in writing from the concerned authority,

The permit holder shall not enter and work in any reserved, demarcated or protected

The permit halder shall repot immediately all accidents to the Deputy Commissioner and the officer

in-Charge, concerned.

The depth of the pit below surface shall not exceed 445 Feet from the adjoining ground leve! and

in any case where sand deposits are found the depth of the pit below surface shall not exceed three

fir.

The permit holders shall not excavate any other mineral than thar of ordinary clay/ earth found in
the area. Any breach in this regard will entaf) immediate suspension of the working by the Dfficer
in-Charge and followed by termination of permit along with for festure of security amount, alfter
affording opportunity show cause, In case any mineral is illegally disposed off, the officer in charge
shall also recover amount of penaity In accordance with the provisions of mines and mineral
{Development & Regulation) Act 1957 and rules Framed thers under,

The Permit holder shall transports/disposed of the ordinary clay/dearth from the site of the
excavation, ouly by issuing a Mineral Transit Pass.

The permit halder shail restore and rehabilitate the ares of excavation with In fifteen days from the
date of expiry of the permit and shall submit compliance report to the officer in charge.
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In case of mmmmg&&emmmgmy
12 g,m&xdﬁimﬁewiwhwyﬁtm_
suthorized by him in this behall by giving one month’s notics whare the remaiSuy
mamwmamm@gwgmkwm iy
m&ys&ﬂhﬁm&ﬁ!mmwmﬂw,
13, The amount of sacurity deposit shall entail no interest. The security amount
within a period of three months in case the same is not forfeited or required to be &4
othyer purpose under this permit, ‘

’Eg i%. mmmm&;mﬁmw:mémmmm
i from him/them as an arresr of land Revenue,
i Note:- The above parmission is granted subject to following conditlons:- 1
1 Period of permit will be up to 28.03.2023 to 10.05.2028 starting from the dars on §
permission is granted by the District Magistiate. '
3 You are directed to obtaln the prior permission from District Magistrate Peachinis
execution of above stated Mﬁﬁ&gmm&mmmﬁmi
3. ?&nmmm:ummwm«mmmmmdi
. Affairs Govt. of India during Excavation, loading and unloading of ordinary clay.

4 The GPS Coordinates of the site is 30.5324816 & 76.4855079.
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Reviverr wir)

{ a7 S ot v Al ot w91 By e ot ok A A W 3w e o P 28
@ it e W aPw o W el ¥ o T o oot o ger e vl o sowr sy o

it o wkere % v wow

A copy is forwarded 1o the fori |
1 Sub Divisional Magistrate %m?’““‘““‘m .
2 Police Station/Chowkd Kaika.
Checking Team Diste. Panchicula with direction to ensure .
of the parmit is violsted by the applicant. to ensure that no terms and condition

Panchicals
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M.No,9R76026912, 9988927364

SAI 'CARRIAGE CONTRACTOR

Deals in : All kinds of Sand, Bajrl, Bricks, Gatks, JCB & Tipper.
SCO : 315, Green City, Dhakoli, (Punjah)

wﬂaﬁ/ﬁfiﬁ* Dated z,%[ A,
Sub:-Permit No. STP.682 issued by Mining Officer, Panchkulafor
disposal of 2864 M.T.Soil/Earth
Dear sif; A

Ne are p§E§§§iﬁ to inform you that our company, holds the mining permission
andpermit 2%-&}% MT. of mineral extractions (soil) from the land located at Plot no
18 Sector 5 Panchkula.We here by declare that we have sold the complete
produce (soil) %xr:avatgd against the said permit to Singla Constructions Limited to
construct rai%wiay track embankment at their on-going Railway site at Baddi.

We here by further declare that we have sold all the rights regarding making
excavation am;i carriage of excavated material disposal of which has been
permitted, as ;mr above permit.

As per the terms of our agreement, SCL will compensate us with a amaunt@s 0
Rupees per Cu ft,

~This agreement is in line with all regulatory compliances and approvals from
relevant authorities.

We hereby confirm our commitment to extendour full cooperation to Singla
iﬁﬁ&tfﬂﬁiﬁﬁ&iiﬁ for the successful execution and completion of the project.

Thank you for your cooperation
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CAF Pin: 10982248842 STP/Permit No., 682 Memo No: STP/PK/ S8 Z—
PAN No: CCXPPS231K Dited:  a, q;z';,:_.;
Form PIM-6
(See rule 32(2))

Shllnhrd permits for the grant of permission for dispasal of mineal extracted incidental to devebipmental
fog,

s Whercas M/s Sai Carriage Contractors, SCO 315 Green City Dhakoli, SAS Nagar, Punjanb spplied
for the grant of a permit for disposal of GSB 36b0 MT and 2064 MT ordinary clay to be excavated fremoved
Plot no18 Sector no 5 Panchkula under Rule 32 (1] of State Mimng Rule 2012, The apphicant hasfhave
pard advance royalty Plus ST9 fees total amounting ta Rs. 238802/ vide GRN No. 1009685036 dued
31032023 3ad Securiy amuint o Re. already paid/- vide GRN %o, dun & TCS K. 48007 vitde € hallan
no.7M02S FSE Code 0510011 Jared 3 1.03.2023.

The pecmissnn is bere vy grasteg for dimoessl of GSB 360 MT and ordivary clay 23,61 MT {total
ity wl M” ) baving area o messian PIBDCFENTE 8 05 Covndinnte o 0GOS & T NN for o
starting from 31.03.2023 to 30.04.2023 1o be excavatea/ removed Liom the doresad area subyeet 1n
the ition that the holder will abide by the salety guards for such excavation of remaval
3 The permit holder shall transport/disposcd off the ordinary clay/stonefsandfeartl rom the site of e
excavation anly by ssuing s Miseral Transn pass in Daylight,

4. The pormit bolder shall transport/dsposed of minesal covered by tarpaulin from the site of the
excavation only by issuing 2 Miseral Transit pass with sprinkliog of water in the way of vehiles & in non

tomplianee of wud condition Pecessary action as per rule mav be taken against you,

5 The amonnt security deposit shall entail no interes. The Security amount shall be refunded within o
period of three months in case the same s not forleited or required L be detained for any other purpase unide
this pern

6. Any sum due from the permi holder shai be recovered from i as ar aevear of Land Revenue

r The permission Is valid from 31.03.2023 to 30.04.2023.

8 The permit holder have been directed 1o deposit the detaif of sold GSB miners) Grawana after
the expiry of said permit otherwise in noa-compiiance of sec urity may be forfeited.
Ja ning Citicer

Mines and Geology Drepats,
Panghkula
Endst.No.STP/PKL; (83 Dated:- 3] 43/20, 3

A copy is forwarded to the tollowing for kind Infarmation please.
L Scb Divisional Magistrate , Kalka/Panchkuls.
2. Police Stationf Chowki Sector 5. Panchhols
3. Freld Checking Team District Panchkula with direction to ensure that ne teems and condition of

the permat i violated by the applicant,
lemmg Olticer

Mines and Gonlugy Deprr.
Panchkuls
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~ sco: 315, Green ¢ ,, %aﬁgﬁ,{%@} -
mmﬁa’(m Dated : .,iza(aé/ﬂfaa&”..

Sub:-Permit No. STP. 683 issued by Mining Officer, Panchkulafor
ﬂiﬁpﬁﬂﬂl Gf 23273 M.T-S(ﬁl/ 532‘81

‘s‘/ "l 2% g e ar oy ? S O i o if‘} §$
g " fd 4 'f’) 1 % 4
Dear 3@% \im - FR \‘5 »:j L W fi§ £ 4 N A

We are p&ea,smi to inform you that our company, holds the mining permission
andpermit 29273 MT. of mineral extractions (soil) from the land located at Plot no
HS1 Sector 6 MDC Panchkula.We here by declare that we have sold the complete
produce (soil) excavated against the said permit to Singla Constructions Limited to
construct railway track embankment at their on-going Railway site at Baddi.

We here by further declare that we have sold all the rights regarding making
excavation and carriage of excavated material disposal of which has been
permitted, as per above permit.

As per the terms of our agreement, SCL will compensate us with a amount@5.0
Rupees per ﬁu ft.

This agmmst is in line with all regulatory compliances and approvais from
relevant authorities.

We hereby confirm our commitment to extendour full cooperation to Singla
Constructionsitd for the successful execution and completion of the project.

Thank you for your cooperation
Yours truly

§urnp o
( Authorized Signatory)



CAF Pin: 2802194753 STP Permit Mema No: STP/PRY/
PAN No: | COXPPS231K - Dated: &%) 0%\ 2
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b72.

-~y

Form PIM o
{See rule 32(2)) ‘oo dr\fhll""m|

Standard permats tor the gram of permssion for disposal of mineral extracted wwadenta

100 the gramt of & permit for disposal of GSB 7000 MT and 20273 MT ordinary clay to be @0

has /hand pand advance royalty Plus STP fees total amounting to Rs. 567302/ vide GRN N

L]

punjant sppled

vated /removed
panlt

No HS1 Sector-6 MDC Panchikula ondes n-knmdmummﬂub”“-mw

o 101112674 dated

vide Challan

“as M/s Sai Carriage Contractors, SCO 315 Green City Dhakoli, SAS Nagar.

3 and Secunity amount 1o Rs. Already paid/- vide GRN No. dated & TCS Is. 11380/-
Code-0290071 Laed 03.04.2021. |
mmnmhpmmawu.m@lm-ﬂmdwm‘""“‘

quantiey pf 36273 MT pmmmmaamm.am & Te.N47929) for
amdftnufrmﬂmusuun:uumm;nmmdhmmmm-dm-mwd -
the condition that the holder will abnde by the safety guards for such excavation of removal

Endst "-EI'PMI [-1") Dated: * ‘!} i) e

The perot holder shall transport/disposed off the srdinary clay/stone/sand/earth from the site of the

v of sad condition necessary action as per rule may be taken against you

permit holder have been directed to deposit the detail of sold GSB mineral E-rawana after
expiry of said permit otherwise in non-compliance of security may be forfeited . s
s‘lmf'qﬂﬁnr
Mines and Geology Depir

Panchkuls
>3

A copy is lorwarded 1o the fallowing for kind information please
1. Sub Divisional Magistrate , Kalka/Panchkula
2 Police Station/ Chowls MDC Sector-6, Panchkula
1 Field Checking Team District Panchikula with direction 1«
i M - b ensure that no terms and condition of

-

Mining Officer

I Mines and Geology Dept

Pln(hkuu
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CAF Pin: 3544266705 STP/Permit No. 726 Memo No.:STP/PRi/ Q8 Y

PAN No: AAXP{7100K Dated: oY4-0S-2ma 3

Whereas M/s/Sh/Smt M/s Singla Construction Limited, sco 22, 23 First floor sector-28C
Chandigarh, applied for the grant of permit of uw‘ MT of ordinary clay mineral from the land of
Sh/Sims Lalit Mohan Kapil $/0 Sh. Krisban Dev Kapil Village Lahrondi, Kalka, Panchkula bearing
Khasra No. 26 total Z Acre 6 Kanal upte a depth of 4.5 Feet in revenue estate of Village Village Lahrondi
Kalka, Distt Panchkula ander sub rule 31 and 31 (7} of the State Mining Rule 2012. The applicant has
paid advance Royalty & STP fees total amounting to Rs. already paid STP no 676 dt. 28.03.2023 /- vide
GRN NO. Dated and Security amount of R, already paid vide -GRN NO Dated & TCS Rs. vide challan
No 00836, BSR code-7 date ,

The permission is hereby pranted for disposal of 24582 MT ordinmy clay from land having
araa/dimension (60SX198x8.45 Ft) for a Perlod starting from 28.04.2023 to 28.05.2023 subject
1o the condition given below:

1. The permt holder shall transport/disposed of mineral covered by tarpaulin from the site of
excavation only by issuing a Mineral Transit pass Day Light with sprinkling of water in the way of
vehicles & non compliance of said condition necessary action as par rules may be taken against you.

2 The helder of the permit shall keep the Government indemnified from third party claims relating
the extraction of brick earth from the land for which consumption permit s given,

3. The holder of the permit shall excavate the ordinary clay/earth in such a manner that the same
shall not disturb or damage any road, public ways, buildings, premises of public grounds.

£, That the holder of the permit shall not fell any tree standing on the land without obtaining prior
permission in writing from the competent authority in the Forest Depar

5 tment or Collector of the district congerned, as the case may be. In case such permission has been
grimted, he sholl abide by the terms and conditions stipulated in such permission.

6 THat the permit holder shall not carry on surface operations in any area prohibited by any
authanity, without obtaining prior permission in writing fram the concerned authority.

7. The permit holder shall not enter and work in any reserved, demarcated or protected
Forest without obtaining prior written permission of the Forest Department.

8. T§€* permit boider shall repot fmmediately all accidents to the Deputy Commissioner and the officer
in-Lharge, concerned,

9. The depth of the pit belaw surface shall not exceed 4.5 Feet from the adjoining ground level and in
any case where sand deposits are found the depth of the pit below surface shall not exceed three fit.

i TSW permit holders shall not excavate any other mineral than that of ordinary clay/ earth found in
the area, Any breach in this regard will entail immediate suspension of the working by the Officer
ip-Charge and followed by termination of permit along with for Teature of security amount, after
affording opportunity show cause. In case any mineral is illegally disposed off, the officer in charge
shall also recover amount of penalty in accordance with the provisions of mines and mineral
{Development & Regulation) Act 1957 and rules framed there under.
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11 ’Fi;f Permit holder shall transports/disposed of the ardinary clay /dearth from the site of g%
excavation, only by issuing a Mineral Transit Pass.

12. The permit holder shall restors and rehabilitate the area of excavation with in filteen davs from the

date of expiry of the permit and shall submit compliance report to the eﬁ%:?r in :hsrfe*: *
13, In case of any default in due observance of the terms and conditions of thes permit or in ;%;?‘m&:f
the installment on due date, the permit may be cancelled by the Director or by any officer fully
authorized by him in this beball by giving one month's notice where the rmggmnu pumd of the
permit is more than sixty days. In other cases the period of permit is less than sixth days, notice of
ten days shall be given before taking decision on cancellation of permit
14, The amount of security deposit shall entail no interest. The security amount shall be refunded
within & period of three months in case the same is not forfeited or required to be detained for any
other purpose under this permit,
15.  Any sum due from the permit holder on sccount of royalty and interest thereon shall be recovered
from him/them as an arrear of land Revenue.
Note:- ‘i‘iss above permission is granted subject to following conditions:-
~~ L Petiod of permit will be up to 26.04.2023 to 28.05.2023 starting from the dste on which the
permission is granted by the District Magistrate,

% Yoy are directed to abtain the prior permission from District Magistrate Panchkula regarding
execution of above stated work it view of guidelines pertaining for containment of Covid-19

3 You are also directed to maintain Social distance as per guidelines issued by Ministry of Home
&ffiit‘g Govt. of India during Excavation, loading and unloading of ordinary clay,

| 4, ?h& GPS Coordinates of the site Is 30.5324816 & 76.4855079.
< e n&i@z#mw#ms@;gmmﬁ@mmWwwﬁwwmm
foregme gy

o mi,w&&ﬁ&&&ﬂmﬁhm&mwmﬂﬂ&wwm“

) %&&mmmmM§wwaYM§ﬁmmm§ﬂﬁwmwﬁmﬁw
=R yw writey 4 wn vy

i~ ; ~_ Mining Officer
| gsimat;w;?m
Endstt, No.STP/PKI/ ¢ pc— Dated: o U- 0 X ~2@2.3
A-copy is forwarded to the following for informati

I Sub Divisional Magistrate , Fanchicula/ Kalka,
Z  Police Station/Chowki Kalia.

3 Field Checking Team Disnt. Panchkula with direction to ensure that no terms and condition
. ofthe permit is violated by the applicant.

o0 please,

Officer
Mines & Geology Deptt
Panchkula




F 4 ! .
& CAF Pin: 8206068016 STP/Permit No, 744 Memo No.: STP/PkI/JaLy R
PAN No: COOPRBS07A ‘ Dated: 4 o2, 52D

Whereas M/s/Sh/Smt Rajinder Kumar $/o Jeet Ram, vill-Sukhomajri, Panchiula. applied for
the grant of permit of 594 MT of ordinary clay mineral from the land of Sh/Smt Stkrit Kapil $/0 Lalit
Mohan Kapij, Vill-Lehronadi hearing Khasra No. 26 total 8 kanal upto a depth of 3 Feet in revenue
estate of Village Lebronadi, Distt Panchkula under sub rule 31 and 31 (7] of the State Mining Rule 2612,
The applicant has pard advance Royalty & STP fees total amounting to Rs,1000 {~ vide -GRN NO.
102255275 Dated 05.05.2023 and Security amount of Rs, already paid vide -GRN NO Dated & TCS Rs,
vide challan No, BSR cade- date " W}m w& Beic] 2T e £,

The permission is hereby granted for disposal of 5940 MT ordinary tlay from land having

area fdimension (220x198x3 Ft} for a Period starting from 09.05.2023 10 08.06.2023 subject 1o
the condition given helow:

the extraction of brick earth from the land for which tonsumption permit is given.

3. The holder of the permit shall excavate the ordinary clay/earth in such a manner that the same
shall not disturh or tamage any road, public ways, buildings, premises of public grounds,

4 That the holder of the permit shell not fell any tree standing  on the land without obtaining prior
PETIRESSION 10 writing from the competem authority in the Forest Depar

5. tmem or Collector of the district concerned, as the case may be. In case such permission has been

Forest withouy obtaining prior written permission of the Forsst

8. The permit holder shali repot immediately all accidents o the Deputy Commissioner and the officer
in-Charge, concerned.

10.  The perint holders shall not excavate any other mineral than that of ordinary clay/ earth found in

1L The Permit bolder shall transports/dispoused of the ordinary clay/dearth from the site of the
excavation, only by issuing a Mineral Transit Pass,
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12.

13.

14.

15.

Note:-

-

{1)
{2)

T mﬂ% R T

The permit holde: shall restore and rehabilitate the area of excavation with i lilteen days

date of expiry of the permit and shall submit compliance report to the officer i charge.
In case of any default in due observance of the terms and conditions of this permit or in payme

the installment on due date, the permit may be cancelled by the Director or by any officer ful
authorized by him in this behalf by giving one month's notice where the remaining period of the
permit is more than sixty days. In other cases the period of permit is less than sicth dave notice of
ten days shall be given before taking decision on cancellation of permit.

The amount of security deposit shall entail no interest. The security amount shall be refunded
within a period of three months in case the same is not forfeited or required to be detained for any
other purpose under this permit.

Any sum due from the permit holder on account of royalty and interest thereon shal! be recovered
from him/them as an arrear of land Revenue.

The above permission is granted subject to following conditions:-

Period of permit will be up to 09.05.2023 to 08.06.2023 starting from the date on which the
permission is granted by the District Magistrate,

You are directed to obtain the prior permission from District Magistrate Panchkula regarding
execution of above stated work in view of guidelines pertaining for containment of Covid-19.

Ypu are also directed to maintain Social distance as per guidelines issued by Ministry of Home
Affairs Govt. of India during Excavation, loading and unloading of ordinary clay.

The GPS Coordinates of the site is 30.53'31.628 & 76.48'42.157.
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Mining Officer
Mines & Geology Deptt.
Panchkula

Endstt. No. STP/PKI/ m.13 Dabid: /,wfﬁ'oft}

(A copy is forwarded to the following for information please.

‘1 Sub Divisional Magistrate , Panchkula/ Kalka.

|2 Police Station /Chowki Kalka.

3 Field Checking Team Distt. Panchkula with direction to ensure that no terms and condition

of the permit is violated by the applicant. @m

Mining Officer
Mines & Geology Deptt
Panchkula
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ANTH CONSTRUCTION COMPANY

eals In : Earthwork, Road and Building Construction
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L
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rr' : CA} | in: 3510636892 STP/Permit No. 778 Memo No.: STP/PKI/ "'”8

JAN No: AAXP]7100K Dated: J1-oL - e 3

Form PIM-4

Whereas M/s/Sh/Smt M/s Singla Construction Limited, sco 22, 23 Firsi floor sector-zscr
Chandigarh. o \r the grant of permit of 23814 MT of ordinary clay mineral from the land of
e Lalit Mohan Kapil S/o Sh. Krishan Dev Kapil Village Lahrondi, Kalka, panchkula bearing

1: sra No. 26 » Acre 6 Kanal upto a depth of 4.5 Feet 11 revenue estate of Vitlage Village Lahrondi
Kalka, Dustt P ander sub rule 31 and 31 (7) of the State Mining Rule 2012. The applicant has
paifl advance | . & STV fees total amounting to Rs. already paid for STP No 676 dt. 28.03.2023 5
/ yide -GRN Nt 102905919 Dated and Security amount of Rs, already paid vide -GRN NO Dated &
IC§ Rs. vide challan No. 01687, BSR code- date.
L\ ' o nermiesion is hereby granted for disposal of 23814 MT ordinary clay lrom land having

. 1588x198x4.5 Ft} for a Period starting from 31.05.2023 10 41.07.2023 subject
jven below:

1. | o nermit holder shall transport/disposed of mineral covered by tarpaulin from the site of
excavation only by issuinga Mineral Transit pass Day Light with sprinkling of water in the way of
& ni mpliance of said condition necessary action as par rules may be taken against you,

2. | he hols 3o permit shall keep the Government indemnified from third party claims relating
{ 4rck earth from the land for which consumption permit is given.
» permit shall excavate the ordinary clay/earth 1o such a manner that the same
il not y ar damage any road, public ways, buildings, premises of public grounds.
. the permit shall not fell any tree standing on the land without obtaming prior
ti1g from the competent authority in the Forest Depar
nent o the district concerned,
s the ¢a « be. In case such permission has been granted, he shall abide by the terms and
[ ed a such permission.
7 hat the . holder shall not carry on surface operations in any area prohibited by any
| authority, without oblaining prior permission in writing from the concerned authority.
- g The permit holder shall not enter and work in any reserved, demarcated or protected
Farest without obtaining prior written permission of the Forest Department.
hall repot immediately all accidents to the Deputy Commissioner and the officer
| 184 . srned r
| ‘ h e denth of the pit helow surface shall not exceed 4.5 Feet {rom the adjoining ground level and in
! i my ca Lo cand deposits are found the depth of the pit below surface shall not exceed three fit.
|
‘

1 l & pern ' Lors shall not excavate any other mineral than that of ordinary clay/ earth found in
e area Anv hresch in this regard will entail immediate suspension of the working by the Officer
lowed by termination of permit along with for feature of security amount, after
{0 v show cause. In case any mineral is illegally disposed off, the officer in charge
o amount of penalty in accordance with the provisions of mines and mineral

[Develop % Reculation) Act 1957 and rules framed there under.
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14.
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14.

15.

16.

Note:

(1)

2

|\ne Fermit noiger snaii [ransports/aisposec or e orains Yy Cid
excavation, only by issuing a Mineral Transit Pass.

The permit holder shall restore and rehabilitate the area of excavation with in Ifteen favs !
date of expiry of the permit and shall submit compliance report to the officer in chargs

In case of any default in due observance of the terms and conditions of this perm pay?
the installment on due date, the permi may be cancelled by the Director or by any ofer |
authorized by him in this behalf by giving one month’s notice where the remaining period |

permit is more than sixty days. In other cases the period of permit is less than SIXUN Gays, Rutics

ten days shall be given before taking decision on cancellation of perit

The amount of security deposit shall entail no interest. The security amount sha
within a period of three months in case the same Is not forfeited or required to be detained
other purpose under this permit.

Any sum due from the permit holder on account of royalty and interest thereon siall be n
from him/them as an arrear of land Revenue.

The above permission is granted subject to following conditions -

Period of permit will be up to 3).05.2023 to 31.07.2023 starting from the date on wh
permission is granted by the District Magistrate.

You are directed to obtain the prior permission from District Magisirate Panchkula re
execution of above stated work in view of guidelines pertaining for containment of Lovia- 19

You are also directed to maintain Social distance as per guidelines issued by Minisiry of
Affairs Govt. of India during Excavation, loading and unloading of orinan clay

The GPS Coordinates of the site is 30.5324816 & 76.4855074.
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ining Officer

Mines & Geology Depii

Panchkula
Endstt. No. STP/PKI/ [‘Hﬁ Dated: 3 05 ~Je2.3
A copy is forwarded to the following for information please.
1 Sub Divisional Magistrate , Panchkula/ Kalka. .

2 Police Station/Chowki Kalka.

3 Field Checking Team Distt. Panchkula with direction to ensure that no terms and condit

of the permit is violated by the applicant.

Mining Offhicer
Mines & Geology Deptt
Panchkula
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TIN. OBAAVFNOSG4F12Z = 519 e | Cont. No. : ;;gggggg?g

* NEELKANTH CONSTRUCTION COMPANY -

Deals In ;: Earthwork, Road and Building Construction

Add. Ramgarh, Panchkula, Haryana
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. _ S Memo No.: STR/PiI/] Yoy
iﬁzﬁzﬁéﬁ STRH oA Yo Dated: [ [y 3.3

500

) spoiied lor
. X o A varh Panchkuia. app
Whereas M/s/Sh/Smi Neelianth Consteuction Company vill Eas;&g; mt §ita Ram §/o Santu
e grant of parmit of $8212 MY af urdinary clay mineral fram the fand of Sh, Kiasra No 194, 195
. s ko 5 i, b i £ #
Stngh, #HNo 15, Nava Kagar, Nanakpur District Panchitula bearing Khasra ﬁ“ . , ath,
197,198 1000 27 Bige, 17 Biswe upto g depth of 1.5 Meter n revenue vshale ¢ ot has pand
" . . " “<A1Y T i k 1 i
Distt Panchkula under sub rule 31 and 33 (7) of the State Mining Rule 2012, The applcant P ;;tg
advance Royalty & STV fees total amounting o fs. 257133 /- vide -GRN NO. fiﬁ:ﬁ?: 1 %sﬂ
% i % T A 1 e nk,
26.96.2023 g Security amount of By 120567 vide -GRM ND 104395928 Dated 26.06.2023 £ TLS Hs
5150 vide challan No , BSR cede- date 26062023,
The permission s hereby pranted for disposal of SB212 MT ordinary ¢hoy from land having -
area/dimension (1320x198 (1.5 meter) 1) for 2 Perind srarting from 03.07,2023 t0 02.10.2023
subject 1o the condition grven belaw ‘
Lo The permat bolder shall transport/disposed of nunerat covered by tarpaulin from the site of
excavation only by issuinyg a Mol Trangit pass Day Light with sp rinkling of water o the way of
vehiches & nun complisnge of s2id condition aecessary avtion a8 par rules nay b takes againg von
I The bolder of the perma sinl) koo the Geverament inderanified from third party clabos seletings
the extraction of brick earth from the Lmd for which comsuntfiion peomit is given,
The holder of the permit shall excavate the ardinary clayfearth in such o manner thot the same
shall nbt distorb or damage any road, public ways, bulidings, promises of public grounds,
4. That the bolder of the permit shall nat ot any tree standing wo the land without obtaining prior
permission in writing from the competent suthonity i the Forest Depariment pr Collector of the

dlstrict concornod, o5 Lhe case miay be. In case such permission has been gramed, be shall abide In
the termms and conditlans stipuloted in such permission,

S That the permit holder shall ot carry on surfate operations in any orea profubited by any
authority, without sbtaining prior permission in writing from the concerned suthority.

& The permit holder shall not emter and work in My reserved, demarcated or protectod
Forest withaut obtalaing prior waitten permistion of the farest Department,

7. The permit holder shall repot Immediately 38l aceiden: stie
éﬁ‘g?s:; il ept y il sccidents 1o tha Deputy Commissioner and the oificer

B The depth of the pit bolow surface shall not exceed 1.5 Meter from the
:;; any case where sand deposits are found the deptlt of the pit befose it

2 The t holders shall aot excavate 3 ¢
e m Any breach in thix regard will ﬁgﬁmgﬁfém zgg‘#ﬁi‘:‘ZYf Wnﬁ E%ﬁ =
tavChiange aad fotiowed by termination of pevmit atomg with for Rture of saor 7 the Officor
Mardjog opportunity show cause. I ease any minerai s e recurity amwunt, after

adjvintng grownd fpvet dud
tlace shiall nat wxoeed three

St | ! wally disposed off v, , ,
shall dlse recover amount of penalty in seco < the officer in charge
( / e A sccordance with the

Brovisions of

Act 1957 and rules framed there under,
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LI 1y g observance of the terms 2 ronditions of this permit or i payrer il of
the mataliment on o dats, e permi may be cancelled by vhe Diector or by any ower wly
mhorited by him 1, this behatf by gimgm manth’s notice where the remaining period of S

pereit & more tham sixty days, In other cases the period af pevmlt is less than sheth days, notice of
e dayd shall be give

VR tiwtore tabing decision an concetlation of pernnit
Toe antount of seenrity

deponit shall prtall a0 intorest. The security amoust shall be refunued
within 3 petiod of three months i case the same is not forfoited or soqoired 16 be detained for any
other purpose wnder this premit,

Any sum due fram the permsit holder on account of rayalty and interest thereon shall be recoserad
Fronm Wem [ them as a6 arvear of Jand Revernus,

Bote The dbive permission is pranted subject 1o following condithons:

s

Feriod of permit will be up 1o U3.07.2023 1o D2.10.2023 starling from the dale oo which 1he
Permission is granted by the District Magisteate,

Yow ste direcued o obtain the prior povwission from Distrlat Magisteate Pancilula regabiog
mﬁ%mwf shove staied wark in view of guidelines pertaining (o costatnment of Lovd-19,

You are ales divected 1o malatain Soctal disiance as per puidelings tssued by Ministry of Hoome
Affairs Gt of ndia during Excavation, loading and usloading of ordinary clay,

The GPS Coordinates of the site is 30.898768 & 76.804538
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Mintog Offtcer
Mives & Geatagy Degr,
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~ Singla CONSTRUCTIONS lrd.

"IN : U45201CH2007PLC031029

Ref. No. SCL/IBGRL/20231017 Dt. 47.10.2023
To

The Dy. Chief Engineer/C-1i,
Northern Railway,
Chandigarh

Subject.  Construction of Civil works including Earthwork, Blanketing, Bridges,
RUBs, Service & Residential Buildings, Platforms, Foot Over Bridge,
Circulating area, Drainage, Protection Works & other miscellaneous and
allied works from Km. 24/825 to 28/200 within Himachal Pradesh

territory in ciw provision of Chandigarh- Baddi New BG Rail link.

Ref Our earlier letter Dated 22.12.2022, 24.01.2023, 05.04.2023,
08.05.2023, 06.06.2023 and 07.07.2023

Dear Sir,

In continuation to above referred letters it is 10 submit Copy of Form PiM-4
issued vide Memo No. STP/PKL/3372 Dt. 11 10.2023 issued by Mining Officer, Mines
& Geological Departmant, panchkula issued in favour of M/s Neelkanth Construction
Company permitting disposal of 7457 MT ordinary clay.

Requisite royalty & STP fee Rs. 33311/- has already been deposited with the
department.

Written undertaking of M/s Neel Kanth Construction Co. pledging to sell the
produce of the permit to Singla Construction Co.is also attached pl.

Assuring you of our best services at all times

Regd. Offfce : SCQ. 2223, 151 Floor, Sector 28C, Chandigarh-160002

Correspondence Address - # 196, Top Floor, Sector 164, Chondigorh-1 4
@mf@@ﬁiiﬁf%&om, sel@live.in, Website Q i‘wgidﬁnéggéi@ 01722770196
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NEELKANTH CONSTRUCTION COMP
Deals In : Earthwork, Road and Building Construction
o Add. Ramgarh, Panchkula, Haryana
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;:‘?0 | o Memo No.: sTP/Pkl/ 3332
/ - g:i gf: AAVENODS4F STP/Permit No. a90 E}S%Etﬁﬁ - f g % /2 \3
/ Form PIM-4
Standard o o xcavaiRofodinay
clay or eacth o
,, panchiula, applied 10
the Wm%;;i; E:s:gii,;s;ﬁ; ?&Ik&uﬁ Ensxs‘mm%an‘ ?t;:}i;ﬂgi; ﬁigi?ﬁg:gff: ?éﬁk g?m 5{; S;’;z
‘ of ordinary clay minera ring Knasra No. Kh‘gz ggﬂ ﬁ:ﬂ‘ml

Singh, H.No 35, Nav : likula bea

197, 198, ttal 27 Bige, 19 Blswe v » Aopiof 1.6 mter i revonue estale of Vilage GOrakeEEy
Diste Panchkula under sub rule 31 and 31 (7) of the State Mining Rule 2012, Thé 35528792? pated
oo nce Royalty & STP fees total amounting to Rs. 33311 /- vide -GRN NO. x&zazs &TCS Rs:
©10.2023 and Security amount of Rs, 128567 vide -GRN NO 104395928 Dated 26.0

670 vide challan No. 23101 100006 186ICICI, BSR code-0 date 11.10.2023.

, from
The permission is hereby granted for disposal of 7457 MT ordinary clay for @ Pertod starting
11.10.2023 10 05.11.2023 subject to the condition given below:

The permit holder shall transport/disposed of mineral covered by tarpaulin {mg} the site n§
excavation only by issuing a Mineral Transit pass Day Light with sprinkling of water in the way o
vehicles & nort compliance of said condition necessary action as par rules may be taken against you.

2. The holder of the permit shall keep the Government indemnified from third party claims relating

‘ the extraction of brick earth from the land for which consumption permit is given.

3. The holder of the permit shall excavate the ordinary clay/earth in such a manner that the same

shall not disturb or damage any road, public ways, buildings, premises of public grounds.
That the holder of the permit shall not fell any tree standing on the land without obtaining prior

permission in writing from the competent authority in the Forest Department or Collector of the
district concerned, as the case ma y be. In case such permission has been granted, he shall abide by

the terms and conditions stipulated in such permission.
5.  .That the permit holder shall not carry on surface op
authority, without obtaining prior permission in

6. writing from the concerned authority.
The permit holder shall not enter and werk In any reserved, demarcated or protected

Forest without obtaining prior written permission of the Forest Department.
The permit holder shall repot immediately all accidents to the Deputy Commissioner

in-Charge, concerned.
The depth of the pit below surface shall not exceed 1.5 meter from the adjoiving ground levol and

9. :
in any case where sand deposits are found the depth of the pit below surface shall not excesd three

erations in any area prohibited by any

and the officer

fit

10. ‘The permit holders shall not excavate any other mineral than that of ordinary clay/ earth found in
the area. Any breach In this regard will entail immediate suspension of the working by the Officer
in-Charge and followed by termination of permit along with for faature of security amount, afey
affording opportunity show cause. In case any mineral is ilegally disposed off, the officer in charge

For Neslkanth Construction Company
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" CIN : U45201CH2007PLC031029

Ref. No. SCL/BGRL/20240809 Dt. 09.08.2024.
To

The Dy. Chief Engineer/C-1i,
Northern Railway,
Chandigarh

~ Subject: Construction of Civil works including Earthwork, Blanketing, Bridges,
. RUBs, Service & Residential Buildings, Platforms, Foot Over Bridge,
‘ Circulating area, Drainage, Protection Works & other miscellaneous and
allied works from Km. 24/825 to 28/200 within Himachal Pradesh

territory in c/w provision of Chandigarh- Baddi New BG Rail link.

Ref Our earlier letter Dated 22,12.2022, 24.01.2023, 05.04.2023,
, 08.05.2023, 06.06.2023, 07.07.2023 and 17.10.2023

Dear Sir,

In continuation to above referred letters it is to submit Copy of permission letter
No. Udyog/SLN/MM/J.1./Singla Construction Ltd /2023-626-628 Dt 09.07.2024
issued by Mining Officer, Solan, District-Solan in favour of M/s Singal Constructions
Limited permitting disposal of 27000 MT minor mineral clay/soil.

%suﬁng you of our best services at all times

Regd. Office : SCO, 22-23, 1st. Floor, Sactor 28C, Chandigarh-160002
Correspondence Address : # 196, Top Floor, Sector 16A, {:hgn:iiwrh-’l 40015 @a} 72-2770194
@ info@sclinfra.com, sci@live.in, Website : www.sclinfra.com
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Oyeroa! SN MM 4.1/ Singta Gonstrucion L1d.2023. g2 50 :
Ofo he Distt. Mining officer, S €26 < ¢,
Distt. Solan, H.p,

Solan dated

o G- July, 2024
To |

M/s Singla Construction Lig.,
SCO 22.23, 1 Floor, Sector-28¢,
Chandigarh-1 60002

Baddi New BG Rail fink.

, In this regard the permission to i approx. 27000 M.T. of
minor mineral clay/ soil generated during levoling works
favour with the following conditions-

1. That you will depesit the rayally in advance along-with taxes,
2. That the permission is valid for the period of (e months or the exhaust of
minor mineral (clay/ soil}, whichever is earlier,

3. That you will only lift the stacked malerial and pot indulge in any fresh
Gxcavation/ illegal mining or illegai procurement of material from any other
source,

is hereby accorded in your

Page Lol



That transportation of raw material is prohibited between 8.00 PM to 600

B

That you will properly maintain the record of lifted malerial. -
Yhig !fdy” i WE not b,iy a?fwaénfa sell the raw malerial in open market and
. Outside the State by any means 5 ’
7. That you wii anfyyuseyzhe mineral for filing Earthwork in construction of
Chandigarh Baddi New BG Rail Link. . ,
8. That for carrying mineral from the above mentioned area you will ‘7’*’3’#";%
the vehicles bearing Nos. PB-65AZ-8823, PB-65AZ-8824, PB-65AZ-8625,
PB-65AZ-8826, PB-65A2-9763, PB-66AZ-9837, PB-65AX-3206, PB-
65AX-3209, PB-65AX-3210 and PB-G5AX-4016 (as per details submilted)
otherwise any other vehicle involved shall be penalized as per Rules.
8 That permission is only to dispatch the extracted material in the interest of
mineral conservation and this shall not be construed to be license to mining

%
oo

-~ activities, ‘ o id
10. That at any stage if you are found guiity of misusing the permission the sa
permission will be withdrawn and the actions as per the provisions of law

will be initiated accordingly. @ ;?B/
¥
; {Harvinder Singh)

Hemtining Officer, Solan
District Solan, H.P,

Endsi. No. As above Dated

Copy forwarded to:- _
1. The Geologist (Zone-lll), Himachal Pradesh Shimia for information please.

2. The Mining Inspector, Nalagarh with the directions to visit the site from time
to time for checking of record and lo ensure lhat no further extraction could

take place. N k/’
Bigh-

~ Harvinder Singh)
ining Officer, Solun

District Solan, H.P.

Page 2 ot'2



Item No. 06 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 137/ 2024
(1A NO 342/2024 )

Vijay Chandel Applicant

Versus

State of Himachal Pradesh & Ors. Respondent(s)

Date of hearing: 24.10.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Nene
Amicus Curiae: Mr. Ritwik Parikh, Advocate
Respondents: Mr. Vaibhav Srivastava, AAG with Ms, Vineeta Tiwari and Ms.

Rajnandani Kumari, Advocates for HFPCB
Ms. Rashmi Malhotra, Advocate for respondent no. 7 and 8 with

Deputy CE {Rly}.

ORDER
i. This original application was registered in exercise of suo moto
jurisdiction on a letter petition sent by Vijay Chandel and Om Prakash
Sharma received by Tribunal on 05.09.2023 wherein complainants have
said that in Sheetalpur village, villagers are aggrieved of large-scale
ordinary clay mining by using heavy machines like JCB, tipper, etc. These
activities have damaged road, emission of dust has caused serious air
pollution and due to heavy movement of vehicles transporting mineral,

local people are finding unsafe to travel on roads.
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2. The complaint was taken note by Tribunal on 19.10.2024 ang i
found appropriate to implead following as respondents 1 to 6 and issued

notices to them to enable them to file their replies:~

1. State of Himachal Pradesh through the Chief Secretary, State of
Himachal Pradesh,

2. Director, Geological Wing, Department of Industries, State of
Himachal Pradesh,
3.  Deputy Commissioner, Solan,

4.  Divisional Forest Officer, Solan,

Himachal Pradesh State Pollution Control Board {HPSPCB) and
6. Sh. Gurdayal S/o Chhaju Ram, Village Kalyanpur, Post Office

Haripur, Sandolj, District Solan, Himachal Pradesh

3 Tribunal also found it appropriate to obtain a factual report for which

it constituted a Joint Committee comprising representatives of Director,
Geological Wing, Department of Industries, State of Himachal Pradesh,
Member Secretary, Himachal Pradesh State Pollution Control Board
(HPSPCB), Deputy Commissioner, Solan, Himachal Pradesh and DFOQ,
Solan, Himachal Pradesh.

4. Joint Committes was directed to submit its report at least one week

before next date.

5. Pursuant to order dated 19.04.2024, Joint Committee report dated
20.05.2024 has been filed through Himachal Pradesh Pollution Control
Board (hereinafter referred to as ‘HPPCB') stating that Committee made a

Jjoint inspection of site on 03.05.2024. Observations, action taken, findings

of Joint Committee report read as under:-
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“2.2.1. Finding of the Joint Committee:

The following are the key findings of the Joint

Committee based

on the site visit and interaction with concerned officers:

During the joint inspection applicant Sh.Vjay Chandel was
requested by the SDM to apprise the Joint Committee regarding
the matter. Sh. Vijay Chandel apprised that Sh. Gurdayal was
engaged in the excavation from the roadside hillslope from road
leading from Sheetalpur to Dashomajra and soil has been used
in the construction of Railway Project ie. Chandigarh-Baddi Rail

Line Project.
Sh. Gurdayal apprised the committee members that he has

obtained permission for Mining and the site is located at Village
Khol. The Mining permission dated 14.01 .2023 accorded by the
Deptt. of Industries is attached as Annexure-8. He further
submitted that he had not carried out the any excavation between
Sheetalpur-Dashomajra road.

During Joint Inspection, it has been observed that excavation of
muck/soil has been carried out between 30.922152°N
76.775254°E to 30.947425°N 76.760506°E comprising of length
of approximately 4 Kms along the road. The geo tagged
photographs of the site are annexed as Annexure 9.

Mining Officer apprised the committee that no permission has
been granted in this stretch for excavation of muck/ soil.

So in absence of further evidence, it was difficult for the Joint
Committee to come to final conclusion who had carried out the
excavation fromn the site in question. Hence, after deliberation, the
Joint Committee decided that since the soil/ muck which has been
excavated and has purportedly been used for construction of
railways, it would be appropriate to sought information from the
railway department that how much muck has been used in
laying/ construction of railway project and to provide the source
from which it has been procured. The applicant was also asked
to provide documentary, photographic, and video graphic
evidence in support of his complaint. Accordingly, for the
requirement of above information, following correspondences
were made with the concerned authorities and complainant:

The applicant Le. Sh. Vijay Chandel was asked to provide
photographic and video graphic evidence in order to substantiate
the complaint (Annexure-10)].

The peputy Chief Engineer {Construction-Ill, Near Railway
Hospital, Northern Railway Colony, Sector-13, Chandigarh-
160102 was requested to provide the information w.r.t :;uaﬁtity
of muck/ soil required/used for filling/laying of Railways line in
the length falling within Himachal Pradesh. (Annexure-11, 12).
The Executive Engineer, HP Public Work Department was asked
to quantify estimated quantity of soil/ muck excavated from the
site. (Annexure-13, 14).

510
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4.  The Assistant conservator Forest department was asked ¢,

provide information w.r.t. loss caused to environment by damage
to trees and green cover. {Annexure-15).

5  The Mining Officer was asked to provide the action taken report
w.r.t. complaint of the applicant and details of mining leases or
approvals/ permissions accorded to Sh. Gurdayal Slo Chhajy
Ram, Village Kalyanpur, Post Office Haripur, Sandoli, Distriet
Solan, H.P in Nalagarh sub-division and how much material has
been excavated Jrom the said sites along with royalty paid on
account of valid M-forms (Annexure-16, 1 7.

6. The SHO Badd; has been requested to provide the action taken
report w.r.t. complaint of the applicant (Annexure-18, 1 9.

2.2, Action Takuen.ﬂepart:

As per report Submitted by the ACF, Nalagarh, HP Forest Department
vide letter no 14302 dated 09-05-2024 {dnmum»:ﬁjg It has been
Stated that there is no demarcated Forest! Un-demarcatect Jorest
involved in illegal mining and mining is only along the Sheetalpur-
Dasomajra road which is g Shamlat land. It has also been apprised
that the above areq is not managed by the Forest Department as per
@pproved plan of Nalagarh Forest Division, so no documented
information is available with Forest department regarding vegetation
Wpe, density and enumeration data of trees etc. During the spot
inspection there is no any prominent signage about exact number of
trees damage. However, in the month of November, 2023 as reported
by RFO, Baddi the incidence of uprooting! damage of trees have been
reported against 6 persons. The detail is as below:

SriNo. | Name of offender Date Amount
7. Sh. Papu Slo Sh, Chunniblal Village Shitalpur | 1911 5055 2,371
2 Sh.  Balvir  Singh Slo ShHojara  Singh| 15-11-2023 4,2471-
Village
£ L4 LM . -
3. Sh,  Manjeet Singh  Slo Sh. Pal Chand 18-11-2023 4,8201-
Vitlage
K"“ﬁii;!!!‘gz‘u"“‘!ﬂ !!Q!! s
4. Sh. Ram Kumar Slo Sh. Parkash Chand Village 24-711-2023 3,8561-
Kenduwal
5 Sh. Ajeb Singh Slo Sh Kapru Singh Wllage‘ 24-11-2023 | 3,856)
Kendul i ; .
% $h. Shyam Lal Slo Sh Ram Swroop ’Eﬂléaggf 24-11-2023 3,856
2 ’If"agu;fun 1 23,0061
Cravid Totea

As per report submitted by the SHO, Baddi, the Police has identified
25 instances of dlegal mining and transportation in the Sheetalpur
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area and imposed fines amounting to total of Rs. 2,94,000!-Annexure:
21

The applicant was requested to provide photographic and video
graphic evidence to substantiate the complaint. The Applicant has
provided four photographs. In two photographs excavation is being
carried out {but the vehicle doesn’t have any number) and in another
two photographs photo of trucks has been provided {Annexure-22).
The photographs which have been provided are not sufficient to prove
that mining has been done by Sh. Gurdayal Singh.

The Construction Wing, Northern Railway Chandigarh has submitted

the report (Annexure-23) the detail is as under:

Permission No Date Qty in Cum
STP-3009 16-12-2022 14,782
STP-603 20-01-2023 26,730
STP676 28-03-2023 48,460
51p.726 : 04-05-2023 24,502
STP-778 31-05-2023 23814
1,38,288
Earthwork in Excavation Qty 7.221.14
Earthivork in Cutting Qty 1,18,224.42
Sr No. | Name of Supplier Oty in Cum
1. | Rajesh Kumar Contractor 31,992
2. | Jagtar Singh Contractor 5,243
3. | Karam Chand 9,696
4. | Parveen Rana 5,245
5. | Sandeep Enterprises 1,952
6. | P S Associates 12,792
7. | Bajrang Infrastructure 11,473
8. | Neelkanth Construction Company 5,636
9. | Rul Cup Thuluhanga 3,202
0. | Gurbaksh Welding Works 32,398
1. | J K Construction Co 57,111
1,47,740
Grand Total of muck/ soil gty 4,11,473
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Further, Railway Department and contractor has been asked to submis
the supporting documents w.rt report submitted by them to provide
the legal source from where the muck has been purchased (Annexure.
24). To identify whether the source used by contractor and sub.
contractor and in case of illegal mining activity is being established
Environmental Compensation shall be imposed as per notification no
STE-E(5)}-2/2021 dated 18-08-2022 issued by Department of
Environment, Science and Technology in view of directions passed by

Hon’ble national Green Tribunal vide order dated 23-02

-2021 passed
in DA No. 360/2015 titled qs Nation Green Tribunal, Bar Association

* As per report dated 16.05.2024 sub

mitted by the Mining Officer,
Solan (Annexure-

27), on the basis of complaint received from Sh Vijay
Om Sharma Jrequent inspection are being carried out
and compliont were registered against 6 nos tractors, 4 Nos tippers
and one poclain in and around the area. Further he had appraised
that during recent inspection on dated 07-05-2024 and 08-05-2024 no
illegal mining activities were noticed. Further the bermission of 49992
MT minor mineral (Sand 29995 MT and Soil 1 9997 MT) was granted
in favour of Sh. Gurdayal for a period of three months 14-01-2023 to
13-04-2023 and he had lifted 20490 MT after paying royalty
amaounting to Rs 16,39,200/- and other taxes. The Mining Officer has
been requested to provide the detailed reply (Annexure 28).

Mearnwhile, Sh. Gurdayal submitted an affidavit dated 16-05-2024
that he had not carried out any mining activity in this area and the
applicant Vijay Chandel and Om Sharma are blackmailing him
(Annexure-29). Further the complainant/ applicant alse submitted an
affidavit alleging that Sh. Manjeet Singh, Village Kenduival is engaged
n the activity of ltegal mining, In this context, the complaint has béen
Jorwarded to the Mining Officer, Solan and the Forest Department to
look into the matter (Annexure 30).7 '
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6. It is further said that since information received was not complete,

Joint Committee may be given some further time to submit detailed report.

7. Thereafter, a detailed report dated 08.08.2024 has been filed by

measures

Joint Committee. Its observations, conclusions and remedial

recorded in report are as under:-
«3. Compliance of the Orders of Honble National Green

Tribunal:

2.1. Joint Inspection Report and site visit:

orders of Hon'ble. National Green Tribunal, a

d the site under reference on 03-05-2024 along

with other officials of District Administration, Mining Department and
(SPCB). As per the directions of Hon'ble

State Pollution Control Board k
Court Sh. Vijay Chandel {applicant) along with Sh. Gurdayal {project
proponent) also accompanied the Joint Inspection Committee.

In compliance to the
Joint Committee visite

During the joint inspection applicant Sh. Vijay Chandel wus
requested by the SDM to apprise the Joint Committee regarding the
Sh. Gurdayal was engaged

matter. Sh. Vijay Chandel apprised that
in the excavation from the roadside hillslope from road leading from

Sheetalpur to Dashomajra and soil has been used in the construction
of Railway Project ie. Chandigarh-Baddi Rail Line Project and Sh.
Gurdayal apprised the committee members that he has obtained
permission from the Mining Department he had not carried out the
any excavation between Sheetalpur-Dashomajra road.

As per report received from the Executive Engineer, HPPWD
Nalagarh, they have shown the inability to ascertain the quantity of
the excavated earth as the original/ aduance X-Section of natural
surface level are not known at this stage. Hence meeting was
convened on 24-06-2024 under the Chairmanship of SDM Nalagarh
to decide further course of action. During the meeting it was decided
that the Joint Committee shall visit the site to ascertain the

approximate reference points from where excavation had been done.

The‘«f;oint Committee again visited the site on 26-06-2024 and after
detjzdmg the approximate reference points from where the mining
activates might had been carried out were marked by the HPPWD
authorities. Accordingly 14 numbers of areas were marked.

As per the report submitted by the HPPWD Department that
approximately 12,031,760 Cum (210.195 sqm] soil/ muck has been
excavated from the Sheetalpur to Dashomay; ,

o tare 11 yra road {Copy attached
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The report submitted by the HPPWD was forwarded to the BFG,
Nalagarh for calculation of Net Present Value of the damage being
done due to excavation in Sheetalpur to Dashomajra

Road. Accordingly the Forest Department has submitted that Rs
1,20,795/ - is the Net Present Value (NPV) of the mining affected area
[copy attached as Annexure 2).

The report submitted by the HPPWD was also forwarded to the
Mining officer, Solan for the calculation of Environmental
Compensation alongwith the 16 number of cases which were earlier
reported by them (Copy attached as Annexure 3), Accordingly the
Mining Officer, Solan taking into consideration of Specific Gravity of
soil as 1.8 the total quantity of soil/ muck was 21,660 MT and has
caleulated the Environmental Compensating based on methodology
prescribed in the notification issued by Department of Environment,

Science & Technology No, STE-E(5)-2021 dated 18-08-2022 notified
in light of O.A. NO 360/2015 titled NGT Bar Association V/s

Verinder Singh  dated 19-02-2020. Total Environmental

Compensation applicable due to the illegal mining activity carried

out in the concerned area is amounting to Rs 1,11,06,616/- {Capy

attached as Annexure 4. ‘

The Falice Department has submitted the cumulative detail of the
penalty on an account of illegal mining activity of Rs 2,94,000/ -
imposed on 25 individuals which were earlier reported by them
{copy attached as Annexure 5). The Sub Divisional Magistrate has
issued the notices to 41 individuals to deposit the Environmental

Compensation. The Detail of Environmental Compensation being
raised is as under:

Table A: Violation observed by O/o District Mining Officer, Solan
Sr. No. Nume & Address

Environment Compensation

I. Man Singh 5/ Sh. Karam Chand, V.P.O - 2,00,000/-
Haripur Sandholi, Teh Baddi, Distt- Solan
{H.P} '

2. Parveen Kumar &/ Tarsheem Lal Vill-| 2,00.0007-
Shectalpar, PO, Haripur Sundholi, Teh-Baddi,

3. Amar Singh, 5/ 0 Krishan Dayal, Village Baddi, | 2,00,000/-
Ward No.- 1, Tehsil- Baddi,

4. Rajesh Mehta S/ o Vidhi Chand, Village- 3,00,0007-
kotian, P.0.- Mandhala, Tehsil- Baddi,

5. Margeet S/ Pal Chand, Village Kendwwal, | 3,00,0007-
PO, Bhud, Tehsil- Barddi,

&, Fguf t Miabrion S M Stvcclen, Tiohrodd- Eaddi, AF N OO

7. Manjeet S/ 0 Pal Chand, Village Kenduwal, 3,00,0007-

P.O.- Bhud, Tehsil- Baddi,
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/ 8. Kuldeep Singh. S/o Hansraj, Village | 3,00,000/-
Kalyanpur, P.O.. Haripur Sandholi, Tehsil
Baddi.
9. Chaman Lal S/ Shyam, Village-Malpur, P.O- 506,000/
Bhud, Tehsil- Baddi B
10. Gurmeet Chaudhary Sio Gurudayal Singh. 4,00,000/
V.P.O.- Haripur Sandholi, Tehsil- Baddi,
/ 1L Manjeet S/ o Pal Chand, Village- Kenduwal, 3,000,000/ N
P.O.- Bhud, Tehsil- Baddl.
12 Suleman 5/0 Pajwal, Village- Sheetolpur, 2,006,000/
£.0.- Haripur Sandholi Tehsit- Baddi.
13 Manjeet S/0 Pal Chand, Village- lenduwal, 2.00,000/ T
P.O.- Bhud, Tehsil- Baddi
14 Bhupender 57/ a Dalip Chand, Village 100,000/
Balhirpur P:O- Lodhimajrd, Tehsil-Baddi
15 Manohar Lal S/ o Keram Chand, Village- 2,000,000/
Bagheri, P.O.- Kali Beeti, Tehsil-Nalagark
i6 HMarjeet S/0 Pal Chand, Vitlage- kenduusal, 4,00,000/ -
P.0).- Bhud, Tehsil- Baddf
Total 3.00.000/-

Fable A Violation observed by 0/0 District Mining Officer, Solan

Violation observed b O/ o SHO, Baddi

Table B:
Sr No.  |Name & Address Environment
Compensation
1 S Talib Hussan r/o Khol Beli, P.O. Manpura, Tehsil Nalagarh, 2.00,000/-
\nistriet Solan {(H.P.)
t7ans Raj 5/ 0 Sh. Nek Ram r/o No. 2, Baddi, District Solan [H.P.} 2,00,000/ -
E} Fasam &/o Sh. Rishan Lal C/e Niramal Singh v/ Dasomajra, P..2,00,000/-
fhud, Tehsil Buddi, District Solan {H.P.]
4 Angun S/0 Sh. Mandaver r/o Kishanpura, Tehsil Baddi, District Solari2,00,000/ -
(H.P) X
5 Shani Kumar 5/ 0 Sh. Vijay Kumar VPO Bhud, Tehsil Baddi, Districd 3,00, 000/ -
Soban (H.P.) :
5 Jasnt Singh S/0 Sh. Ramnath r/o Kotala, P.O. Barotiwala, Tehsilg 00,000/ -
Baddi, District Selan (H.P.) R
7 Jiterider Singh 5/0 Sh. Gurnam Singh r/ o Paploha, Tehsil Kalka, Distt s o000/ -
Panchkula (HR) R
g Manish Kumar Sio Sh, Hemraj r/o Tagara, Tehsil Kalka, Districts oo oon/
Fanchkula (HR) e
2 Sohan Lal 5/0 Sh, Somnath 170 Kenduwal, P.O. Bhud, Tehsil i
. : . PO, ~hisil Beddi, ;
District Solan (H.P,) #h12.00.0007-
iv Suleman 5/ 0 Rajboli Alam r/o Seetalpur, Tehsil Baddi, Distric
y sif | 3 -t Solt ¢
1Py QM2 00,000/«
11 Sukh Ram 5/ 0 Balak Rurn 8/ 0 Ladeal Po Haripur Snadoli Teh, Badg :
Distt Solan HP oh. Baddia.00,000/
12 Curmel 570 Fukir Chand R/ O Darbas Kokghra Te { Distr
o & ghra Teh. Baddi Distr Solewi s oo 0007 -




Nishar Akmad S/ 0 Liyak
Distt Kupbada JK

AlLR/O Chiterkut Tangdaar The. FTangduar)

13 Rakesh Kumar 5/0 Ram Savroop R/ G Oaneshpur Moriga Crpe Pinjawrig 00,000, -
Distt Panchkula HR
14 Amra 5/0 Sita Ram R/O Khokhra The Baddi Distt Solan Hi" 2.60,16'031-
15

200,000/

Table B: Violation observed by Ojo SHO, Baddi

8r. No. Name & Address Environment Compensation

16, Aviar S/°0 Protap Chand R/0 Handa Khundi 4.00,000/-
Fo Manpura The. Budedi Diste Solan HP

17 Sohan Lol 870 Kenduoia FoBhud The, Badd; 2,00,000/-
Distt Solan hp

18 Nishar Ahmad S/ 0 Liyakat All B76 Chiterkot | 4,00,000;.
Po Tangdhar The. Karana Distr Kupara J&K

i9. Sohal Lal S/0 Som Nath B/ O Kenduala Po 2,00.0004-
Bhud Tehsil Boddi Diste Solan HP

20 Shyam Lal 870 Fam Singh R/ € Kenduala Po 200,000/ - ]
Bhud Tehsil Baddi Distt Solan HP

21 Deaznnder S/0 Mehar Chand R/ U Talada Po 4,800,000/ -
Hamai Devi Distt Hos hyarpur PR

22 Dinesh Kumar /0 Sh, Rambilas r/o Kher 400,000/ -
Khera, P.O. Asnaer, Distt. Jhivaada BRI

23 Nihal Singh S/ Sh. Dev Singh v/ Khokhara, 2,00,000/-
P.O. Nankpur, Tehsil Kalka, District
Panchkula (HR)

24, Manish Kumar S8/o Des Reaj /0 Kalyanpur, 2,00,000/ -
Tehsil Baddi, Distriet Solan (H.P. J

25, Naresh Kumar 5/0 Sh. Gang Singh r/o 2,00,000/-
Kendunla, P.O. Bhud, Tehsil Baddi, District
Solarn (H.P,)

Foial 65,00,000/-

Grand Total of Table A and B

1, U8,00,000/ -

The Construction Wing of Northern Raitway has submitted the
bills for which pagment by contractor had boen made 10 I

numbers of suppliers. As per the information ‘remiued ﬁnm :Mx'ning
Officer, Solan no pennission for carrying out mining activity has
been accorded to them.

10
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The Construction Wing of Northern Railway was again asked to
submit the Detailed Project Report and document verifying the
legality of source (Copy attached as Annexure-6}. Despite of
numerous requested the Railway Department has not submitted
the requisite information. Based on limited information available
with Joint Committee, the legality of the source can' be verified
which has been used for construction purpose.

3. Conclusions and remedial measires:

During the course of the investigation being made by the Joint
Committee it has been established that excavation from the
roadside hill slope from road leading from Sheetalpur 0

Dashomajra has been done, but the information received from the
applicant is not sufficient for holding that Sh. Gurdayal was
id site. Meanwhile, Sh

engaged in illegal mining activity at the sak
Gurdayal had also submitted an affidavit on 1 7.05-2024 that he
Had not carried out any mining activity in this area.”

8. In view of Joint Committee report, Tribunal found it appropriate to

include 43 more respondents, including, Divisional Railway Manager,

Northern Railways, Divisional Headquarter, Chandigarh and Divisional

Engineer and In-Charge, Chandigarh as respondents 7 and 8 and other

respondents 9 to 49 are private individuals who were found to have

supplied mineral ;.. ordinary clay for execution of Railways project.

9. Respondents 7 and 8 have also filed their joint reply dated

16.10.2024 stating that it is executing a New Broad Gauge Railway Line

Project from Chandigarh to Baddi which was sanctioned in 2007, jointly

funded by Government of India (Railways) and State of Himachal Pradesh
on 50-50 basis; and detailed estimate of work was sanctioned vide letter
dated 02.02.2018. For execution of work at the site in Himachal Territory,
a tender was floated and it was awarded ultimately to M/s Singla
Constructions Limited on 01.07.2022. Scope of work allotted to said
Contractor included execution of civil work including, construction of

carthen embankment to lay railway track, bridges, RUBs, service and

1
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residential buildings, platforms, foot over bridge, circulating area,
drainage, protection walls and other miscellaneous and allied works within
Himachal Pradesh Territory. For construction of embankment to lay track,
Project Proponent required several items of earthwork which were included
in the tender and mentioned in detail in Para 8 of reply of respondent 7
and 8 which is on page 223 to 225 of the paper book. The said material
was to be supplied by Contractor.

It is said in Para 12 that after completion

of initial procedures, Contractor in October, 2022, submitted that it has

arranged soil for making embankment from three sources i.e. from village

Gorakh Nath (Nawan Nagar), Lehraundi (Nawan Nagar) which are in nearby

Haryana state and village Mauza Khol {Kalyanpur) in Himachal Pradesh.

Contractor requested Railway Authorities to test suitability of soil. In
March 2023, Contractor further informed that it has arranged soil from
three additional sources ie. village Kona (Nawan Nagar], Haryana, plot
number 18, Sector 5, Panchkula and plot number HS1, sector 6,
Panchkula. Samples of soil were collected from all six sources between
07.10.2022 to 10.03.2022 and tested at a NABL laboratory where same
were found suitable for embankment purposes hence, material was allowed
to be supplied and utilized. Material has been supplied after obtaining
permits from Mining Authorities and details of such permits obtained by
different Suppliers are given in a chart ,in paragraph 16 of reply, on page

230, as under:-

'3

Date of  Earthwork | Permits Permits Annexure | Remarks | Source of

Billing/ in Filling | Available | Available fannexed | (Permit | procuring

Permit Done. NB | with with alongwith | procured | the

12(H} Cum | Contractor | Contractor | the replyl | by} materials
(8T} (Cum)

16.12.2022 0 14782 9204 AnnR-13 | M/s. SCL | Village
Gorakhnath,
District
Parchkula,
Haryana

12




13.01.2023

449992

31128

AnnR-14

Sh.
Gurdyal
Singh

20.1.2023

o

26730

16644

Ann.R-15

M/s. SCL

“Village

“Mauza Khol,
Tehsil
Baddi, HP

Gurakhnath,
District
Panchkula,
Haryana

03.03.2023

5940

3699

Ann.R-18

Rajinder
Kumar

vill.
Lehronadi,
District
Panchkula,
Haryana

28.03.2023

48460

30174

AnnR-17

M/s. SCL

Vill.
Lehronadi,
District
Panchkula,
Huaryana

31.03.2023

2864

1783

AnnR-18

Sai
Carriage
Cont.

Plot No. 18,
Sﬁﬂt&f S!
Panchkula;
Haryana

Plot No. 851,

03,04.2023

26273

18227

Ann.R-19

Sai
Carriage
Cont

Sector 6,
MDC,
Panchkula,
Haryana

04.05.2023

24502

15257

Ann.R-20

M/s. SCL

Vil
Lehronadi,
District
Panchkula,
Huaryana

11.05.2023

5940

3699

Ann.R-21

Rajinder
Kumar

Vil
Lehronadi,
Digtrict
Panchkula,
Haryana

12.05.2023

11640

7248

AnnR-22

M/s. Neel
Kanth

Village
Kona,
District
Panchkuda,
Haryana

31.05.2023

23814

14828

Ann.R-23

M/s. SCL

vill.
Lehronadyi,
District
Panchkula,
Haryana

03.07.2023

58212

36247

Ann R-24

M/s. Neel
Kanth

Village
Gorakhnath,
District

13
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Parnchkula,
Haryana

11102023 0 7457 4643 AnnR-25 | M/s. Neel Village
Kanth Gorakhnath,
District
Panchkula,
Haryana

09.07.2024 |5 27000 16812 Ann.R-26 | M/s5.SCL | Auro Textile,
Sai Road,
Baddi, HP

10.  Entire reply of respondent 7 and 8 clearly shows that minor mineral
Le. ordinary clay has been mined and utilized for commercial purposes i.e.

carrying out pmject without ensuring compliance of environmental laws by
concerned Authantms Alleged Suppliers and those who have been found
indulged in carrying out mining of minor mineral {ordinary clay} have been
named in Joint Committee report and impleaded as respondent 6 and 9 to

49 but none has put in appearance either personally or through counsel.

11.  From the report of Registry we find that out of respondents 6 and 9
to 49, all are served except respondents 8, 16, 22, 23, 26 to 29, 36, 38, 39,
41,42, 44, 45 and 47,

12.  We direct Registry to issue notice afresh to unserved respondents
which shall be served to them through concerned District Magistrates of

Solan, State of Himachal Pradesh and Panchkula, State of Haryana.

13. Notices to above unserved respondent shall alse be served through
Railway Authorities- respondent 7 and 8 to whom mineral has been

supplied by said persons.

14. Compliance of service of notices shall be submitted by concerned

District Magistrates and respondents 7 and 8 within three weeks.

14




15, 1
5. Respondent 6 and 9 to 49 may file replies within two weeks from the

date of receipt of notice.

16. Learned counsel appearing for respondent 7 and 8 candidly admit

that reply of Railways is perfunctory and does not deal with relevant aspect

of matter, particularly with respect of compliance of Environmental Laws.

She prays for and allowed three weeks' time to file an additional reply.
17. However, since ex-facie we are satisfied that in the present case,
Railway Authorities in execution of project in question have utilized

mineral procured without complying with Environmental Laws, we hereby

direct that in execution of project in question, no mineral of whatever kind

shall be utilized by Railway Authorities unless concerned Regional Officer,

Pollution Control Board and concerned District Magistrate are satisfied

that mineral has been procured by complying with all Environmental Laws

in respect of requisite consent, Clearance and No Objection Certificate, as

the case may be, from concerned competent Authorities.

18. It is pointed out that description of respondent 7 is not correct in as

much as at Chandigarh there is no Divisional Manager’s Office and infact
it is at Ambala. We accordingly, direct correction of description of

respondent 7 and it shall be read as under:-

Respondent 7- Divisional Railway Manager, Norther Railway,

Divisional Headquarter, Ambala

19. The Office shall correct description of respondent 7 accordingly in

the memio of parties.

20. We are also informed that project in question is being executed by

Chief Project Manager, Northern Railway, Chandigarh and therefore he is

15
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also a necessary part. Purther, since it is a project of Railway, we find that

in order to bind railway for all purposes which includes administrative and
financial aspects, Railways should also be impleaded as one of the

respondents. We are also informed that main contractor i.e. M/s Singla

Construction Limited, Chandigarh is also a necessary party.
21. Hence we implead following as respondents 50, 51 and 572.

1. Ministry of Railways (through General Manager, Northern
Railway, Chandigarh] as respondent 50
2. Chief Project Manager, Construction Northern Railway,
Chandigarh as respondent 51,
3. M/s Singla Construction Limited, Chandigarh as respondent
52,
22.  Notices on behalf of respondent 50 and 51 are accepted by Ms.

Rashmi Malhotra, Advocate who is already appearing for respondent 7 and
8.

23. Notices shall be issued to newly impleaded respondent 52 by
Registry through Chief Project Manager, Construction Northern Railway,
Chandigarh i.e. respondent 51 and he shall file a service report within 10

days.

24. List on 10.12.2024.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM

October 24, 2024

Original Application No. 137/2024
{ 1A NO 342/2024 )

AB
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I:LP. STATE FGLLU’?I(}N CONTROL BOARD, Annexure- 4
S ; Regwna'i Office “HIMUDA COMPLEX" Phase-1, Baddi R"Sh
"i’iﬁ Tehsil Baddi,Distt. Solan (HP) Phone-01795-245374 / S
No. HPFPCB/RO Baddi/Court Case (OA No. 137/2024)/2024 Dated:-
se (OA No Y2024 Qa0 B TEVL R Reayy
To
The Deputy Commissioner,
District Selan, H.P,
Sub: Issuance of consent/clearance & NOC to execute the work by procuring the soil and
ather mineral for construction of Chandigarh-Baddi new fread Gauge Raitway fine
project.
Sir,

This is in reference to letter number Acctts (LFAYO.A 137/2024 (NGT)-975 déx?&d 29-11-
gineer (Canstructﬂ}n-ﬁ) has

2024 regarding the subject cited as above. in this context the Deputy Chief En
submitted the request for issuance of consent 1o execute the work.

The Railway Department has submitted the permissions obtained f"cir ;arscureme:ztd 3; ifz&
wed, 16-12-2022 to 09-07-2024 prior to the orders passed by Hon’ble Natzeﬁaf ffﬂﬁﬁﬁﬁ on 4?;{ P i; -
24, As per their submission, the permission which has been accorded by Industries Department O :

under:
. e
TSrNo. | Date of | Mining  permit Authority Aggégﬂwham Remarks
i Permit ghiained its issue ]
1 13.01.2023 49992 Director of | ShGurdyal Singh Copy of ESZ&
‘ S industries,  HP, and cumulative
Shimla ‘ detail duly
i verified by i
i Mining officer |
is required _
¢ Mini Officer, | Mis SCL Qumtits: of
3109072024 | 27000 S;t;;ng Quaniy
duly verified |
by Mining i
| - officer is |
| ! required |

The consent can only be issued for the future plans as the existing matter 18 sub judice.
Hence they are required 10 submit the detail w.r.t. their future plan, source of the soil/ muck, and approval

from the competent authority. o
Moreover they are required fo obtain the Consent of the State Board for establishing

Railway Station.

Yours faithfully.

Ericli Asabove

Chief Environmental Engineer,
HPSPCB Regional Office, Baddi.
Copy to: olt
The Deputy Chief Engineer (Construction-1T) Near Railway Hospital, Northern Railway
Colony, Sector-13, Chandigarh-160102 (dycecZedg@gmail.oom) to submit the detail w.rt their future
plan. saurce of the soilf muck, and approval from the competent authority and also apply for the consent pf
the Siate Board for Raifway Station.

Chief Environmental Engineer,
HPSPCB Regional Office. Baddi.
okt



78

No. Acctts (LFA) O.A. 137/2024 (NGT)-/0/9

OFFICE OF THE DISTRICT MAGISTRATE,
SOLAN, DISTRICT SOLAN, HIMACHAL PRADESH.
©: 01792-220757, ®: de-sol-hp@nic.in

1h
Dated: Solan-173212 the /6 December, 2024,
ORDER

WHEREAS, the Deputy Chief Engineer, Construction-II, Chandigarh
vide letter No. 74-A/C-II/CDG dated 21.11.2024 (copy enclosed) has informed that the work
of construction of Chandigarh-Baddi new Broad Gauge Rail Line project is in progress and is
a jointly funded project of Govt. of India (Railway) and State of Himachal Pradesh on 50::50
const sharing basis.

AND WHEREAS, the Hon’ble NGT in Original Application No.
13772024 ttled “Vijay Chandel Vs State of Himachal Pradesh & Ors” has taking the
cognizance of the complaint made by Sh. Vijay Chandel S/o Sh. Dasaundi Ram, for alleged
illegal mining along Baddi-Sheetalpur road, on 24.10.2024 passed an order stating that:

“However, since ex-facie we are satisfied that in the present case, Railway
Authorities in executive of project in question have utilized mineral procured |
without complying with Environmental Laws, we hereby direct tbs:t in
execution of project in questions, no mineral of whatever kind shall be utilized
by Railway Authorities unless concerned Regional Officer Pollution Control
Board and concerned District Magistrate are satisfied that mineral has been
procured by complying with all Environmental Laws in respect of requisite
consent, Clearance and No Objection Certificate, as the case may be from
concerned competent Authorities”™. a

' THEREFORE, a committee of the following members is hereby
constituted by the undersigned to inspect the site immediately and recommend the action as

directed by the Hon’ble NGT:-
1. Addl. Deputy Commissioner, Solan - Chairman
2. Sub-Divisional Officer (Civil) Baddi - Member
3. Deputy Chief Engineer, Construction-Il, Chandigarh- Mermber
4. District Mining Officer Solan - Member
5. Executive Engineer, HPPWD (B&R) Nalagarh - Member -
6. Regional Officer, HPSPCB Baddi - Member Secretary

The Member Secretary of said committee shall take a date for
inspection of the site from the Chairman and prepare a detailed report with the cooperation of
other commitiee members and also submit action taken report to the undersigned within 7
days, so that further action could be taken in the matter accordingly.

Manmohan Sharma, IAS
District Magistrate
Solan, District Solan.
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Annexure-5;
JOINT INSPECTION REPORT . o
i WHEREAS, vide order No. Acctts (LFA) 0.A.137/2024-1019  dated e

16.12.2024 a committee has been constituted by the District Magistrate Solan in Original Application
No. 137/2024 titled “Vijay Chandel V/s State of Himachal Pradesh & Ors” of the following members
to inspect the site and recommend the action as directed by the Hon’ble NGT:-

1. Addl Deputy Commissioner Solan - Chairman

2 Sub-Divisional Officer (Civil) Baddi - Member

3. Deputy Chief Engineer, Construction-11, Chandigarh - Member

4. District Mining Officer Solan - Member

5. The Executive Engineer. HPPWD (B&R) Nalagarh « Member

6. The Regional Officer. HPSPCB Baddi - Member Sccretary

WHEREAS, the joint inspection was fixed for 26. 12.2024 and the meeting
followed by the field visit was conducted by the committee members, During the meeting. it was
decided that railway authorities will submit the details of contractors and material required for further
construction of Chandigarh-Baddi new Broad Gauge Railway Line Project falling in Himachal arca so
that decision can be taken.

WHEREAS, as per order dated 24.10.2024 of Hon’ble NGT following
directions have been passed:-
*......17. However, since ex-facie we are satisfied that in the preseni case, Railway
Authorities in executive of project in question have utilized mineral procured without
complying with Environmental Laws, we hereby direct that in execution af project in
questions, no mineral of whatever kind shall be wtilized by Railway Awthorities unless
concerned Regional Officer Pollution Conirol Board and concerned  District
Magistrate are satisfied that mineral has been procured by complying with ull
Environmental Laws in respect of requisite conseni, Clearance and No Objection
Certificate, as the case may be from concerned competent Authorities... ... "~
During the lield visit. it was observed that the excavation trom the roadside hill
slope was carried out from road leading from Sheetalpur to Dashomajra in the past and no traces ol
fresh excavation was observed during the inspection conducted on dated 26-1 2-2024. Further. w: the
absence of the detailed records of procurement and usage of the soil/ clay/ other mincral, the
conclusive report cannot be submitted, so the committee decided that as the matter is Sub-Judice. the
NOC can only be given for future construction works/ activities instead of past activities. - S

THEREFORE. the Railway authorities are directed 1o submit the proposal for
the muck/soil/other minerals to be used for future construction purpose along with their approval from
the competent authority so that committee can take decision accordingly.

g ey P e
District Mirling ~ Reép. of Rep.  of Regff of Repll Sub- Addl. Deputy

Officer Solan HPSPCB HPPWD  Railway Divisional Commissioner
Baddi Nalagarh  Authoritics, Officer Sotan
Chandigarh  (Civih) Baddi




[P ———

527

Annexure- ;-

5/

T
30-3E e
Aaior-n, e
P & T No. - 0172-2732613
W 9D Mobile No- +91-9779230217
NORTHERN RAILWAY Email:- dycec2cdg@gmail.com
No. 74-A/CS/C-11/CDG Dated: 31.12.2024
Deputy Commissioner,
Solan
Regional Officer,
Himachal Pradesh Pollution Control Board,
Baddi

Sub: Issuance of consen
other mineral for
project.

t/clearance & NOC to execute the work by procuring the soil and
construction of Chandigarh-Baddi new Broad Gauge Railway line

Ref: i) Principal Bench, New Delhi, NGT orders dated: 24.10.2024.
if) Dy CE/C-11/CDG letter of even no. dated 22.11.2024

iii) Singla Construction letter no. SCL/BGRL/20241226 dated 26.12.2024

With reference to the above subject & as per this office letter in reference (ii) above, it
is to inform you that the agency M/s Singla Construction Ltd. Vide its letter n reference (iii)

above has submitted the procurement of minor minerals from an established stone crusher
as mentioned in its letter.

The agency has also submitted copies of Environmental clearance, mining permission
& consent to operate the said stone crusher. The agency has proposed to procure about
17000mT of minor minerals from the said source.

Therefore, it is requested that in compliance to the directions of Hon’ble NGT, the
consent/clearance and NOC as the case may kindly be issued at the earliest, so that the

34 Hihaar
tor-n, 9
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CIN : U45201CH2007PLC031029
SCL/BGRL/20241226 Dated: 26.12.2024

To,

The Dy. Chief Engineer/C-Ii,
Northern Railway,
Chandigarh

Subject: Construction of Civil Works Including Earthwork, Blanketing, Bridges,
and RUB's Services &Residential Buildings, Platform FOB Circulating
Area, Drainage Protection Works & other miscellaneous and allied waorks
from Km. 24850 to 28200 within Himachal Pradesh Territory in C/W
Provision of Chandigarh Baddi New BG Rail link.

SH: Procurement of minor minerals (10mm, 20mm & washed Sand)

Dear Sir,

With reference to subject cited above, We hereby submit that we have been
procuring all minor minerals (10mm, 20mm & washed Sand) for this project from M/s
Manpura Stone Crusher VPO Manpura, Tehsil - Baddi, Distt Solan (H.P.) 173205.

M/s Manpura Stone Crusher VPO Manpura, Tehsil — Baddi, Distt Solan {(HP)
173205 has all the mandatory clearances such as of Environmental clearance, mining
permission and consent to operate the stone crusher under Water Act, 1974 and Air
Act, 1981 issued by pollution department.

We propose to procure about 17000 MT more of minor minerals (10mm, 20mm
& washed Sand) for execution of above subject project from M/s Manpura Stone
Crusher VPO Manpura, Tehsil — Baddi, Distt Solan (H.P.)

You are requested to arrange consent/clearance and NOC as the case may be
from DC/Solan and RO/HPPCB/Baddi for execution of the project with said minor
minerals, to comply NGT orders passed on 24.10.2024.

This is for your kind information please.

Assuring you of our best services at all times.-

ONS LIMITED

DIRECTOR
Yours truly,

Regd. Office : SCO, 22-23, 1st. Floor, Sector 28C, Chandigarh-160002
Correspondence Address : # 196, Top Floor, Sector 16A, Chandigarh-160015 @ 0172-2770196
Einfo@sclinfra.com, sci@live.in, Website : www. sclinfra,com
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“?’/_\ H.P.STATE POLLUTION CONTROL BOARD
i HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

ST 72

HPSPCB No : 1944 Date: 13/05/2024

Industry Registration | D: HP011445244 Application No: 11225395

To,
Manpura Stone Crusher
Manpura Stone Crusher, Village and P.O. Manpura, Tehsil Baddi, Distt. Solan HP
Baddi
Solan Baddi
173205

Renewal of 'Consent to Operate' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of Air (Prevention & Control of Pollution) Act, 1981.

Subject:

With reference to your application for obtaining Renewal of '‘Consent to Operate' u/s 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981,
you are hereby, authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in
this Consent letter.

1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No. CTO/BOTH/RENEW/RO/2024/11225395
Consent valid from: 19/07/2023

Consent valid upto: 06/03/2028

Certificate Type: RENEW

Previous CTE/CTO No. & Validity :

2. Particulars of theIndustry

Name & Designation of the Applicant

Rajesh Verma, (Partner)

Address of Industrial premises

Manpura Stone Crusher,

Manpura Sone Crusher, Village and P.O.
Manpura, Tehsil Baddi, Distt. Solan HP,
Baddi,Solan Baddi-173205

Capital Investment of the Industry 123.2 lakhs
Category of Industry Orange
Type of Industry 2064-Sone crushers
Scale of the Industry Micro
Office District Solan Baddi
Capacity
Raw M aterials (Name with quantity per day)

Raw Materials Quantiry Unit

Stone Boulder 24736 M.T./Y ear

Products (Name with quantity per day)

“This is computer generated document from HPOCMMS”

To verify this document please scan the QR Code.

Page 1 of 7
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Name of Unit Quantity Intermediate Principal Use
Products Product

Bajri,Sandand | M.T./Year 24736 Nil For sale
Gatka
Details of the Effluent Treatment Plant

Type of Effluent Capacity Quantity

Septic Tank 1I0KLD KLD 1KLD

Pre-treatment A0KLDKLD 1KLD

M ode of Disposal

Description Quantity(in KLD) Method of Treatment | Method of Disposal
Domestic 16 Soak Pit/Septic Tank | Soak Pit/Septic Tank
Industrial Process 15 Pre-treatment Recycle
Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.
Type No.of Capacity Type of Typeof Fuel Fuel
Boiler/'Heater Boiler/'Heater consumption
/Evaporator/I s/Evaporators ratein
ncinerator/D /Incinerator/D MT/hour or
G Set/Other GSetg/Others KL/hour or
M3 /hour
Others asper the Wind Wind Elecricity 44 KVA unit
latest Dest Breaking Breaking
notification Wall, Wall,
Metalled Metalled
Road, Road,
Plantation Plantation
alongthe alongthe
Boundary Boundary
Wall, Covered | Wall, Covered
Conveyor Belt | Conveyor Belt
and Sprinkler | and Sprinkler
and PCDsas | and PCDsas
per thelatest | per thelatest
Dest Dest
notification notification

Type of Air Pollution Control Devicesinstalled

Equipment Type | Equipment Name | Date/proposed Efficiency(%redu | Final
date of ction) concentration of
installation pollution being

emitted

Wind Breaking Others Sun Jan 17 95 % pm 10 lessthan

Wall, Metalled 00:11:001ST 24 nm/m3

Road, Plantation 2010

along the

Boundary Wall,

Covered

Conveyor Belt

and Sprinkler

and PCDs as per

thelatest Dest

notification

“This is computer generated document from HPOCMMS” Page 2 of 7

To verify this document please scan the QR Code.
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Approved By
Member Secretary
(H. P. State Pollution Control Board)

Endst. No.:

Copy To:-
1. The Regional Officer, HPSPCB, Baddi for information and to ensure the operation of the unit as per consent conditions &

with adequate pollution control devices.

Anil Joshi, IFS

Member Secretary

For & on behalf of

(H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS” Page 3 of 7
To verify this document please scan the QR Code.
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TERMSAND CONDITIONS

SPECIFIC CONDITIONS

This ‘Renewal of Consent to Operate’ is only for the purpose and under the provision of
Water Act, 1974 and Air Act, 1981 as the case may be, and will not construed as substitute for
mandatory clearances required for the project under any other law/regulation/direction/order
and the applicant shall obtain any such mandatory clearance before taking any steps to
establish industry/ industrial plant, operation or process or any treatment and disposal system
or an extension or addition thereto.

e >

2. Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

3. Theunit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this‘Renewal of Consent to Operate’.

4. i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

i) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

5. This ‘Renewal of Consent to Operate’ isfor:-

i) The emissions from all sources conforming to the norms as prescribed in Schedule-1 of
Environment (Protection) Rules, 1986 as amended from time to time.

i) Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-111 of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

iii) The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-|
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

iv) Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

6.  The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

7. The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent trestment plant and shall maintain
log book for the monthly reading / record.

8. CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)

ACT, 1974.
a) The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.
b) The unit shall ensure that terminal manhole(s) at the end of each collection system and a

manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

“This is computer generated document from HPOCMMS” Page 4 of 7
To verify this document please scan the QR Code.
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The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications.

The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish’ and shall follow standards laid down from time to time.

For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

Unit shall ensure Stack height for diesel generating sets as per specification.

The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

The unit shall ensure regular operation and maintenance of air pollution control
arrangements for control emission from its coal/fuel handling area and from handling,
transportation and processing of raw material & product of the industry.

The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (I applicable).

The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source.

Any guidelinesissued by the Central Government/State Government/M oEF/CPCB/SPCB/any
other authority concerned, shall be binding.

This *Renewal of Consent to Operate’ is subject to orders on any litigation pending in any
Court of Law. Any direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the ‘ Renewal of Consent to Operate’ granted to the
industry at any time, in case the industry is found violating the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 as amended from time to time.

The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

OTHER CONDITIONS

The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.

534
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2. The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

3. Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

4, Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

5. Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

6. Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

7. The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

8. The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

0. The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

10.  Unit shall submit al the annual/quarterly returns, as per timeline.

11. The industry shall submit a yearly certificate to the effect that no addition/up-gradation/
modification/ modernization has been carried out during the previous year otherwise the
industry shall apply for the varied consent.

12.  Theunit shall maintain record regarding the operation of effluent treatment plant i.e. record of
guantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

13.  Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

C. SPECIAL CONDITIONS

1. The unit shall ensure the compliance to the guidelinesissued by CPCB and or State
Government as amended from time to time.

2. The unit shall be sole responsible to obtain/renew other mandatory permissions required for
the operation of stone crusher and its mining activities.

3.The Regional Officer shall ensure that the sampling of the crusher is conducted as per the
frequency prescribed by the State Board.

4.This consent is subject to any other ordersissued by any Court of law and ratification of the
State Board.

5. The mining operation shall be performed strictly as per the approved EMP, EC and PMT.
6. The unit shall comply with the conditions of EC, PMT, Grant Order and EMP.

7. The present application is considered for current period only (2023-24) and subject to
clarification for previous PAST period and the future period beyond 31.03.2024 to be
considered accordingly.

8. The EC shall be levied for any violations reported if any as per High Court/NGT
orders/Regional Office report on violationsif any for past period prior to 2023 from 2012.

By Order
Member Secretary
( H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS” Page 6 of 7
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FORM-R'
[See rule 69(1))
“Permanent Registration”
Government of Himachal Pradesh,
Department of Industries,
Office of State Geologist,
(i Shimla-1.

Whereas Sh. Rajesh Verma Partncr-:_‘hi@j.(_é?Manpura Stone Crusher, Village and P.O. Manpura, Tehsil
Baddi, Distt. Soaln, H.P. has apphchﬁ,},‘for Renewal of Permanent Registration of existing Stone

Crusher set up in Khasra No. 367, 36{%‘;&35 11370}'384 385 & 386 measuring 04-04 Bighas in Mauza

23 by

Crusher, Partner Sh. Rajesh Vemfi_f‘
to the following condition. -

AR '&h i
1. The owner of the stone crushenishs sobserve the provisions of;
e W, b

i) The Air (Prevention and

i oSOl
{ﬂgléﬁgqul'qfrPollution] Act, 1981 and rules framed there under.
ii) The Water {Heventiop-éj}ﬁggoﬁUol-o{ Pollution) Act 1974 and rules framed there under.
iii) The Environment (Protection) Act, 1986 and rules framed there under.

iv) The Noise Pollution (Regulation and Control) Rules 2000.

2. The expansion of a stone crusher shall_ ﬁot be allowed unless approved by Geological Wing,
Department of Industries, Himachal Pradesh.

3. The stone crusher owner shall ensure that the, emission standards are as per the Statutss
as notified by the Government vide Notification No. STE-E(5)-9/2018 dated 29.06.2021 or
amended from time to time are adhered to.

4, The stone crusher owner shall adopt pollution control measures as per Government
Notification No. STE-E(5)-9/2018 dated 29.06.2021 or as amended from time to time.,

S. The stone crusher owner shall submit a return by 10% of every month to the concerned Mining
Officer, giving details of total quantity of minerals crushed, electricity consumed, power
generated in case of captive power generated run crusher, fuel consumption in case of diesel
run crusher, number of labour employed and wages paid etc.

6. Free access shall be given: to the officer/official of the Geological Wing, Department of
Industries, H.P. for the verification of plant & machinery, source/supply of raw material, sale
record and stocks of raw material and finished goods.

7. The stone crusher owner shall immediately report to the Deputy Commissioner and
officer of the district concerned about any accident which may take place durin
crushing operation resulting in serious bodily injury.

mining
E the course of

B. The stone crusher owner shall not pay wages less than the minimum wages prescribed by
the Central or State Government from time to time under the Minimum Wages Act, 1948, to
the workers employed in the crushing unit.

9, The stone crusher owner shall indemnify the State Government against the claim of the third
party.

10 The crusher owner shal_l plants atleast three rows of tall fast growing species of trees on all
' sides of the unit as a wind barrier for protection and conservation of environment.
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11, The legal Source of raw Material jg mining leage granted for g Period of five Years over an area
Comprising of Khasrg Nos, 2250, 2251, 224 246, 2248 & 2249 measuring 15-09 bighas

chsil Baddi, Distt. Solan, H.p,

2. The stone Crusher owner shéli ‘nsure that th
8pproved yeqr Wwise Quantity:
whichever jg less, .

€ production of unit shall be gag per the
in the Mining Plan and as per the Environment Clearance

13. The crusher owner shall ng i LR
S

14 The lease holder shal] erecy sigh,|
No. 7949/2011 dateq 1.6%,

displaycd indicating the name;

as alsp jts €Xpiry, telephope nut

Officer, Solan O

"aa.pcr the Hon'ble high Court Judgement delivered  jp
b prominent Place outside stone crushing unit shaj be
1er owner, Capacity of unit, date of registration of the unit
4 | P - .
‘the owner ang telephone number of the Mining

15.  The crusher owner gha) re'ﬁ
imposed in the environment:
HPSEIAA/2022/97] g1 R

.

ICLAthe: production and adhere a) the termg and conditions as-
iqa;ajiééfissued vide SElAA, Himacha) Pradesh vige letter Nol
hﬂ(&r na' M /s‘Manpura Stone crusher dated 06.03.2023,

i
s

16. This Permanent registration issigﬁcﬁ'ed_- for a period

Sh. Rajesh Verma,
Partner M/s Manpura Stone Crusher,

ge & P.Q, Manpura, g -
Tehsil Baddj, Distt, Solan, H.p, :

Gedlogist (Zone-I11)
Geological Wing

Deptt. jof Industrieg Shim]a-g,
Endst. No. Udyog ~Bhu, fRegn.fPMT/Solan/Manpura St. Cr:- dated | q--,H
i information ang necessary action.-

1- The Member Secretary, |, P, Slate'Pollution Contro] Board, Phase-[1], New-Shimia, 171009,

2. The Mining Officer, Solan, Distt. Solan, H.p. wi irecti i
of stone Crusher, if jt wag in operation wit
€nsure that Production should be Bot verified from production report, elcctricily detail etc. ang
also ensure that the stone crusher had not i i .

3- Guard file.

2023.\_)-

Geolog st‘(?,one-lll]

Geological Wing
Deptt. bf Industrfes, Shimla.g,
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Himachal Pradesh)

Bl
wiy rd

To,
The
RAJESH VERMA

M/S Manpura Stone Crusher, Village & PO Manpura, Tehsil Baddi -
173205

Subject: Grant of Environmental Clearance {EC) to the proposed Project Activity
under the provision of EIA Notification ; 008-regarding

SirfMadam,
This is in reference 1o your apgi‘%%en for Environmental Clearance (EC)

in respect of project submﬁgﬁ o ol %E AA vide proposal number
SIA/HP/MIN/261814/2022 dated, ~Aug-2 ‘particulars of the envirpnmental
clearance granted to the proj

3

LA

N4

&

1. EC Identification No. 113730

2. File No. [2022(971

3. Project Type 5

4. Category VB @i #

5. ProjectActivity ineiggi‘ ‘ | ofmitierals
Schedule No, o g i

6. Name of Project T N ~ Manpura, tagé?cmshar

7. Mzme of CompanylOrganizatior—RAJESHIERMA

8. Location of Project “UTs imddhal Pradesh

9. TORDate N/A

The project details along with terms and conditions i ith {
Jhe project e g are appended herewith from page

Ealicsain
N ‘ alit Jain
Date: 06/03/2023 Member Secretary

SEIAA - (Himachal Pradesh)

Note: A valid environmental clearance shall be one that has EC identification

number & E-Sign generaled from : Stk
number in all fgwrge GO?f&SﬁﬁngrgnfiRIVESH¥P!esse GLIQI& lden&fméﬂan

This is a computer generated cover page.

Date of Issue EC - 06/03/2023  Page 10f7 /f o

——— e
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This has a reference lo your proposal No. SIA/HPIMINI261814/2022 submilted online for grant of Environment Clearance. The
proposal has been appraised as per prescribed procedura In the light of provisions under the Environment Impact Assessment
Notification, dated 14" September 2008 on the basis of documents viz: Form.|, Pre-feasiblity Report, EIA/EMP etc. by the State

Expert Appraisal Commilles constituted by the compalent authortty In Ils 878 meating held on 26™ Dec., 2022 with following
features:

2. Online SEIAA Proposal No. : SIAHPIMIN/261614/12022
(HPSEIAAR022/971)
b.  Name & Addross ¢ Extraction/coliection of Stone, _
¢ Project Location with Khasra  ©  Khasra number 2250, 2251, 2245, 2248, 2248 & 2249 faling n Mauza EMohal.
Number Kishanpura, Tehsil-Baddi, District-Solan, H.P.
d.  Jemabandi : Jamabandi for the year 2015-2018
2. lLand Stalus ¢ Privale land, hill slope
. Project Capacity 1 24736 TPA. v
9. Mining Area 1 15-08 Bighas, 1.88605 heclare,
h. Leases within 500 mirs, < No mining leases exist within 500 melers.
I Letter of Intent * Extension of Letler of Intent issued on dated 21.03 2022
(Valid up to 17,03.2023)
} Working Plan : Strictly as per Working-cum-Environment Management Plan approved by Geological
Wing of Industries Depariment, Himachal Pradash,
k. Proposed EMP Costs ¢ Capital Cost- Rs.0.60 Lakhs, Recurring Cost- Rs.6.5 Lakhs /P4
I Proposed CER Costs * As per the Additional Condition imposed at Sr., Ne. L {1
m.  Institutional » The fufﬁcvdgggwai;ﬁé‘ggpgasjbfe for maintenance of APCDs and Solid Waste
Mechanlsms for Env. Management sites: - "~
Protection i) Construction phase: Developer/ Projact Proponent.
i} Operational Phase: Developer/ Project Proponent
n. Validity period of EC © §Years or uplo the dale of valid mining plan whichever is earlier.

The SEIAA examined the proposal in its 60@ meeting held on 17% Feb,, 2023 and considered the recommendations made by
SEAC in its 87 meeling held on 28" Dec., 2022. After considering the recommendations of the State Level Expent Appraisal
Committee, the Stale level Environmental Impact Assessment Authority accords Environmental Clesrance to the progct as per
provisions of the EIA Nelification No. S.0. 1533 daled 14» September, 2006 of Ministry of Envitonment & Forests. Go subect fo

strict compliance of terms and condilions as mentioned below. The Authority reserves the right lo revise, revoke or impose
addiional condition at any stage.

A Statuary Compliance

1 This Environmental Clearance (EC) is subject to orders/ judgment of Hor'ble Supreme Court of India, Hon'ble High
Court, Hon'ble NGT and any other.Couri of Law, Common Cause Conditions as may be applicable,

2 The Project proponent complies with all the stalulery requirements and judgment of Hon'ble Supreme Court dated 20
August, 2017 in Writ Petition (Civil) No: 114 of 2014 in. matter of Common Cause versus Union of India & Ors. befors
commencing the mining operations, ST SUFE IR,

3 The Stale Government concemned shall ensure that mining aperation shall riot be commenced 4l the entire compensation
levied, if any, for legal mining paid by the Project Proponent through their respective Department of Mining & Geology in
slrict compliance of Judgment of Hon'ble Supreme Court daled 2% August, 2017 in Writ Petition (Givit) No. 114 of 2014
in maller of Common Cause versus Union of India & Ors.

4 This Environmental Clearance shall become operational only after receiving formal NBWL Clearance from MoEFCC
subsequent to the recommendaticns of the Standing Committee of Natonal Boara for Wildife, if applicable 1o the Projct

5 This Environmental Clearance shall become operational only after receiving formal Forest Clearance (FC) under the
provision of Forest Conservation Act, 1980, if applicable to the Project,

6  Project Proponent {PP) shall oblain Consen! to Operate after grant of EC and effectively implement all the condiions
stipulated therein, The mining activity shall not commence prior to oblaining Consent to Establish / Cons ent to Operate
from the concemed State Pollution Control Board/Commitige.

7 The PP shall adhere to the provision of the Mines Acl, 1952, Mines ang Mineral {Development & Reguiation), Act. 2015
and rules & regulations made there under. PP shall adhere to various cirelars issued by Dreclorate General Mines
Safely (DGMS) and Indian Bureau of Mines from time 1o time

8  Tne Project Proponent shall obtain consents from all the concerned land owners, before start of mining oparations. as
pef the provisions of MMDR Act, 1957 and rules made there under in respect of lands which are not ewned by «

8 The Project Propenent shall follow the mitigotion measures. provided in MoEFCC's Office Memorancum No 2-
1I013/5712014-1A.1 (M), dated 29th October, 2014, tilled ~Impact of mining activities on Habilations-issues related 1o

the mining Projects where in Habilations and vilages ara the part of mine lease arcas or Habilations ond vilages are
surrounded by the mine lease areal], bty

10 The Project Proponent shall ebtain necessa prior parmission of the s toi trawi of requisile quantity
of surface water and from CGWA for wﬁnﬂrgfa . et aulhcriies @;.d:awl orreas

CG Lof ground water for the project. .
11 A copy of EC lelier will be marked 1o concerned Panchayal / local NGD elc if-any from whom suggestion /
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12 Stale Poliution Control Baard/Committee shall be responsible for display of this EC latter at its Regional office, Districl 5 40
Industries Centre and Collector's office/ Tehsildar's Office for 30 days.

13 The Project Authorities should widely advertise about the granl of this EC lelter by printing the same in at least two local
newspapers, one of which shall be In vernacular language of the concernad area The advertisement shall be done within
7 days of the issue of the clearance lelter mentioning thet the instan! project has been accorded EC and copy of the EC
letter is available with the State Poliution Conlrol Board/Commitiee and web silo of the Ministry of Environment, Forest
and Climate Change (www.parivesh.nic.in). A copy of the adverlisement may be lorwarded 1o the concerned MoEFCC
Regional Office for compliance and record.

14 The Project Proponent shall inform the SEIAA for any change in ownership of the mining lease. In case there is any
change in ownership or mining lease is \ransferred than mining operation shall only be carried out atter transfer of EC as
per provisions of the para 11 of EIA Notification, 2006 as amended from Ume to time.

B. Alr Guality Monitoring And Preservation

1. The Project Proponent shali install a minimum of 3 {lhree) online Ambient Air Quality Moniloring Stations with 1 {onej m
upwind and 2 {two) in downwind direction based on long term climatological data abou! wind direction such that an angle
of 120° is made between the monitoring locations lo menitor crifical paramelers, relevant for mining operations. of it
pollution viz. PM10, PM2.5, NO2, CO» and SO elc. as per lhe methodology mentioned in NAAQS Notificaticn No B-
28016/20/80/PCH1, dated 18.11.2009 covering the aspects of transportation and use of heavy machinery in the impast
zone. The ambient air quality shall also be monilored af prominent places like office bullding, canleen eto. as per the site
condition o ascertain the sxposure characteristics al specilic places. The above data shall be digitally displayed within 03
months in front of the main Gate of the mine sife,

2. Effective safeguard measures for prevention of dust generalion and subsequent suppression {ike regular water
sprinkling, melalled road construction elc.) shall be carried oul in areas prone to air pollution wherein high lavels of PM10
and PM2.5 are evident such as haul road, leading and unloading point and ransfer points. The Fugitive dust emissions
from all sources shall be regularly controlled by:fnslallation of required equipment's/ machineries and preventive
maintenance. Use of suitable waler-soluble tﬁ§§§ica§'dast¥‘suppfessing agenis may be explored for better effectiveness of
dust control syslem. It shall be ensured that air poliution level conform to the standards prescribed by the MoEFCC/
Central Pollution Control Board. o

1 In case, immediate mining scheme envisages intersection of ground water fable, then Environmenta! Clearance shal
become operational only after receiving formal clearance from CGWA. In case, mining aperation involves intersection of
ground waler table al @ later stage, then PP shall ensure that prior approval from CGWA and MoEFCC s in place before
such mining operations. The permission for intersection of ground water 1able shall essentizly be based on detailed
hydro-geclogical study of the area.

2 Regular monitoring of the flow rale of the springs and perennial nallahs flowing in and around the mme lsase shall be
carried out and records maintain. The nalural water bodies and or streams which are flowing i an around the village,
should not be disturbed. The Water Table should be nurtured $o0 as nol lo go down below the pre-mining pengd In case
of any water scarcily in the area, the Project Proponent has to provide water lo the villagers for their use A provision far
regular monitoring of water lable in open dug wall located in vilage should be incorporated to ascertain the impact of
mining over ground water lable. The Report on-changes in Ground water level and quality shall be submitted on six-
mlg bsasis o the Reglonal Office of the:Minlstry, CGWA and Slate Groundwaler Department / State Pollution Contral

3 Project Proponent shall regularly monitor and maintairf records w.r.t. ground waler level and qualily in and around the
aﬁ’ mine lease by establishing a network of existing wells as well as new piezo-meter installations during the mining
operation in consultation with Central Ground Waler Authorlty/ State Ground Water Department. The Reporl on changes
in Ground water level and quality shall be submitted on six-monthly basis to the Regional Office of the Minisiry, CGWA
and Stale Groundwalar Depariment / State Pollution Control Board.

4 The Project Proponent shall undertake reqular moniloring of natural water course/ water resources/ springs and perennigl
nallahs existing/ flowing In and around the mine lease and maintain its records. The project proponent shall undertake
regular monitoring of water quality upstream and downstream of water bodies passing within and nearby/ adiacent to the
mine lease and maintain lts records. Sufficient number of guifies shall be provided al appropriate places within the lease
for management of water. PP shall carryout regular monitoring w.r.t, pH and included the same in monitering plan. The
paramelers lo be monitared shall include their waler qualily vis-&-vis suitability for usage as per GPCB critena and flow

fate. 1t shafl be ensured that no obslruction and/ or aleration be made lo waler bodies dunng mining cperations without

justification and prior approval of MOEFCC. The monitoring of waler courses/ bodies existing 10 fease area shall oe

carried out four limes in 2 year viz. pre-monsoon {Apri-May}, monsoon {August), post-mensoon ’
{Vanuary) and the record of monitored data may be sent regularly to Regi:mgal Q}fﬁge‘ MOEFCC, §%§§m§§2§ %Sﬁfé
Water Authority and Regional Director, Central Ground Water Board, State Pollution Conlrol Board and Cenvral Peliction
Control Board. Clearly showing the trend analysis on six-monthly basis,

5 Guazit;f of polluted water generated from mining operations which include Chemical Oxygen Demand {COD) in mines run-
off, acid mine drainage and metal contaminalion in runoff shall be monitored along with Total Suspended Seids {TDS),
Dissoived Oxygen (DO), gH and Tolal Suspended Solids (TSS). The monilored data shall be uploaded on the websita of
the company as well as displayed at the project site in public domain, on a display board, at 3 suitable locatien near the
main gate of the Company. The circular No. J- 20012/1/2006-1A.1 {M) daled 27.05 2009 issued by Mwuslry of
Environment, Forest and Climate Change may aiso be teferred in this regard
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Project Proponent shall plan, develop and Implement rainwaler harvesting measures on long term basis to sugment
ground water resources in the area in consultalion with Central Ground Waler Board! Stale Groundwaler Department, A
report on amount of water recharged needs to be submilled to Regional Office MOEFCC & SEIAA annually.

Industrial waste wgtﬂer (workshop and waste waler from the mine) should be properly coliecled and freated so as to
conform ta the nolified standards prescribed from time fo Uime. The standards shall be preserived through Consent to
Operate (CTO) issued by concerned Stale Poliution Control Board (SPCB) The workshop effluent shall be realed after
its inlial passage through Oil and grease irap.

The water balance/water auditing shall be carled out and measure for reducing the consumption of waler shall be taken
up and reported lo the Reglonal Office of the MoEF&CC, SEIAA and State Poliution Control BoardiCommittee

Noise and vibration monitoring and prevention

The peak particle velocity at 500m distance or within the nearest habitation, whichever is closer shall be monitored
periodically as per applicable DGMS guidelines.

The illumination and sound at night at project sites disturb the villages in respect of both human and animal population.
Consequent sleeping disorders and stress may affect the health in the villages located close to mining opsrations.
Habitations have a right for darkness and minimal noise levels at night. PPs must ensure thal the biclogical clock of the
villages is not disturbed; by orienting the floodlights/ masks away from the villagers and keeping the noise levels well
within the prescribed limils for day /night hours.

3. The Project Proponent shall take measures for conlrol of noise levels below 85 dBA in the work environment, The
workers engaged in operalions of HEMM, elc. should be provided with ear plugs /muffs, Al personnel including laborers
working in dusty areas shall be provided with protective respiratory devices along with adequate training, awareness and

) information on safely and health aspects. The PP shall be heid responsible in case it has been found thal workers/
. personals! laborers are working without personal proteclive equipment,

E. Mining plan

1. The Project Proponent shall adhere to the working parameters of mining plan which was submitted al the fime of EC
appraisal wherein year-wise plan was menlioned for total.excavation i.e. quantum of mineral, waste, over burden, inter
burden and lop soil elc. No change in basic mining proposal like mining technology, total excavation, mineral & waste
production, lease area and scope of working (viz. method of-mining, overburden & dump management, O.B & cump
mining, mineral transportation mode, ullimate depth of mining etc.) shall not be carried out without prior approval of the
SEIAA, which entail adverse en\ironmental impacis, even'if it is a part of approved mining plan modified after grant of EC
or granied by State Govt. in the fornito.Short Terin Permif (STP), Query license or any other name.

2. Tne Project Proponent shali get the Final Mine Closure Plan gleng with Financial Assurance aporoved from Indian
Bureau of Mines/Department of Mining & Geology/Department of industries as required under the Provision of the MMDR
Acl, 1957 and Rules/ Guidelines made there under. A copy of approved final mine closure plan shall be submifted within
2 months of the approval of the 'same from the competent authority o the concemed Regional Office of the Ministry of
Environment, Forest and Climate Change & SEIAA for record and verification.

3. Theland-use of the mine lease area at various stages of mining scheme as well 2s al the end-of-life shall be governed as
per the approved Mining Plan. The excavation vis-&-vis backfiling in the mine lease area and corresponding afforestation
to be raised in the reclaimed area shall be governed as per approved mining plan. PP shall ensure the menitoring and
management of rehabllitaled areas unlii the vegefation becomes self-sustaining. The compliance status shall be
submitted half-yearly to the concerned Regional Office, MOEFCC & SEIAA,

. F. Land reclamation
' 1. Tne Overburden (0.8.) generated during the mining operations shall be stacked at earmerked OB dump site(s) only and
it should not be kept active for a long period of time, The physical parameters of the OB dumps fike height, width and
angle of slope shall be governed as per the approved Mining Plan as per the guidelines/circulars issued by DG M Swirt
safely in mining operations shall be striclly adhered lo maintain the stability of top soillOB dumps. The topsoil shall be
used for land reclamation and plantation.
2. The rejectwaste generaled during the mining operations shall be stacked at earmarked waste dump site(s) enly The
physical parameters of the waste dumps like height, widh and angle of slope shall be governed as per the approves
WMining Plan as per the guidefines/circulars issued by DGMS w.r.. safety in mining operations shall be striclly adhered to
maintain the stability ¢f waste dumps. ’
3. The reciamalion of wasle dump siles shall be done in scientific manner as per the Approved Mining Plan cum
Progressive Mine Closure Plan.
4. The slope of dumps shall be vegetaled in scienfific manner with suilable native species to maintain the siope stability,
preven! erosion and surface run off. The selection of local species regulates local climatic parameters and help n
adaplaton of planl species to the microciimate. The gullies formed on slopas should be adequalely faken care of 2s i
impacts the overall stability of dumps. The dump mass should be consolidated with the help of dozerf compaciors thereby
ensuring proper filling! leveling of dump mass. In crilical areas, use of geo lextiles/ geo-membranes ! clay liners /
Bentonile elc. shall be undertaken for stabliization of the dump. o
5 The Project Proponent shall carry oul slope stability study in case the dump height is more than 30 meters The siope
stability report shall be submitted to concerned regional office of MOoEFAGC & SEIAA
Catch drains, setiing tanks and siltation ponds of appropriale size shall be constructed around the mine working, mineral
yards and Top Sol/OBMWaste dumps lo prevent run off of water and ﬂ{;w of sediments girectly into the water bodies
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development, plantation elg. The drains/ sedimentalion sumps slc. shall be de-silted regularly, particutarly afler monscon
season, and maintained properly.

Check dams of appropriale size, gradient and length shall be conalrucled around mine pil and OB dumps lo prevent
storm run-off and sediment flow into adjoining water bodies. A safely margln of 50% shall be kep! for designing of sump
struclures over and above peak rainfall {based on 50 years data) and maximum discharge in (he mine and ils adipining
area which shall aiso heip in providing adequale retention lime period lhereby allowing proper selfling of sediments/ silt
malerial, The sedimentation pits/ sumps shall be constructed at the corners of the garland drains.

The top soil, if any, shall temporarily be slored al earmarked site(s) within the mine lease only and should not be kept
unutilized for long. The physical parameters of the top soll dumps Iike height, width and angle of slope shall be governed
as per the approved Mining Plan and as per the guidelines framed by DGMS w.r.L. safely in mining operalions shall be
strictly adhered to maintain the stability of dumps. The topsoll shall be used for land reclamation and planlalion purpose.
The mining lease holders shall, after ceasing mining operations, undertake regressing the mining area and any other area
which may have been disturbed due to thelr mining aclvilies and restore the land to a condition which is fil for growin of
fodder, flora, fauna sic. e

542

£ G. Transportation
o 1. No Transporiation of the minerals shall be allowed In case of roads passing through vilages/ habitations. In such cases,
PP shall construct a bypass road for the purpose of lransportalion of the minerals leaving an adequale gap (say al least
200 meters) so that the adverse impact of sound and dust along with chances of accidents could be mitigated. Al costs
resulting from widening and strengthening of existing public road network shall be bome by the PP n consultaton with
nodal State Govt, Department, Transportation of minerals through road movement in case of axisling vilfage/ rural roads
shall be aliowed in consultation with nodal Stale Gowt. Deparlment only afler required slrengthening such that the
carying capacily of roads is increased to handle the traffic load. The poliution dus to ifE{GSBG!i?!%?ﬁ klcaﬁ on the
environment will be effectively controlled and water sprinkling will also be done regularly. Vehicular emissions shall be
‘ kept under control and regularly monitored. Project should obtain Poliution Under Control (PUC) certificate for all the
vehicles from aulhorized pollution testing cenlers. o )
2. The Main haulage road within the mine lease should be provided with a permanent waler sprinkling arrangement for dust
suppression. Other roads within the mine lease should be wetied regularly with tanker-mounted water sprinkling system
; The other areas of dust generation like crushing zone, ‘malerial transfer points, mgl&ﬁsE yards elc. should izsifafsaﬁy be
provided with dust suppression arrangements. The air pollution control equipments fike bag fiiters, vacuum suction hoods.
o dry fogging system etc. shall be installed at Crushers; belt-conveyors and other areas prone lo air poliution. The beit
conveyor should be fully covered to avoid generation of dust while transportation. PP shall lake necessary measures 0
avoid generation of fugilive dusl emissions, s

H, Green Belt ’ ; £ o ;

1. The Project Proponent shall develop greenbell in 7.5 m wide safely zone all along ihe mine lease boundary as per he
guidelines of CPCB in order to airest pollution emanaling from-mining operations within the lease. The whale Green bell
shall be developed within first 5 years starting from’ windward side of the aclive mining area The development of

greenbeit shall be governed as per the EC granted by the SEIAA irrespective of the slipulalion made in approved mine

plan. ‘
2. The Project Proponent shall carryout plantation/ alforestation in backfiled and reclaimed area of mining lease, around
waler body, along ihe roadsides, in communily areas elc. by planling the native species in consullation with the State
Forest Depariment/ Agriculture Depariment/ Rural’, development” depariment/ Tribal Welfare Department/ Gram
Panchayat such that only those species be selecled which are of use lo the local people. The CPCB guidslines in this

‘ respect shall also be adhered. The density of the rees should be around 2500 saplings per Heclare. Adequate budgstary

provision shall be made for proteclion and care of rees,

3 The Project Proponent shall make necessary allernative arrangements for livestock feed by developing grazing land with
a visw fo compensale those areas which are coming within the mine lease. The development of such grazing land shall
be done in consultation with the State Government. In his regard, Project Proponent shauld essentially implement the
directions of the Hon'ble Supreme Court with regard fo acquisiion of grazing land. The sparse trees on such grazing
ground, which provide mid-day shelter from the scorching sun, should be scrupulously guarded/ protected against felling
and plantation of such trees should be promoted. ‘

4. The Project Proponent shall underiake all precautionary measures for conservation and protection of endangered flora
and founa and Schedulz-| species during mining operation. A Wildlife Conservalion Plan shall be prepared for the same
clearly delinealing action to be taken for conservalion of flora and fauna. The Plan shall be approved ty Chief Wild Life
Warden of the Siate Govt.

5 Andimplemented in consuliation with the State Forest and Wildiife Deparimenl. A copy of Wildlife Conservation Plan and
its implementation status (annual) shall be submitled o he Regional Office of the Ministry & SEIAA

L Public hearing and human health issues
{. The i?migt: Proponent shall appoint an Occupational Healih Specialist for Regular as well as Periodical medical
examination of the workers engaged in the mining activities, as per lhe DGMS guidelines. The records shall be
m&zﬁiﬁmefﬂ gmpeﬁ} PP shall also carryout Occupational health check-ups in respect of workers which are having
alments like BP, diabetes, habilual smoking, elc. The check-ups shall be undertaken once in six months and Aecessary

remediall preveniive measures be taken. A stalus report on the same may be sent to MOEFCC Regional Office, SEIAA
and DGMS on half-yearly basls. : y be ser C Reg
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The Project Proponent must demonstrale commitment to work lowards ‘Zero Harm' from thei

ir mining activibes and carry
oul Health Risk Assessment (HRA) for identification workplace hazards and assess (heir polential risks to health and

determine appropriale control measures lo protect the health and wellbeing of workers and nearby community. The
proponent shall maintain accurate and systemalic records of the HRA, The HRA for neighbourhood has 1o focus on
Public Health Pmb!en}s like Malaria, Tuberculosls, HIV, Anaemla, Diarrhoea in children under five, respiratory infections
due lo bio mass mnkmg\}hé proponent shall also creale awareness snd educate Ihe nearby community and workers for
Sanitation, Personal Hygiens, Hand washing, not 1o defecats In open, Women Health and Hyglene (Providing Sanitary
Napkins), hazard of tobacco and alcohol use, The Proponent shall carryoul base fine HRA for il the category of workers
and thereafter every five years.

The Proponent shall carry out Occupational health survelllance which be a part of HRA and inciude Biological Monitoring
where practical and feasible, and he tests and investigations relevant to the exposure (e g. for Dust 3 X-Ray chest For
Noise Audiometric; for Lead Exposure Blood Lead, For Welders Full Ophthalmologic Assessment; for Manganese Miners
a complete Neurological Assessment by a Certified Neurologist, and Manganese (Mn) Estimation in Blood: For inorganic
Chromium- Fortnightly skin inspection of hands and forearms by a responsible person. Except rouline tests all tests
would be carried out in a Lab accredited by NABH, Records of Health Surveiliance must be kept for 30 years, including
the results of and (he records of Physical examinalion and tests. The record of exposure due to malerials fike Asbesios,
Hard Rock Mining, Silica, Gold, Kaolin, Aluminium, Iron, Manganese, Chromium, Lead, Uranium need to be handed over
10 the Mining Depariment of the Stale in case the fife of the mine is less than 30 years. It would be obligatory for the Stale
Mnes Departments to make arangements for the safe and secure storage of the records including X-Ray Only
conventional X-Ray will be accepled for record purposes and not the digital one). X-Ray must meet ILO criteria { 17x 14
inches and of good quality).

The Proponent shall maintained a record of performance indicaters for workers which includes (a) there should nol be a
significant decline in thelr Body Mass Index and it should stay between 18.5 -24.9, (b} the Final Chest X-Ray compared
wilh the base line X-Ray should not show any capacities ,{c) Al the end of their leaving job there should be no Diminution
in their Lung Functions Forced Expiratory Voiume inone second (FEV1),Forced Vitel Capacily (FVC), and the ralio)
unless they are smokers which has to be adjusted, and the-effect of age, (d) their hearing should not be affected. As a
proof an Audiogram (first and fast need'lo be presented), (€} they should not have developed any Persistent Back Pain,
Neck Pain, and the movement of their Hip, Knee and-other, joinfs should have nermal range of movement, {f) they should
nol have suffered loss of any body part. The record of the same should be submilted to the Regional Office, MoEFCC &
SEIAA annually along with detalls of the refief and compansation paid to workers having above indications

The Project Proponent shall ensure-that Personnel working in dusty areas should wear protective respiralary devices and
they should also be provided with adequale Iraining and information on salety and health aspecis.

Project Proponent shall make provision for the housing for warkers/labours or shall conslruct labour camps wilhinfoutside
{company owned land) with recessary basic infrastructura/ facilities like fuel for cooking, mabile toilets, mobile STP, safe
drinking water, medical health care, créche for kids ete. The housing may be provided in the form of lemporary struclures
which can be removed after the completion of the project relaled infrastructure. The domeslic wasle waler should be

" treated with STP in order to avold contamination of underground waler.

The acliviies proposed in Action plan prepared for addressing the issues raised during the Public Hearing shall be
completed as per the budgetary provisions mentioned in the Action Pian and within the slipulated time frame. The Status
Report on implementation of Action Plan-shal be submilled to the concerned Regional Office of the Ministry, SEIAA
along with District Administration. Y

o sy vecomesys <Y,

' LR fe e
Corporate Environment Rosponsibility {[CER}» » v 7 1800

The activities and budget earmarked for Corpordte Efvironmental Responsibliity (CER) as per Minislry's O.M No 22-
65/2017-1A. 1| (M) daled 01.05.2018 or a5 proposed by EAC should be kept in a separate bank account. The activities
proposed for CER shall be implemented in a time bound manner and annual report of implementation of the same along
with documentary proof viz. pholographs, purchase documents, lalitude & longitude of infrastruclure developed & road
constructed needs lo be submitied to Regional Office MoEF&CG & SEIAA annually along wilh audiled statement.

Project Proponent shall keep the funds earmarked for environmental protection measures in & separate account and
refrain from diverting the same for other purposes. The Year wise expenditure of such funds should be reporied to the
MoEFCC and its concerned Regienal Office & SEIAA

Miscellansous "

The Project Proponent shall prepare digilal map {land use & and cover) of the entire lease area once In five years
purpose of monitoring fand use patlern and submil a report (o concerned Regional Office of he MoEFCC & SEIAA

The Project Authorities should inform lo the Regional Office & SEIAA regarding dale of financial closures and final
approval of the project by the concerned authorities and the dale of start of fand devalopment work, :
The Project Proponent shall submit six monlhly compliance reports on the status of Ine implementation ¢

! shpulated
environmental safeguards to the MOEFCC & ifs concerned Regional Office, SEIAA, Ce ion Conle
Siads P o o R 10 Regional Offics, SEIAA, Central Poliution Conlro! Board and

A separale ‘Environmental Management Cei!‘z with suitable qualified manpower should be set-u or ¥

: ; ement Cell' w fie -up under the control of a
SEafar ‘Execuﬁve, The Senior Executive shall directly report to Head of the Organization. Adequate number of qualified
Environmenial Sn%an}ssts and Mming Engineers shall be appointed and submit @ report to RO, MoEFCE & SEIBA
The concerned Regional Office of the MoEFCC shall randomly monitor compliance of the stipulated conditions. The

project authorifies should exlend full cooperation to the MoEFCC officer(s) & com A by furnishing the
requisite datai%nfcﬁaaﬁenmmﬁming reports. / ¥ : poipniAaorty by ¥ 9

EC Identification No. - EC23B00THP113730  File No. - HPSEIAA/2022/971 Date of lssue EC - 06/03/2023  Page 6 of 7
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Additional Conditions

The capital cosl (@ Rs. 4.00 lacs per < ha.) under CER, shall be deposited in the form of Demand Draft to the office of
Director (DEST), GOHP. The Director {DEST) shall device a plan for this purpose within one month for thal area in
consultation with project proponent.

The project proponent shall sensitize and create awareness among people working within the project area as well as ils
surrounding area on the ban of SUP in order to ensure the compliance of Nolification published by MoEF&CC on
12/08/2021. A report, along with photographs, on the measures fsken shall also be inciuded in the six monthly
compliance report being submitied by the project propanents.

3. The project proponent, before start of mining operations, shall install CCTV cameras on the mining site covering all

angles of mining sile including entry & exit points. These cameras shall be theft and lamper preof. Where
electricity/power is not available solar energy based cameras shall be installed with adequate battery backups. Date-wise
video records w.r.t. CCTV camera shall be hosted & stored online and online portal link shall be shared with the office of

Director-cum-Member Secretary, HPSEIAA through official e-mail: dbl-hp@nic.in.

. Me
State Level Environment Impact Asse 5
Himachal Pradesh

Endst. No. As Above. ' Dated: 2023,
Copy to following for further necessary action:

1.

mNomsw N

The Secretary (Environment), Minisiry of Environment, Forests & Climate Change (MOEF&CC), Gol, Indira Paryavaran
Bhawan, Jor Bagh Road, New Delhi - 110003 .

The Chairman, Ceniral Poliution Control Board, Him Parivesh Bhawan, CBD-cum-office Complex, East Arjun Nagar, New
Delhi-110032. f

The Chairman, Himachal Pradesh Stale Poliution Control Board, Shimia-171008.

The Director {Environment, Science & Technology) to the GoHP, Shimla-171001.

The Adviser (IA), MOEF&CC, Gol, Indira Paryavaran Bhawan, Jor Bagh Road, New Delni - 110003,

The Integrated Regional Office, MoEF&CC; CGQ Complex, Shivallk Khand, Longwood, Shimla, HP-171001.

The Me&;éitoriag Cell, MoEF&CC,Gol, Indlra Paryavaran Bhawan, Jor Bagh Road, New Delhi - 1 10003

Record File. SO ‘ .

State Leve! Environment Impact

Himachal Pradesh
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P, STATE POLLUTION CONTROL BOARD, _Annexure- R-5/F

. Regional { Mice "HIMUDA COMPLEX" Phase-1, Baddi
', ‘ T ehsil Baddi,Distt. Solan (HP) Phone-01795-245374

¢ B/RO RaddiiCourt Case (DA Mo 137/2024)2024 .2, % b Datedi- 1y 25

The Deputy COmEmEsINE.
District Selan, H.P.

Issuance of consent/ciearance & NOC to execute the work by procuring
the soil and other mineral for construction of ﬂhanﬁxgarh»iiaéxi: new
Bread Gauge Railway line project.

iy,

This is i reference to letter no. 74-4/C/C-I/CDG dated 31-12-2024 vide

which request has been made for procurement of all minor minerals about 17000 MT (10
srn. 20 mm & washed sand) through the contactor Singla Constructions Ltd. The contracios
has proposed to procure the same from M’s Manpura Stone Crusher. The unit has vahid
Renewsl of Consent to Operate upto 06-03-2028, Permanent Registration 18-07-2026.

sment Clearance is issued on 06-03-23 and is vahid for five vears and Mining leasc is

.
a2y

valid upto 21-03-2028.

Henee s per the direetions of Hoo ble National Ureen Tribunal dated 24-10-
2024 sassed in OuAL Mo, 137 of 2024 titled “Vijay Chandet vs State of H.P. & ore.”, being a
iegal somce and stone crusher is having all requisite permissions. the State Board hus ne
objection for procuring all minor minerals about 17000 MT (10 mm, 20 mm & washed sand)

from Manpura Stone Crusher.

s

Submitied for further necessary action please.

. Yours faithiully.

W

Chief Environmental Engineer,
HPSPCH Regional Office, Baddi.
olt b2

iy The Member Secretary, HPSPCB Shimla for information please.

Z: ihe Deputy Chiel Engineer (Construction-II). Near Railway Hospital, Northern
Railway Colony. Sector-13, Chandigarh-160102 {dycec2ede@email.com) for favour

of information please, Q

f;j*%s;z:*f Environmental Engincer,
HPSPUB Regional Office, Baddi,
ol




i

99
_Annexure- A 546

e-mail

Urgent Time Bound.
No. Acetts (LFA) O.A. 137/2024 (NGT)- D

OFFICE OF THE DISTRICT MAGISTRATE,
SOLAN, DISTRICT SOLAN, HIMACHAL PRADESH.

@: 01792-220757, #1 de-sc

Dated: Solan-173212

To
The Deputy Chief Engineer,
Construction-11, Northern Railway Chandigarh.
Subject: Issuance of consent/clearance & NOC to execute the work by
procuring the soil and other material for construction of
roject,

Chandigarh-Baddi new Broad Gauge Railway line p

Sir,
~A/CS/C-II/CDG dated

This is with reference to your office letter No. 74
31.12.2024 on the subject cited above,
As per the report dated 26.12.2024 of the Joint Inspection Committee
formed vide order No. Acctts (LFA) O0.A.137/2024-1019 dated 16.12.2024 in compliance to
the Original Application No. 137/2024 titled “Vijay Chandel Vs State of Himachal Pradesh &
Ors”, the Railway authorities have submitted the proposal for procurement of minor minerals
to be used during future construction activities for construction of Railway line from
Chandigarh to Baddi.
As per the details submitted the request has been made to procure the
minor mineral of about 17000 MT (10mm, 20mm & washed sand) through its contractor. The

material has been proposed to be procured from M/s Manpura Stone Crusher VPO Manpura,
Tehsil Baddi District Solan. The said Crusher unit has valid Environmental Clearance issued
Authority (SEIAA) Himachal Pradesh, Permanent

by State Environment Impact Assessment
registration issued by Geological Wing, Department of Industries Shimla and Renewal of

Consent to Operate from HP State Pollution Control Board.
Further, prior to change for the procurement of the minerals from any

other contractor, the details may be submitted well in advance and it must be ensured that the
minerals are procured from the source having all the valid clearances and permissions from the
competent authorities, .

On the basis of recommendation of Joint Inspection Committee and
report received from the Regional Officer, HP SPCB vide letter No. HPPCB/RO Baddi/Court
f?ase (OA No, 137/2024)/2024-3058-60 dated 04.01.2025 and in compliance to the directions
msusw‘d by the Hon’ble NGT vide order dated 24.10.2024, you are hereby allowed to procure

the minor minerals about 17000 MT (10mm, 20mm & washed sand) through the contractor i.e.

g{/ ® Singla Construction Ltd. from Mys Manpura Stone Crusher VPO Manpura, Tehil Baddi
istrict Solan. Further, it is directed that the record of the material being purchased by the

contractor is maintained properly and submitted accordingly.

/ L el
», | (Bu}anmahan Sharma) IAS,
i District Magistrate,
Solan, Distriet Solan, g"
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Dated: January, 2025.

Endst* Nﬂb -
Copy to the following for information:-

1. The Membet Secretaty, HPSPCB Shimla, HP.
2. The Sub-Divisional Officer (C) Baddi, District Solan, HP,
3, The Regional Officer, HP SPCB Baddi, District Solan.
4, The District Mining Officer, Solan, HP.

1~
District Magistrate,
Solan, District Sﬁlangﬂ
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